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LEGISLATIVE ASSEMBLY.
Tuesday, 15th September, 1925,

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President in the Chair,

MEMBER SWORN :

Sir Denys de Saumarez Bray, K.C.LLE., C.S.I, M.L.A. (Foreign
Secretary).

QUESTIONS AND ANSWERS.
ARRIVAL PLATFORM AT EGMORE.

899. *Mr. M. K. Acharya : Will the Government be pleased to
state :

(a) Whether their attention has been drawn to a note in the Indian
Railway Magazine for August entitled ‘‘ Arrival Platform
at Egmore’’ (at page 226) wherein attention is drawn to
the great inconvenience caused to third class passengers by
the practice of drawing up long distance trains except the
Boat Mail on the third platform instead of on the arrival plat-
form and making the passengers cross by the overbridge ¢

(b) Whether the Government will be pleased to issue the necessary
instructions to the Agents to draw up all long distance trains
on the arrival platform ¢

The Honourable 8ir Oharles Innes : The Government cannot under-
take to issue instructions as to which platform particular trains should
be directed.

ARRIVAL OF THE SPECIAL TRAIN OF THE HigH PRIEST OoF THE RANA oF UDAIPUR
oN THE THIRD PLATFORM OF EGMORE STATION.

900. *Mr. M. K. Acharya : Will the Government be pleased to
state :
(@) Whether their attention has been drawn to a note entitled ‘‘ The
High Priest of the Rana of Udaipur ’’ in the Indian Raslway
Magazine for August 1925 (page 226) pvhich alleges that
even the special train of His Iloliness was drawn up only on
the third platform ?
(b) Whether the special train of any European has ever been drawn
up on any platform except the first or the fourth at Egmore ?

The Honourable 8ir Charles Iunes : The Honourable Member is
referred to the answer to his previous question. The Government have
no information as to part (b) of the question.

( 1237 )
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WoEs oF STEAMER * PASSENGERS AT EGMORE RAILWAY STATION,

901. *Mr. M. K. Acharya : Will the Government be pleased to
state :

(a) Whether their attention has been drawn to an article entitled
‘““ Woes of steamer passengers at Egmore '’ in the August
issue of the Indiun Railway Magazine ?

(b) Whether the Government are aware of the fact that on moat
steamer days the long distance trains get abnormally over-
crowded and even messages to stop booking at wayside sta-
tions are sent ?

(¢) Whether there has been a single occasion during the last twelve
months when a special train has been run on steamer days
to cope with the heavy traffic, at least when ordinary trains
have become overcrowded to the knowledge of the railway
authorities so greatly as to necessitate the stoppage of book-
ing at intermediate stations f

(d) Whether the Government be pleased to consider the advisability
of asking Messrs. Binny & Co., the steamer agents of the B, 1.
8. N. Co., Ltd., to collect the railway fare along with the
steamer fare so as to give a previous idea of the incoming
traffic to the railway authorities and enable them to arrange
for a special train in time ! .

Mr. G. G 8im : The Government have no doubt that the Agent has
already seen the article, but they will draw his attention to it.

TagaT™MENT OF THIRD CLASS PASSENGERS ON THE SOUTH INDIAN RAILwAY.

902. *Mr. M. K. Acharya : Will the Government be pleased to
state (¢) whether they are aware of the fact that the South Indian Railway
gythorities charge heavier rates and provide fewer facilities for third class
passengers than the authorities of most other railways * (b) What steps
are Government taking to minimise the grievance complained of 1

Repucrtios oF THiIRD CLAse FAres oN THE BouTtH INDIAN Ratnway.

903. *Mr. M. K. Acharya : Will the Government be pleased to
gtate whether they will consider the desirability of advising the autho-
rities of the South Indian Railway, to reduce their third clasy fares to the
same level as those on the Madras and Southern Mahratta Railway

Mr. @& @ 8im: I propose to answer this and the question preced-
ing together. )

The question is being specially examined by the Railway Adminis-
tration and the result of that examination is expected to be known
so0n.

Storpacrs oF TrRAINS AT KHARINDWA RAiLway 8TaTION,

904. *Kban Bahadur 8arfaraz Hussain Xhan : (¢) Will Government
be pleased to state why the 2 Down and the 6 Down trains do not ston
at Kharindwa railway station on the Delhi-Ambala-Kalka section of the
North Western Railway while the latter train stops on less important and
almost on every other station on the same line
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(b) Are Government aware of the ingonvenience and trouble cauged
by the non-stoppage of the said down train at Kharindwa railway station
as the passengers travelling by the Punjab Up and Down trains, and reach-
ing Ambala Junction after 11-15 p.M., have to wait for a full 10 hours at
that Junction in order to catch the train for Kl.mri'ndwa railway station 1

(¢) Do Government propese to issue orders to the railway authorities
concerned for the usual stoppage of the said train and to remove the
inconvenience of the passengers for Kharindwa railway station ?

Mr. G G 8im: (a) and (b). Government have no information,

(¢) If there is any inconvenience it is essentially a matter which
should be taken up by the Local Advisery Committee. A copy of the
question and answer will be sent to the Agent, North Western Railway.

INTRODUCTION OF A MAIL MOTOR SERVICE BETWEEN DHAMANGAON AND YEOT-
MAL,

005. *Mx. M. 8. Aney : (a) Are the Government aware that there
had beea a regular mail service hy tonga between Dhamangaon and
Yeotmal, and that all post for Yeotmal and Kelapur used to be receiveqd at
the Dhamangaon station, Great Indian Peninsula Railway and sent hy
the mail tonga to Yeotmal and Kelapur ?

(b) Are Government aware that the mail service between Dhamangaon
and Yeotmal has been abolished since the Murtizapur Yeotmal railway
line was opened and all post for Yeotmal and Kelapur coming from the
Bombey Presidensy and Nagpur is now being sent by the railway line vie
Maurtizapur 1

(¢) Are the Government aware that the posts for Yeotmal and
Kelapur are delayed more than 12 hours on account of their being sent by
the Murtizapur Yeotmal railway ?

(d) Are the Government aware that more than 100 taxis are plying
for hire between Dhamangaon and Yeotmal during the last three
years !

(¢) Do the Government propose to introduce a mail motor service
between Dhamangaon and Yeotmal 1

. Mr. @G P. Roy: (a), (b), (c) and (d). Yes.

(¢) No. The proposal involves additional expenditure of about
Rs. 300 a month which cannot at present be incurred.

Motor Ma1L SERVICE BETWEEN YEOTMAL AND KELAPUR.

906. *Mr. M. 8. Aney : Are the Government aware that there is a
regular motor mail servige introduced between Yeotmal and Kelapur for
the last few years !

Mr. G. P. Roy : The motor mail service between Yeotmal and
Kelapur was introduced only last Oetober.

INTRODUCTION OF A MoTOR MAIL SERVICE BETWEEN KELAPUR AND WUN.

907. *Mr. M. 8. Aney : Are the Government prepared to consider
the question of intreducing: & motor mail service between Kalapur and
A2
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Wun and directing that all posts from Yeotmal to Wun be despatched by
the motor service vie Kelapur ?

The Honourable 8ir Bhupendra Nath Mitra : No. Wun is a small
place and a costly direct service between it and Kelapur is not justified.
.
INTRODUCTION OF A MoTOR MAIL SERVICE BETWEEN DARWHA Mom1BAG AND
Pusap aND BETWEEN Pusap AND UMARKHED.

908. *Mr, M. 8. Aney : Are the Government prepared to comsider
the question of introducing a mail motor service between
(a) Darwha Motibag and Pusad (Berar),
(b) Pusad and Umarkhed *

The Honourable 8ir Bhupendra Nath Mitra : (a) No. The amount
of direct correspondence between Darwha and Pusad is small and does
not warrant a costly direct service.

(b) A mail motor service from Basim to Pusad will be introduced
from next month and its extension to Umarkhed will be considered in the
near future. -

GraNT OF MoTtor MarL SErvicE CoNTRACTS TO OoLD ToNGA MaIL ServicE
CONTRACTORS IN BERAR.

909. *Mr. M. 8. Aney : (a) Did Sir Benjamin Robertson, the late
Chief Commissioner of Central Provinces, issue any cireular letter advising
the Post Master General and the Commissioners to give preference to old
and reliable contractors of the mail service in Berar at the time of introdue-
ing the system of the motor mail service in substitution of the tonga mail
service on any line {

(b) Is it a fact that the old mail tonga contractors in Berar were
given to understand by the postal authorities that they would be given
preference at the time of the introduction of the motor mail service §

(¢) Are the Government aware that a firm of contractors called
Pestonji & Sons had been carrying mails between Buldana and Malkapur
from 1880 to 1898 ? -

(d) Is it a fact that one Mr. Tata had been the contractor for the
mail service from 1898 to, 1920 on the death of Pestonji, his grandfather {

(e) Is it a fact that Mr. Tata was given the contract for the motor
mail service on the Buldana Malkapur line on an annual subsidy of Rs. 400
from 1921-1924 in pursuance of the policy of giving preference to old
contractors ¢

The Honourable Sir Bhupendra Nath Mitra : (a) Yes.
(b) No.

(¢) and (d). The Malkapur-Buldana mail tonga contract was run
by Messrs. Pestonji and Sons from 1896 to March, 1921. Mr Tata
represented this firm and managed the service from about 1909.

» (¢) Mr. Tata was given the mail motor contract because he was
a reliable contractor and the application for the contract from another
Company was not recommended by the local Deputy Commissioner.
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CoNTRACT FOR THE MAIL SERVICE ON THE BULDANA MALKAPUR LINE.

910, *Mr. M. 8. Aney : (¢) Is it a fact that the contract for the
mail service on the Buldana Malkapur line has been given to one firm of
lohars at Buldana in preference to Mr. Tata *

: (b) Is it a fact that Mr. Crofton, the Deputy Commissioner of
Buldana (¢) had strongly supported the claim of Mr, Tata and (4) had
brought to the notice of the postal authorities that the firm of lohars
to whom the contract for the motor mail service was given was not reli-
able 1 o

(¢) Is it a fact that Mr. Tata intimated to the postal authorities, his
readiness'to accept the contract for the mail motor service on the annual
subsidy of Rs. 300 when he learnt that the tender of the lohars was acoepted
by the postal authorities on the ground of being lower than his own {

(d) Will the Government be pleased to explain why Mr. Tata was
not given the option of ‘‘ first refusal ’’ on lower tender ?

Mr. G. P. Roy: (a) Yes.

(b) Yes; but Mr. Crofton’s reference was mainly in connection
with the Buldana-Mehkar contraet.

(¢) Yes. The subsidy referred to, however, was & monthly and not
an annual one, :

(d) Open tenders were called for, and the lowest satisfactory
tender was accepted. The procedure suggested by the Ilomourable
Member would be obviously unfair to the other tenderers.

CoNTRACTS FOR THE MOTOR MAIL SERVICE ON THF AKOLA AKOT LINE AND ON
THE BULDANA MALKAPUR LINE.

911, *Mr. M. 8. Aney: (¢) Will the Government be pleased to
say whether any tenders for the motor mail service on the Akola Akot
line were invited by the postal authorities before giving the contract of
mail service for that line on the last occasion ¥

(b) If not will the Government be pleased to explain the reasons for
inviting tenders for the Buldana Malkapur line and not inviting the same
for the Akola Akot line ¢

(¢) Will the Government be pleased to call for an explanation from
the Postmaster General, Central Provinces in regard to the policy pur-
sued by him in the matter of contract for the mail service on the Buldana
Malkapur line and the Akola Akot line and place the same on the table for
information of the Members of this House ¢

The Honourable 8ir Bhupendra Nath Mitra : (¢) Yes.
(b) Does not arise.
(e¢) No.

Dawy Lerrrr TeLrarAM SERVICE BRTWEEN TNDIA AND Forg1aN CoUNTRIES.

912. *Mr. M. 8. Aney: (a) Will the Government be pleased to
state the amount recovered during the years 1923-24 and 1924-25 and from
April 1925 to the end of August 1925 from the telegrams sent under the
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coneession-system of the daily letter telegram serviee introduced between
India and Great Britain in October 1923 ?

(d) Will the Government be pleased to give the number of telegrams
and the number of words telegraphed during the above period Y

(¢) Will the Government be pleased to say whether the introduction
of the daily letter telegram service lLias added to the work of the tele-
graphic staff and in any way increased the cost of the Telegraph Depart-
ment 1

" The Honourable Bir Bhupendrs Nath Mitra : (¢) and (b). Parti-
oulars are only available up to May 1925 and only for the daily letter
service to all countries. They are as follows :

Amount Number Number
— recovered. of of
Telegrams. words,
1033-24 . . .. .. | 20,688 7 O 25,048 6,41,477
1924-28 .. .. . .. |i75482 0 0 82,415 21,283,880
April 1988 .. .. . . 7678 0 0 8,640 214,148
May 1025 .e .. ‘e e 8,860 0 0 9,714 248,375

(¢) The work, but not the cost, of the Department has increased.

ExTtEnsoN oF THE Dany Lerrer TeugeraM Sgrvice 7o Brimigr Possgs-
SIONS AND THE UNITED STA\TES oy AMIIBICA.

913. *Mr. M. 8. Aney : (a) Will the Government be pleased to
state what additional revenue the Government expeet to derive and whar
additional expenditure Government will have to inecur from the further
extension of the daily letter telegram service to all British Possessions
and the United States of America ?

(b) Will the Government be pleased to say whether the daily letter
telegram service has already been extended to all British Possessions and
tha United States of America and, if so, from what date !

Mr. G P. Roy: (a) Since the revenue and expenditure of the
Department is not allocated to particular services, the information
asked for is not available. But so far there has been no additional ex-
penditure as a result of the extension of the daily letter telegram serviez
to all British Possessions and the United States of America.

(b) The service was extended to the United States of America from
the 1st of September 1924, to Canada from the same date, and to other
British Possessions from the ist December 1924
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ToawseEn or THE CENTRE AT WHICH TRE EXAMINATIONS FOR THE INDian
CrviL SERVICE AND THE INDIAN AUDIT AND ACOOUNTS SERVICE ARE HELD

FROM ALLAHABAD TO DELHI

914. *Sardar Gulad 8ingh : (a) Has the attention of the Govern-
ment been drawn to the letters and articles appearing in The Tribune of
the 28th of July and the 1st of August and in The Hindustan Tsmes of the
31st of July and the 14th of August, showing that there is a strong public
opinion in favour of the transfer of the centre of the I. C. 8. and the Indian
Audit and Accounts Service Examinations from Allahabad to Delhi !

(d) Are the Government going to hold the mext I. C. 8. and the
Indian Audit and Accounts Service Examinations in Delhi t If not, why
not ?

The Honourable Bir Alexander Muddiman : (¢) I have seen the
letters and articles in question, but am unable to aceept the Honeurabic
Member’s deduetions from them.

(b) No, because satisfactory arrangements have been made to hold
them at Allahabad.

STOPPAGE oF INCREMENTS OF CLERKS AND ACCOUNTANTS IN THE ()FFICE OF
THE ACCOUNTANT GENERAL, UNITED PROVINCES.

915. *Mr. M. Yusuf Imam : Will the Government be pleased te
state separately in each case, the total number of clerks and aceountants
in the office of the Accountant General, United Provinces (a) whose inere-
ments have been stopped during the regime of Mr. H. B. Rau, (b) whom
inerements were stopped during the regime of his immediate predeesasor,
(¢) who have been held up at the efficiency bars during the regime of
Mr. Rau, (d) who were held up at the efficiency bars during the regime of
his immediate predecessor t

DrerexNTiON IN OFFICE TILL 9 P.M. ON 1sT Mav 1925 or TAE CLERKS OF THE
OFricE OF THE AccoUNTANT GENERAL, UNiTED PrOVINCES.

916. *Mr. M. Yusuf Imam : (a) Will the Government be pleased to
state whether it is a fact that on the 1st of May, 1925, (Ramzan day) all
the clerks in the office of the Accountant General, United Provinces, were
ordered not to go home without tuking their pay, however late it might be ?

(b) If so, will the Government be pleased to state who was responsible
for this order which necessarily caused a good deal of physical suffering
to the whole lot of Muhammadan clerks who are required according to their
religion to break their fast in the cvening during the Ramzan days, but
were precluded from doing so by reason of their detention in office till
9 o’clock at night

() What steps do the Government propose to take against the officer
who was responsible for the order ?

DisorPLiNaRY AoTION AGAINST OrrFicERS AND CLERKS IN (GOVEBRNMENT
Orrices.

017. *Mr. M. Yusuf Imam : What is the practice in Government
offices of taking diseiplinary action agaimst officezs and clerks for mistakes
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made in the discharge of their duties and what is the nature of the mia-
takes for which punishment is given ?

OVERPAYMENTS OF PENsION TO ENGINEER OFFICERS BY THE ACCOUNTANT
. GENERAL, UNITED PROVINCES.

918. *Mr. M. Yusuf Imam : Is it a fact that the over-issue of
pension has been made on account of wrong orders passed by the Account-
ant General, United Provinces, Mr. H. B. Rau, in defiance of the long estab-
lished office procedure, to a number of engineer officers who started service
as apprentice overseers in the P. W. D. 1 1f so, what is the total amount
of such overpayments, and what disciplinary action do Government pro-
pose to take against the officer ?

The Honourable Bir Basil Blackett : The attention of the Honour-
able Member is invited to the replies already given some days ago to
the practically similar questions by Mr. Gaya Prasad Singh. (Questions
Nos. 211 to 214.) '

RETURN To THE DoONORS OF THE TEA SET PRESENTED TO THE ACCOUNTANT
GENERAL, UNiTED PROVINCES,

919. *Mr, M. Yusuf Imam : Will the Government be pleased tv
state whether the present of the silver tea set acknowledged to have been
received by Mr. H. B. Rau, Accountant General, United Provinees, in the
Honourable the Finance Member’s reply to the interpellation by me, was
returned to the donors before or after the receipt of the notice of the said
question (No. 336) at the last Session of the Assembly and included in the
debates of the 27th January, 1925, (b) whether it is a fact that presents
other than the silver tea set were also received by the Accountant General,
United Provinces, Mr. H. 3. Rau, in connection with the marriage of his
daughter last year? (¢) If the reply to (b) be in the affirmative, will the
Government be pleased to state whether the full value of these presents
was also refunded to the donors ! Are the Government aware that the tea
set under question was not returned to the donors, but only a part of the
eost was paid to them ?

The Honourable 8ir Basil Blackett : The tea set was returned to the
donors long before the receipt of the notice of the question in the last
Session of the Assembly.

(b) The reply is in the negative,

(¢) The first part does not arise.

In regard to the second part, the fact is that the tea set was placed
at the disposal of the donors soon after it was received. Later on,
however, it was found that the donors had considerable difficulty in
reselling it and the Accountant General therefore refunded to the donors,
through an Assistant Accounts Officer, the price stated to have been
paid by them and took back the set, so that they might not be put to
further loss.

ALLEGED FavourrrismM S8HOWN 10 CERTAIN SUBORDINATES BY THE ACCOUNT-
ANT GENERAL, UNITED PROVINCES.

920. *Mr. M. Yusuf Imam : (¢) Is it a fact that the subordinates
in the office of the Accountant General, United Provinces who have eithor
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got unusual promotions out of their turn or where promections were
not possible, duty allowance, were among those who contributed to the
cost of the silver tea set presented to Mr. Rau, Accountant General, United
Provinees, vide the reply of the Houourable the Finance Member to
question No. 336 put by me and published in the official report of the
debates of the 27th January, 1925, Vol. V, No. 5 ¢ (b) 1f so, are the
Government prepared to convey their strong disapproval to the officer
and take any further action they may deem fit in the matter ?

The Honourable 8ir Basil Blackett : The tea set was received by the
Accountant General through an Assistaunt Accounts Officer in the office
and it was returned to him. No attempt was made by the Accountant
Gteneral to ascertain the names of the contributors at that time nor is
it proposed to make such inquiry now. '

FLooDS IN THE VARIOUS PROVINCES.

921. *Pandit Nilakantha Das : Will the Government find it possible
to supply information regarding :

'(a) the area under flood in various provinces this summer,
(b) the population affected in each case,

(¢) measures taken by Local Governments and the estimated
expenditure ineurred by them :

(1) to relieve the immediate distress of the peonle, (2) and to
apply permanent remedies. ’

(d) any instances where the flood has been found to be due to
railway lines ?

Mr. J. W. Bhore : («¢), (b) and (¢). Provincial Governments, at
their discretion, send the Government of India brief information regard-
ing the occurrence of floods, which have resulted in the loss of life
or of considerable property. Copies of such reports from Local Govern-
ments, so far as reccived this year, will be sent to the Honourable Mem-
ber. The Government of India have no further information.

(d) The Government of India are not aware that any floods this year
have been attributed to railway lines.

EsTaBr1saMeNT oF A Circult Court oF THE Lavore Higr Court 1n DELHI

922. *Bir Hari 8ingh Gour : With reference to my question of which
private notice was given, dated 24th March 1924, will the Government
be pleased to state how far the proposal to establish a circuit court of
the High Court of Judicature of the Punjab in Delhi has progressed
and what are the prospeets of its early establishment ?

The Honourable 8ir Alexander Muddiman : The views of the
Punjab Government, the Lahore High Court and the local Administra-
tion on the question of establishing a cirenit court of the Lahore High
Court at Delhi have been received. The proposal was originally made
with the objeet of effecting an improvement in the disposal in the Labore
High Court of ¢ivil appeals from decisions of the Courts in Delhi. The
views to which I have referred will now be consid_ered with any remarks
of the Civil Justice Committee on this latter question.
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RockEFELLER FOUNDATION SCHOLARSHIPS.

923, *Mir, B. Das : 1. (¢) Has the attention of Government been
drawn to the references published in the Leader, Allahabad, dated May 28,
1925, regarding the Rockefeller Medical Fellowships ?

(b) Is it a fact that Government selected in November 1922 five
Indian doctors to whom Rockefeller Scholarships were awarded ; if so was
it not the intention to utilize these doetors, afier they returned from
their studies, for specialist work, where they were to be of the greatest use ?

(¢) Is it not a fact that almost all of these scholars have now returned
to India and that none of them has been given work of a specialist
nature !

(d) Is it not a fact that although Dr. Mathur took the Doctorate in
-Public Health from the John Hopkins University, he was on his return to

‘India posted as Health Officer of Benares which is a junior type of publie
health appointment ?

(e) Isit not a fact that Dr. Khan who also took the Doctorate in Publie
Health has been employed as an Assistant Surgeon, i.e., in the same capacity
28 he was employed before he left India ?

(f) Is it not a fact that Dr. Ediban with the same record as that
of Dr. Khan was employed on return as an Assistant RBurgeon in a
dispensary !

(g Isit not a fact that Major Sokhey who was trained in biochemistry,
on his return, was reverted to military duty in Dera Ismajl Khan ?

(k) Is it not a fact that Dr, Mehta who was specially trained in
laboratory work has returned and is still without employment.?

2. Are the Government prepared to consider & definite scheme to use
the services of such experts, and have Government taken any steps to ensure
that these highly trained doctors, who are all too rare in the coumtry at
present, are employed in specialist posts ?

3. Do Government contemplate sending another bateh of scholars
and will it take steps to formulate a scheme before sending out a fresh
batch ?

4. Have Government received any representatfon or application from

any of the five scholars who have already returned and if sv what action
has been taken on them ¢

Mr.J. W. Bhore : 1. (¢) Government have seen the comments whieh
appeared in the Leader newspaper on the 25th and 27th May 1925.

(b) Five candidates were selected, hut the General Director, Inter-
pnational Health Board, Rockefeller Foundation, was informed that em-
ployment under Government could not be guaranteed in any partieular
case though every endeavour would be made to give opportunities to
them on completion of their studies to utilise their special training.

(¢) The reply to the first part of the question is in the affirmative and
to the second part in the negative.

(d) Dr. Mathur was awarded the degree of Dr. of Public Health and
has been posted as Medical Officer of Ilealth, Benares Municipality.
The appointment is in the First Class of the Provincial Service of Medical
‘QfBeers and not of a subordinate or unimportant character.

(e) and (f). Yes. . .
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(g) Major Sokhey was reverted to military duty temporarily, but is
now attached to the Haffkine Institute at Bombay te direct the Bioehemi-
cal section.

(k) Dr. Mehta has been employed by the Punjab Government as
District Medical Officer of Health, Montgomery.

2. and 3. As the Honourable Member is no doubt aware public health
and medical administration are now transferred provincial subjects and
it is not possible for the Government of India to formulate a scheme for
utilising the services of sanitary specialists. In calling for nominations
this year for fellowships of the Rockefeller foundation it has been im-
pressed on all Local Governments that candidates should only be recom-
mwended if they can be reasonably assured of suitable employment on
return. '

4. A representation was received from Dr. Edibam and Local
Governments have been asked whether any of them ean offer him a
suitable appointment.

Dr. K. G. Lohokare : Do Government propose to help these men if
they take to research work on their own account ?

Mr. J. W. Bhore : I must ask for notice of that question.

DEecrREE oF THE PooNA COURT AGAINST THE LATE TTH HARIANA LANCERS.

924. *Khan Bahadur W. M. Hussanally : Will Government be pleased
to state : .

(a) Whether the 7th Hariana Lancers are now known as the 18th
Cavalry ;

(b) Is it a fact that this regiment has a deecree of the Poona Court
against it for about Rs. 2,000 ¢t

(¢) Who is responsible for the payment of this debt ?

(d) To keep up the good name of the regiment, do Government
intend to inquire into the matter and clear up the debt !

Mr. E. Burdon: (@) No, Sir. On the  disbandment of the Tth
Hariana Lancers, certain details of this regiment together with details
of another disbanded Indian cavalry regiment, were embodied in the
18th King Edward’s Own Cavalry. The 7th Hariana Lancers, as such,
has ccased to exist. :

(b) Government are informed that a decree for Rs. 1,200 plus
interest at 12 per cent. and proportionate costs, was given against the
late 7th Ilariana Lancers on the 4th September 1923,

(¢) The officer who was commanding the late 7th Hariana Lancers
at the time the debt was incurred, in his capacity as such. There sro
however no funds in existence formerly belonging to the regiment, with
which to pay the debt.

(d) I am making inquiries, and will inform the Honourable Member
of the result. :

DisumissaL or Mir. A. R. CHATTERIT, A GUABD ON THE EasT INDIAN
RAILwAY.

925. *Mr. Amar Nath Dutt : Is it a fact thet an Indien gusrd of
the Bast Indian Railway, Mr. A, R. Chatterji, was dismiesed ou the report



1248 LEGISLATIVE ASSEMBLY, [15Te Sep. 1925,

of Mr. Elamborn, A. T. M. of Burdwan ¥ If so, will the Government be
pleased to state whether the guard was allowed to explain his conduct
before being dismissed ? If not, will the Government be pleased to state
the reasons {

Mr. G. Q. 8im : Government have no information.

Mr. Amar Nath Dutt : Will the Government be pleased to inquire
about it, Sir ?

Mr. G. G. 8im : No, Sir.

Mr. Amar Nath Dutt : May I know, why not

Mr. @. G. Bim : I have repeatedly informed the Honourable Member
that Government will not interfere in questions of appointment and
dismissal in the subordinate staff of Railway:

Diwan OChaman Lall : Does the Honourable Member not think it
proper, to set up a’sub-committee of the Railway Board to consider
matters of this kind ¢ They are cropping up constantly in this House.

Mr. G. G. 8im : No, Sir.

Diwan Chaman Lall : Is the Honourable Member aware that in
other countries like England there are committees appointed by the
employers and the workers for this purpose 1

Mr. G. @. 8im : I do not think the question arises.
Finegs 1MposED ON INDIAN AND ANGLO-INDIAN RaiLway EmrLoYEES,

926. *Mr. Amar Nath Dutt: Is it a fact that the amount of fines
imposed upon Indian employees is the same as that imposed on Anglo-
Indian employees although there is good deal of difference in the rates
of pay of the Indians and Anglo-Indians ¥ Are the Government prepared
to take steps for imposing fines according to rates of pay ?

Mr. G. G. 8im : Fines are inflicted in accordance with the nature
of the breach of rules committed. Pay is always taken into consideration
in fixing the amount. '

Mr. N. M, Joshi : May I ask whether the Government propose to
introduce some legislation to regulate the powers of the employers to fine
their employees, by an Act like the one in England ¢

Mr. G. G. 8im : Government have no such intention at present.
Mr. N. M. Josghi : Why not ?

GeanTts rroM THE FiNES FunD TowARrDS THE EDUCATION OF THE CHILDREN
oF INDIAN RaiLway EMPLOYEERS.

927. *Mr. Amar Nath Dutt : Is it a fact that fines rcalised from
Indian and Anglo-Indian employees are utilised for the Oakgrove School
at Dehra Dun for the education of the children of the Anglo-Indian
employees ¥ 1f so, will the Government be pleased to take steps to
utilise a part of the amount for the education of the children of the

Indian employees ?

Mr. @. G. 8im : The answer to the first part of the question is in the
negative. As regards the second part considerable grants from the Fine
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Fund are already made towards the education of the children of Indian

employees. .

CrIMWAL Casgs INSTITUTED BY NANDRAM OF Hazara acainst Mr. K. S.
Murri MusaMMaD YARUB KHAN, BARRISTER, AND OTHERS.

928. *Kumar Ganganand 8inha : Will the Government be pleased to
state in details the full facts relating to the petition of one Nandram of
Hazara, Abbottabad District, regarding the transfer of the criminal ease
which he has instituted against Mr. K. 5. Mufti Muhammad Yakub Khan,
Bar-at-Law and others, which was sent by His Excellency the Governor
General for disposal to the Foreign and Political Department and
indicate :

(a) Why the case instituted by the complainant has not been tried
yet 1

(b) Why the case has not been transferred as prayed for by the
complainant ¢

(¢) What action is being taken to restore his wife and property
to the aggrieved man if his allegations in this connection are
true ; and if the allegations are not true, on what grounds
are they so and what are the true facts of the case ?

8ir Denys Bray : I regret that the facts already in my possession
do not cover the whole ground of the Honourable Member’s question.
In particular 1 am not quite sure whether any of the many legal pro-
ceedings that have gathered round this case are still sub judice. I have
therefore had to refer back to the North West Frontier authorities. On
the receipt of their reply I will let the Honourable Member have a full
answer, and in view of the notoriety this case has attracted, it will, I
think, serve the public interest if I lay the answer on the table. This

I propose to do.

CERTAIN SPECIFIED APPOINTMENTS IN THE RAILWAY BOARD AND ON STATE
Ratnways HELD BY EUROPEANS, STATUTORY INDIANS AND INDIANS.

929. *Khan Bahadur W. M. Hussanally : 1. How many appointments
are there in the Railway Board, of the rank above Office Superintendents ¢
How many of these are held by (a) Europeans, (b) statutory Indians and
(c) Indians ¢

2. How many appointments are there on the Superior Revenue Estab-
lishment of State Railways in India ¥ How many of these are held by
each of the three classes mentioned %

3. ITow many appointments ire there in State Railways in the Loco.
Department carrying a salary of Rs. 400 and above ¥ How many of these
are held by each of the three classes mentioned ?

4. How many appointments are there in the Carriage and Wagon
Department of State Railways carrying a salary of above Rs. 400 ¥ How
many of these are held by each of the three classes mentioned ?

5. How many appointments are there in State Railways in the Stores
Departments as Controllers, District Controllers, Assistant Controllers
and Bridge Engincers ¥ How many of these are held by each of the three
classes mentioned ? :

6. How many appointments are there in State Railways as Signal
Engineers, Elcctrical Engineers and their Assistants, Marine Superinten-
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denis, Cateriig Superintemdents, and Niming Engineers ¢ How many
of these appointmpents are held by each of the three classes mentionad ?

7. Hew many appointments are there in State Railways in the Coal
Department § How many of these are held by each of the three classes
mentioned ?

8. How many appointments are there in the Subordinate Revenue
Establishment (Traffic Branch) of State Railways carrying a salary of
Rs. 2600 and above ¥ How many of these are held by each of the three
classes mentioned ?

9. How many Eppomtmenta are there on State Rallways in the Sub-
ordinate Revenue Establishment (Loeo. Department) carrying a saiary
of Rs. 250 and above ! How many of these are held by each of the three
classes mentioned ?

Mr. G. G. 8im : Government at this stage cannot give more informa-
tion than is published in the Railway Board's Classified List and Dis-
tribution Return and their report on Indian Railways, copies of which
are in the Members’ Library.

Khan Bahadur W. M. Bussanally : They do not contain the informa-

tion T want. 1 want information with regard to Europeans, Angle-
Indians and Indian natives separately.

Mr. @, @ 8im : That information is contained in the annual reports
in a certgin amount of detail and the Government are not prepared to
furnish figyres arranged in the way suggested by the Honourable Member
ip any further detail than is therein contained.

UNBATISFACTORY ABRANGEMENTS FOR PASSENGERS AT LARKANA StaTION
1N SiNp.

930. *Ehan Bahadur W. M., Hussanally : (¢) Are Government
aware that Larkana in Sind is a large town and headquarters of an im-
portant district as also a railway junction station : that passenger traffic
is enormous but that the facilities at the railway station and platform are
wholly inadequate : there is no shed on the platform though heat in the
SUMMeEr is intense : seating accommodation very scanty, lighting at
night is primjtive : the waiting hall for third class passengers insufficient. :
no separate sccommodation for intermediate class passengers or for females
is provided : water arrangements are most unsatisfactory : and that the
ingress and egress for first and second class passengers unworthy of an
important station like Liarkana ¢

(b) Are Government prepared to inquire into and remedy these
defects at an early date !

Mr. G. @. 8im : Government are not aware that the arrangements at
Larkena station are as unsatisfactory as suggested. The matters com-
plained of might suitahly be brought to the notice of the Agent through
his Local Advisory Committee.

ApROINTMENT OF INDIANS A8 CoNDUCTORS IN TRE ROvAL INDIAN MARINE,
ETO.

931, *Mr. Jamnadas M. Mehta : (¢) Will Government be pleased
to state whether any Indian has ewar been appointed as a Conductor in the
Royal Indian Marine !
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~ (b) Will Government state what the qualifications for holding the
office of a Conductor are ?
(¢) How many Indians are now working as Conduetors ¥ If none
is engaged, why ¢
(d) Is it true that no Indians other than Christians are appointed as
warrant officers on board the Royal Indian Marine vessels ¥ If the answer
be in the affirmative, will Government state the reasons ?

(e) Is it true that the salarv of the Chief Superintendent, Royal
Indian Marine, Bombay, is Rs. 650 per month ¢

(f) Is it taue that the house allowance granted to that officer is Re. 625
P#r mensem t

(g) Will Government be pleased to explair why this exorbitant
amount is being given as house rent, while under the Bombay House
A.Ilomuhace Scheme he would be entitled to an average of Rs. 125 only
a month as such allowance ?

Mr. B Burdon : (a¢) The reply is in the affirmative.

(b) The qualifications for Conductors are knowledge of keeping
stores, good education and character, ctc. They are generally men pgo-
moted from the junior ranks in the Stores Department,

.(¢) None, because no gualified Indians are forthcoming.

(d) It is not true that no Indians other than Christians are appointed
as warrant officers on board the Royal Indian Marine vessels.

(¢) The pay of the Chief Superintendent, Royal Indian Marine,
Bombay, is Rs. 500 a month rising by a.nnual increments of Rs. 30 to a
maximum of Rs. 650.

(f) No, Sir.

(g) This does not arise, but I may mention that the Chief Superin-
tendent is provided with quarters, hired by Government, on payment of
rent at 10 per cent. of his salary.

Dr. K. @, Lohokare : As regards (c), Sir, are there no arrangements
by which gualifiéed Indians can be found for these posts ?

Mr. E. Burdon : It has not been possible to find any at the mo-
ment ; I believe there have been some in the past and 1 hope there will
be moxe in the future.

Bardar V. N. Mutalik : May 1 ask on what ground Government sup-
pose that there are no qualiied Indians forthcoming ?

Mr. E. Burdon : On the efforts made by the Director of the Royal
Indian Marine to find them, Sir.

ExcLusioN oF ALUNDUR FPROM THE ST. THOMAS MOUNT CANTONMENT AREA.

982. *Haji B. A. K Jeelani : (a) Will the Government be pleased
te atate whether the military authorities intend to exelude a portion ealled
Alundur from the St. Thomas Mount Cantonment area 1

{b) If so, when will the orders on the subject be issued 1
Mr. E. Burdon : (¢) The answer is in the affirmative.
(b) The orders have been issued.
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APPOINTMENT OF A CANTONMENT BoARD FOR THR ST. THOMAS MOUNT CaAN-
TONMENT.

933. Haji 8. A. K. Jeelani: (a) Will the Government be pleased to
state whether they intend to administer the St. Thomas Mount Canton-
ment the population of which is about 24,000 by a Cantonment Board
instead of as at present by Officer Commanding himself !

(b) If so, when will the orders on the subject be issued ?
(¢) If not, why not ¢

Mr. E. Burdon : (@¢)—(¢). The details of the future administration
of the St. Thomas Mount Cantonment will be considered after the ques-
tion of excluding the Pallavaram area, as well as the gadar bazaar, has
been decided. This further question is now being discussed with the
Madras Government.

REesoLUTIONS OF THE ALL-INDI1A PosTAL AND RarLway MarL S8grvice Uniox.

934. *Haji 8. A. K. Jeelani : Will the Government be pleased to
state what steps they have taken regarding the resolutions passed by the
All-India Postmen and Lower Grade Staff held at Delhi on the 7th, 8th and
Bth of February and submitted to the Director General of Posts and Tele-

graphs 1

The Honourable 8ir Bhupendra Nath Mitra : The points raised in
all the resolutions except Nos. 6, 14, 16 and 21 were discussed by me
last March with the deputation of the All-India (including Burma)
Postal and Railway Mail Service Union and with the deputation of the
All-India Postmen and Lower Grade Staff Union, and are under my
consideration. All the remaining resolutions are also being considered.

ResuLT oF THE DEPUTATION OF PosTAL EMPLOYEES TO THE MEMBER IN
CHARGE OF Posts AND TELEGRAPHS.

935. *Haji 8. A. K. Jeelani : Will the Government be pleased to
state what was the result of a deputation of All-India Postmen and Lower
Grade Staff Union received on the 22nd March, 1925, by the Honourable
Member in charge and the Director General of Posts and Telegraphs ¢

The Honourable 8ir Bhupendra Nath Mitra : The Honourable Mem-
ber is referred to the reply which I gave on the 1st of this month to Diwan
Bahadur Ramachandra Rao’s starred question No, 343, The statement
which I hope to be in a pousition to make early in the Delhi Session of
the Assembly will also deal with the points raised by the deputation of
the All-India Postmen and Lower Grade Staff Union which I received

on the 22nd March 1925.

PayMeENT oF HILL ALLOWANCES TO POSTMEN IN SiMLa.

936. *Haji B. A. K. Jeelani : (a) Will the Government be pleased
to state the names of all the Departments in Simla which pay the hill
allowances to their staff and at what rates ? -

(b) Are any such allowances paid to the postmen and the lower grade
staff 1

(¢) If not, why not ?
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7The Honourable Sir ‘Bhupersira 'Nath ‘Mitra : (a) The ‘Honourable
Member will find the information.which he desires in.regard to Depart-
ment of the Central Government in the Simla Allowance Code, a copy
of which has been placed in the Members’ Library.

(b) and (c). Postmen and lower grade postal staff stationed in Simla

do not receive a'hiil allowance since their pay has been fixed with refer-
ence to the conditions in Simla.

VACANCY -IN-THE OFFIGE OF vAE Bpirar or THE EPiararHIOA INDICA.

937. *Kumar ‘Ganganand 'Sinha : (a¢) Is it a fact that the present
editor of .the Hpigraphicn Indiea .isigoing to.give up his office in the near
future 1

(b) If so, when !

(¢) How and when will his sucecessor be appointed 1

(d) Will the Government take into comsideration those Archmologists

who are attached to Indian Universities but do not belong to the Archmologi-
cal Department in the matter .of .the appointment ?

(e) If the answer to (o) be in the negative will the Government be
pleased to state why 1

Mr. J.'W. Bhore ¢ (a) ‘Yes.

(b) On the 16th September “1925.

(¢) His successor has already been appointed. The editing of Epigra-

phica Indica is regarded as a regular part of the duties of the Govern-
-ment ;Epigraphist.

(d) and (e). The questions do not arise,
Mr. Devaki Prasad 8inha : Who is his successor !
Mr. J. W. Bhore : Pandit Hira Nanda Shastri.

OrricE Srarr oF rHE PubLic BeErvices CoMMISSION.

938. *Kumar Ganganand Binha : (a) Will the Goevernment be pleased
to state the number and nature.of appointments that will be made in the
staff and establishment of the Public Services Commission and the.classes
of persons from which those posts will be filled up ¢t

(b) ¥ the information :be mot -aveilable at present will the Govern-
_ment be pleased -to state when it aan be given !

Hononmable :Bir .Alexander Muddiman : I would refer the
IIonourable Member to what I said in reply to Mr. Neogy’s question
No. 995 on Tth instant. I have nothing to add to that reply.

Case oF ARUN CHANDRA GUHA, A StaTE PRISONER IN BENGAL.

939. *Mr. Kamini Kamar Chanda : (a)JIs Arun Chandra Guha a State
prisoner in Bengal? Ishea partper. of the “ SBaraswaty ”’ Press and Librery
in Calcutta ?

(b) Isit a faat-that he is dndebted to the Barisal Bank and used to pay the
monthly interest to the Bagk out .of .his allowance

(c) Is he paid any allowance as & State prisoners

LI104LA
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(d) Did he apply to Government to pay at any rate the monthly interest
to the Bank for him? Has it been allowed ?

(e) Is it a fact that owing to refusal of Government to do so his debt to
the Bank is accumulating ?

(f) Has he been transferred to Dacca and is thus unable to give instrue-
tions about the management of the Press ?

(9) Is it a fact that his partner Babu Sailendranath Guha Ray, B.A.
and his friend Babu Nishikanta Ganguli, M.A., applied to interview him for
consultation about his business but were refused permission ¢

(h) Is it & fact that the District Magistrate of Dacoa recommended the
transfer of Arun to Calcutta for the management of his business ?

(s) Did any non-official visitor of Dacca jail also recommend the same and
have both recommendations been refused ?

(7) Is the detention of State prisoners under Bengal Regulation III of
1818 for preventive purpose only ?

(k) Is the Alipur Central Jail unsafe for his custody ?

() Will the Government state why it is not considered desirable to
transfer him to Alipur, and why his business manager was refused per-
mission to interview him and why he is not granted any allowanoce ?

(m) Are Government prepared to consider the above matters ? If not,
why nos ?

The Honourable 8ir Alexander Muddiman : The information is not

immediately available. I shall send a reply to the Honourable Member
in due course.

INADEQUACY OF MUHAMMADAN REPRESENTATION IN GOVERNMENT SERVICE IN
AIMER-MERWARA.

940. *Mr. Mahmood Schamnad 8ahib Bahadur: (a) Has the atten-
tion of the Government been drawn to an article in the Muslim Outlook of
Lahore, dated the 16th August 1925, drawing attention to the utter inade-
quacy of Muslim representation in the Government service in Ajmer-Mer-
wara 7

(b) What steps are the Government going to take to remedy this ?

8ir Denys Bray : The attention of the Honourable Member is invited
to my reply to question No. 18 by Maulvi Muhammad Yakub on the 4th
September 1925. .

Lala Duni Chand : Do the Government know that the only business
of this paper is to make communal demands howsoever unreasonable or
extravagant they might be and to accentuate communal differences ¢

Maulvi Muhammad Yakub : Are not some other papers in the
Punjab like that, for instance, the 7Trsbune ? B

Ass18TANT DIRECTOR OF PUBLIO INFORMATION.

941. *Mr. Mahmood Schamnad Sahib Bahadur: When the post of
Assistant Director of the Publicity Bureau of the Government of India fell

4
!
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vacant on the promotion of the permanent incumbent early this summer
were any steps taken by the Government to advertise for the post 7 If note,
why not ?

-The Honourable 8ir Alexander Muddiman : No : it was decided
not to fill the temporary vacancy. The second part of the question
does not arise.

PAY oF THE MINISTERIAL STAFF EMPLOYED IN ATTACHED AND SUBORDINATE
OFFICES OoF THE GOVERNMENT OF INDIA,

942, *Mr. Mahmood Schamnad Sahib Bahadur : (a) Are the Govern-
ment aware that the scales of salary of the ministerial staff employed in the
various attached and subordinate offices of the Government of India are not
uniform 8o far as the maximum is concerned ? .

(b) Arethe Government aware that this differencein the maximum scales
of pay has caused discontent among the employees #

(c) 1f so, do the Government propose to take necessary steps to remove
this cause of discontent at an early date?

The Honourable Sir Alexander Muddiman : (a) Yes.
(b) No.
(c) Does not arise.

Pay oF THE MINISTERIAL STAFF OF THE ARMY HEADQUARTERS, ETC.

943, *Mr. Mahmood Schamnad Sahib Bahadur: (a) Are the Gov-
ernment aware that the scales of pay of the ministerial stafi of the Army
Headquarters offices and other attached and subordinate offices of the Gov-
ernment of India are lower than those of the Secretariat office establishmenta 1

(b) Will the Government be pleased to state in what essential features the
work of the ministerial staff employed in the Secretariat offices of the Gov-
ernment of India differs from or is superior to that required of the staff serving
in the attached and subordinate office

(c) If there is no difference in the nature and quality of the work done in
these offices are the Government prepared to appoint a Committee to consi-
der the advisability of aqualising their pay 3

The Honourable Sir Alexander Muddiman : (a) Yes.

(b) As wag stated in this House in reply to a similar question on
6th February 1922 it is impossible within the scope of an oral answer
to a question to define exactly the ditferent classes of work performed
by the officials referred to ; but, generally speaking, it has been con-
sistently held that the duties of the clerks and others in the Govern:
ment of India Secretariat are more onerous and that a higher standard
of work is expected from them than from officials of the same status
employed in the attached offices. This is the reason for the differentia-
tion in the scales of pay.

(c) Does not arise.
L194LA ]
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Mr. 4. Bangaswami Iyengar : May I know, Sir, whether so far as
the selectioms are coneerned, the gualification required for recruits .to
the Army Headquarters staff are not exactly the same as the qualifioa-
tions required for other departments of the Secretariat ?

‘Mr. B Bardon : I think, Sir, I'have already answered that question
béfore. The answer is in the affirmative.

Mr. A. Rangaswami Iyengar : May I know then, Sir, why men who
possess exactly the same qualifications and enter upon their duties in
the public service simultaneously should be differentially treated ?

The Honourable Bir Alexander Muddiman : Because they do not
petform equally enerems duties.

“Mr. "A. Rangaswami Tyengar : I want to know why these people
should be c¢hosen to do less onerous duties and the others chosen to do
more onerous duties.

The ‘Honourable -Bir ‘Alexander Muddiéman : -Beeause the duties are

more onerous.
igfr. A. ‘Rangsswami Iyengar : I am asking .about the choice, not
about the duties. ‘

The Honourable Sir Alexander Muddiman : Men are selected,
apparently according to my “Honourable friend ‘Mr. Burdon, on the
same standard of education. The duties in some cages are more
onerous and therefore those who perform them get more pay.

Mr. A. Rangaswami Iyengar : I want to know how they are sorted
out into the less omercus and more onerous.

The Honourable 8ir Alexander Muddiman : It depends on the
nature of the duty.

‘Mr. A. Rangaswami Iyengar : I have again to complain that my
.question is misunderstood. 1 am asking what is the duty of one set of
people that it should be more onerous than the duties of another set.

The Honoursble Rir \Alemander' Muddiman : That is a question I am
qurite unable 40 answer. The duties that:-have to:be performed are those eof

vthe offices ooncerned. These are two..different. offices.

GrANT oF House RENT TO THE MINISTERIAL STAFF OF ARMY HEADQUARTERS
AND ATTACHED OFFICES OF THE GOVERNMENT OF INDIA,

944. *Mr. Mahmood Schammad:8ahib:Bahadur : (a) I ita fact that
the ministerial staffs employed in the Army Headquarters offices and other
attached and subordinate offices of the Government of India are denied the
sdvantage-of house rent allowance which is.given to the - ministerial - employees
of the Secretariat offices ?

(b) Are the Government aware that on account of the high rates of house rent

revailing in Simla the employees of the Government of India offices who
go not get the house rent allowance are put to acute finarcial trouble year
after year ?

(<) Are .the Government prepared to resonsider the prinaiple,. etc., . .on
which house rent is granted to some of ite employees.only, so0.as to extend this
advantage to all ?
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The Honourable Bir Alexander Muddiman : (¢) I would refer the
Honourable Member to paragraph 19 of the Simla Allowances Code,, a
copy of which will be found in the Library.

(b) Government have received no recent representations to this
cffect.

(¢) The answer is in the negative.

Pay oF THE MINISTERIAL STA®RP OF ATTACHED OFFICES OF THE GUVERNMENT
oF INDIA.

945. *Mir. Mahmood' Schammad Sahib' Baladur: (a) Is there a
ruling of the Secretary of State for India—* That it is highly desirable
that the remuneration of all' ministerial establishments employed at any
particular station whether their salaries fall on the Military, Civil, the Imperial
or Provincial Budget, should be pitched-either directly or indirectly, by: mensts
of allowance, as to give such equality of remuneration for similar labour, as will
prevent just cause of discontent " ?

0) Is this ruling strictly adhered te by the Government of India? If
not, will Government state the reasons ?

The Honourable Bir Alexander Muddiman : (¢) and (b). The answer
is in the affirmative.

Deputy DIRECTOR OF ARCHZEOLOGY IN INDIA,

946, *Mr. Mahmood Schamnad Sahib Bahadur: (a) Wil the
Government be pleased to state the names of the gazetted officers of the
Archsological Survey of India according to seniority, giving in the case of each
officer the number of contributions on reeearch, as distinct from administra-
tive and conservation reports, made by him to the archsological literature
of India, during the last ten years ?

(b) Is it a fact that in filling the post of the Deputy Director of Aréhso-
logy in India (after the death of the late Dr. Spooner)the claims of the next
seniormost officer in the Survey, have been overlooked in favour of a junior
officer ?

(c) If the answer to the above bein the affirmative will the Government
be pleased to state the reasons for this supersession ?

Mr. J. W. Bhore : (a) The Honourable Member is referred to pages
30—32 of the annual eivil list of the Home, Education, Health and Lands
and Legislative Departments, corrected to 1st January 1925. 1 regret that
the remainder of the information asked for is not available,

(b) No.
(r) This is a selection post and seniority is not the deciding factor
in makmg appointments to it.

MusrLiM OFFIOERS ON THE DIRECTORATE OF THE RAILWAY BoaRrb.

947. *Mr. Mahmood Schamnad Sahib Bahadur: (a) Is it a faet
that of the three Muslim officers on the Directorate of the Railway Board,
two are under orders of reversion to their respective lines and the third aho
is to be turned out shortly ¥
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() If the answer to the above is in the affirmative will the Government
kindly state the reasons which have necessitated this policy of “ away with the
Muslims ” in the Railway Board ?

(¢) Will the Government kindly state also how many non-Muslim Indian
Directors there are now in the Railway Board ?

(d) Tsit a fact that the newly created post of Deputy Secretary of the Rail-
way Board has also not been given to & Muslim ?

Mr. G. G 8im : (a), (b) and (d). The Honourable Member is referred
to the reply given to questions Nos. 777 and 778 by Maulvi Muhammad
Yakubh.

(¢) There is one non-Muslim Indian Direcctor.

EmMpLOYMENT OF MUSLIMS IN THE ENGINEERING DEPARTMENT TUNDER THE
RarLway Boarp.

948. *Mr. Mahmood Schamnad Sahib Bahadur: Will the Government
be pleased to state the number of Muslim applicants who applied for posts
in the Engineering Department under the Railway Board zecently advertised
for, the total number of these posts and how many of them were given to
Muslims ?

Mr. G. G. 8im : There were 27 posts. 24 Muslims applied but, of
them, only one was considered snitable and he has been offered an
appointment. '

MusLiMS EMPLOYED IN THE MINISTERIAL ESTABLISHMENTS OF THE RAILWAY
Boarp,

949, *Mr. Mahmood Schamnad Sahib Bahadur: (e) Is it a fact that
in order to give effect to a substantial cut made by the Legislative Assembly
in the Railway Budget, the Rdilway Board decided to reduce 17 clerks
from its office establishments, and of these 5 are Muslims, thus maintaining
the one-third proportion for the Muslims when it is & question of reduction %

(b) What is the total number of Muslims in the ministerial establishmenta
of the Railway Board as against Hindus and Christians respectively and what
is the total sum of emoluments drawn by Muslim clerks, assistants and super-
intendents as against Hindus and Christians respectively ?

Mr. G. G Bim : (a¢) Yes, 17 posts are held in abeyance. Of these,
2 were held by Muslims both of whom have been provided with other
appointments under Government. '

(b) There are 18 Muslims in the ministerial establishment of the
Railway Board, as against 85 Hindus and 30 Christians, the total sums of
emoluments drawn being approximately :

Rs.
Muslims .. .. . 43,000 per annum.
Hindus . .. .. 233,000 per annum.

Christigns ., Ve .. 141,000 per annum.
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APPOINTMBNT OF MUSLIMS IN THE DEPARTMENT OF EDUCATION, HEALTH AND
LaNDs.

950. *Mr. Mahmood Schamnad Sahib Bahadur: (z) Is it a fact that
out of 13 appointments made to the ministerial staff of the Education Depart-
ment Secretariat during the last 18 months, only two appointments were
given to Muslims, and out of the 11 non-Muslim clerks appointed, two are not
even qualified according to the requirements of the Staff Selection Board ?

(b) Why were the standing orders of the Government of India ignored in
shis case ? '

(¢) In view of this state of affairs, are the Government prepared to give

effect to their declared policy of properly safeguarding the interests of the
minority communities ?

Mr. J. W. Bhore: (a) The Honourable Member is referred to the
reply given by me to Maulvi Muhammad Yaqub’s question No. 780 on the
Tth September 1925.

(b) The standing orders have not been ignored in any case as appoint-
ments have been made from candidates approved by the Staff Selection
Board or with the approval of the Board,

(¢) The policy of securing adequate representation of minority com-

munities has been carefully observed in the Education, Health and Lands
Department.

NumBer oF MusLiM, HINDU AND CHRISTIAN SUPERINTENDENTS AND ASSIST-
ANTS INTHE GOVERNMENT OF INDIA SECRETARIAT AND ATTACHED OFFICES.’

951. *Mr. Mahmood Schamnad S8ahib Bahadur: Will the Government
be pleased to state the number of Muslim, Hindu and Christian superintend-

ents and assistants respectively in all the Secretariat and attached offices
of the Government of India ?

The Honourable 8ir Alexander Muddiman : A copy of a statement
which was prepared last Session giving the required information so far
as the Secretariat is concerned, is being forwarded to the Honourable
Member. Information in regard to attached offices is not readily avail-
able, but as I have already stated in reply to previous questions the whole
question is under consideration.

TRANSFER OF ATTACHED AND SUBORDINATE OFFICES OF THE GOVERNMENT OF
INDIA TO DELHI.

952. *Mr. Mahmood Schamnad Sahib Bahadur : (a) Has the atten-
tion of the Government been drawn to a statement on page 7 of the daily
Muslim Outlook of Lahore, dated 16th July 1925 from its Simla correspondent,
that the question of locating the attached offices of the Government of India

in Delhi, from the year 1926, is under the consideration of the Government
of India now ?

(b) If the above statement is correct, will the Government be pleased to
state whether it is contemplated to transfer all the attached and subordinate
offices, if not, which of them will be so transferred %

-



1260 LBGISLATIVE- ASSEMBIA (15T Ser. 1925.

The Honourable 8ir Alexander Muddiman : (a) and (b). The stale-
ment referred to is incorrect.

PROTECTION OF THE SUGAR INDUSTRY AGAINST FOREIGN COMPETITION.

953. *Maulvi Mohammaed Sliafee : 1. Has the attention of the Govern-
ment been drawn to the sale quotations of foreign sugar for the last five
months ?

2. (s) Has the Government'taken ‘paina:to ingwire inte the reasoms for this
fall in the prices of foreign sugar ? .

(b) If so, would the-Governnient be pleamed -to make an:exhaustive state-
ment on the subject and-to luy-on the table the papers in this constection ?

3. Are not the present day quotations of foreign suger less'than the  cost!
of produetion and manufacture as estimated by the Indiaa SBugar Committee,
1920, if the protection and toH duties- are deductedfrom the quetations in
reference ?

4. Have the Goverhmient comsiderod the question as o  whether the
present state of the muarket requires-that' the sugar indmstry in India be
further protected by the Government of India against foreign competition ?

The Honourablé Sir Charles Immes: (1) Yes.

(2). (a) and (b). The Honourable Member is referred to the conclud-
ing paragraph of the Review of the Sugar Trade published as a Special
Supplement to the Indian Trade Journal for January 1st, 1925, which
gives a correct indleation of the trend of* tHe market and the reasons
@ausing it.

(3) The Government are not exactly aware of’ what figures the

Horiouralile Member has-in mind; but it is' a mattér of' common knowledge
that costs of production of pructieslly all' comenvdities are everywhero
below what they were in 1920.
. (4) The Government have no reason to' suppose that the sugar
industry requires protection. I would peimt out that the specific duty
imposed upon sugar last March is on. present prices nearly 40 per cent,
ad-valorem.

Lala Duni OHand : Is the policy of the Govermment' in any way
responsible for the extraordinary fluctuatitng’ of the sugar market 1

The Honourable 8ir Charles Innes : Ne, Sir.

-

BperoH OF THE SEORETARY OF STATE FOR INDIA REGARDING THE MEDIOAL
Servions.

954 *Dr, K. @. Lohokare: (s) With: reference: to starred: question
No. 364, will Government be pleased to say if they will publieh the. authentic
report of the speech by the Right Honourable the Secretary of State for
India regarding the Medical Services, and clear up the points (in the speech)
given in the question, immediately they hear from the Secretary of State ?

&) Will they as well remind. the Right Honoursble the Secretary of
Btate and urge for an early rep]y in-the nasttée 1. '
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Mr.J. W. Bhore : (a) I'he Honowrable Mewber is referred to pages
555—557 of the Parliamentary debates of the House of Lords for Wednes-
day the 29th July 1925, a copy of which has been placed in the Library of
the Ilouse. Government do not consider it necessary to publish the Secre-
tary of State’s statement separately as copies of official reports of
Parliamentary debates are for sale and easily obtainable. Nor de
they think that any elucidation of his Lordship’s statement is
called for. If, however, the Honourable Member fuels a doubt in regard
to any point [ shall be most happy to assist him in any way I can.

(b) Does noi arise.

ProprorTION OF ADMINISTRATIVE Bosts HELD BY R. A. M. C. axp I. M. B.
OFFICERS,

955. Dr. K. @. Lohokare : With reference to starred question No.
462 and the supplementary question to it will Government be pleased tosay:

(@) if the proportion of the medical administrative posts held by the
R.A.M.C and the I. M. S officers represents the ratio of British
troops in India to Indian units of the Army ?

(b) if a proportionately less number of such appointments are held by

the 1. M. 8, officers whether the Government have given consi-
deration to this disadvantage to the medical organisation of
the Indian Army ?

(¢) what is the number of R. A. M. C. officers in India over and above
the usual sanctioned strength- for each unit of infantry, artillery
and such other units ? If the number is in excess, by how many
is it so and when will if be normal ¢ .

Mr. E. Burdon : (¢) The answer is in the negative.

(b) As stated on the 26th August last in peply 1o the Ionourable
Member’s question No. 463, the administrative Tedical appointments in
India are equally divided between the Royal Army Medical Corps and the
Indian Medical Serviee and the Government of India are of the opinion
that the medical organisation of the Indian Army is in no way placed at a
disadvantage in consequence,

(c) There is no excess of Royal Army Medical Corps officers in India
over the sanetioned strength.

AprproINTMENTS OF I. M. 8. OFFICERS TO HOLD CHARGES OF ADMINISTRATIVE
Districts wHERE BriTisE Troors AND R. A, M.C. OFFICERS ARE
LocaTED.

956. *Dr. K. G. Lohokare : Will Government be pleased to say if any
I. M. 8. officer is appointed to hold charge of an administrative district or unit,
where British troops and R. A. M. C. officers are located ? If not, why not ?

Mr. E. _Biirdon : The answer to the first part of the question is in
the affirmative. The second part does not, therefore, arise.

ExTENSION oF SERvice 1N IND1a To R. A. M. C. OFFICERS.

957. *Dr. K. &. Lohokare : Will Government be pleased to say if
R. A, 'M. C. officers of longer period service are allowed to have extensions
of their usual term of duty inIndis, and if so,whether such practice retains a
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larger number of long period service R. A. M. C. officers in India in proportion
to the usual strength of Corps, and if this creates claims of such officers to admi-
nistrative medical posts over the I. M. 8. officers ?

Mr. E. Burdon : Officers of the Royal Army Medieal Corps are
allowed to have extensions of their normal tour of duty in India but very
few avail themselves of this privilege. The practice, however, does not
create claims for administratve medical posts over the heads of officers of
the Indian Medical Service.

R. A. M. C. anp 1. M. 8., OFFICERS.

958. *Dr. K. G. Lohokare : Will Government be pleased to give
information as per following table ?

Number of officers with service in Army Adminisirative officers
Total years. with sermice in yeors.
perma-
Service nent
or Corps. [strength.
[25—30)
below [15—18{ 18 to | 21 to | and |15—18(18—21] 21—2625—28;, 28
16 21 25 jabove. and
above.
RAM . o . . .. . . ce
G in
India. .
LM.S... |
'

Mr. E. Burdon : The Honourable Member can obtain this informa-
tion, if he requires it, from the current edition of the Indian Army List,
pages 955 to 1009.

Dr. K. G. Lohokare : Does the publication referred to by the Honour-
able Member give my reply in a tabular form in this way 1

Mr. E. Burdon : No, Sir,

Dr. K. G. Lohokare : Does the Honourable Member expeet me to
work it out ?

Mr. E. Burdon : Yes, Sir.
. Dr. K. G. Lohokare : With all the staff at his command 1

ENCOUBRAGEMENT OF INDIAN ARTS AND CRAFTS.

959. *Mr. B. Das: (a) Has the attention of the Government been
drawn to the article in Bombay Chroniole of 25th August regarding the threat-
ened future of Indian arts ? '

(b) Have Government any other schemes before them for considera-
tion besides that of the Prize of Delhi Committee ?
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(¢) Is it a fact that the Government of Bombay submitted a scheme to
the Government of India as early as 1922 ?

(@) If the reply be in the affirmative will Government be pleased to place
a copy of the same on the table and inform the House if the same was considered
along with that drafted by Sir Edwin Lutyens ?

(e) Will the Government be pleased to place a copy of the drafs of Bir
Edwin Lutyens on Indian arts on the table ?

FraMING OF A ScHEME FOR INDIAN ARTS AND CRAFTS BY THE ARCHITECTS
oF THE NEw CAPITAL. )

960. *Mr. B.Das: (s) Will Government be pleased to state (1)
which Provincial Governments (i) what public bodies, were consulted by
them so far on the Prize of Delhi Scheme and will Government be pleased
to publish these views in the Gazette of India for public opinion and criticism ?

(b) Will Government be pleased to lay on the table Resolution No.
189 of the New Capital Committee which empowered the architects of the
New Capital to frame a scheme for Indian arts and crafts ?

() Have Government formulated their views on “initial concep-
tion with regard to sister arts and crafts’ referred to in Mr. Baker's
memorandum on craftsmen ?

| MuraL DEcoOrRATIONS FOR BuiLpiNgs 1N THE NEw CAPITAL.

961. *Mr. B. Das : (z) Will Government be pleased to state how far the
contract with the architects of the New Capital affects the question of decora-
tions of the New Capital and how far the architects have a controlling voice
over the same ?

(b) How far have Government committed themselves in regard to mural
and similar decorations for the New Capital ?

ENCOURAGEMENT OF INDIAN ARTS AND CRAFTS.
962. *Mr. B. Das: (a) Have the Government of Bombay recently
addressed the Government of India on the subject of the encouragement of
Indian arts and crafts ?

(b) What are their present proposals ?

FRAMING OF A SOHEME FOR INDIAN ARTS AND CRAFTS BY THE ARCHITECTS
or THE NEW CAPITAL.

963. *Mr. B. Das : Have Government approved of the scheme, in
parb or whole, submitted by the architects of $he New Capital on Indian arts
and crafts ¥

The Honourable 8ir Bhupendra Nath Mitra : With your permission,
Sir, I propose to answer questions Nos. 959 to 963 together.

The Honourable Member’s attention is invited to the replies given
to Mr. Joshi’s questions Nos. 876 to 881 on the same subject. I have only
to add that certain suggestions for the establishment of a Central Art
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Sehool at- Delhi are being considered by Government and. that as, @overn-
ment have at present no intention of taking any further action.on: the
scheme formulated by the architects of New Delhi, they do not consider that
amy useful purpose would be served by placing a copy of the selieme on the

ESTABLISEMENT OF A RATES TRIBUNAL.

964. *Mr. K. C. Neogy : (a) Has the attention ofi Government beem:
drawn to a letter appearing in a recent issue of Capital (Calcutta) over the
mgnature of David 8. Erulkar, on the question of a Railway Rates Tribunal fox
India ?

(b) Is it a. fact that, as stated therein; Government have emgowend the
Railways an the East Coast of India to infrings the minima.class rates invertain
cases, 80 a8 to enable the Railways to meet competition by sea and cansi
routes ?

(c) Will Government be pleased to state on what Railways, and.from and
to what stations, rates have been allowed to be reduced below the minimm;
and for what reasons ?

The Honourable 8ir Qharles Innes : (a) and (b). The reply is in the
affirmative,

(¢) The permission to go below the ordinary minimum: rates:in cemtain
cases on the Bengal Nagpur Railway between Waltair and Calcutta and
on the Madras and Southern Mahratta Railway, between: Madras and
Vizagapatam was granted over 20 years ago. An inquiry is now being
instituted into the justification for continuing to allow the railways to
exercise this power of quoting specially reduced rates on theae routes.

Mr. K. C. Neogy : Is it not a fact, Sir, that the latest notification
signed by the Secretary of the Railway Bnard which sanctions the fixation'
of these extraordinary rates is dated the 23rd December 1921 and is it not a
fact also that in that notification it is stated that the Railway Board
sanctioned these rates in January 1922 also ¢

Thé Honourable 8ir Charles Innes : I understand, Sir, that permis-
sion was given over twenty years ago, and presumably it has been carried
on since then. As 1 have said, 1 am making inquiries into the matter.

Mr. K. 0. Neogy : What are the circumstances in which permission
was granted in the first instance !

The Honourable 8ir Charles Innes : I do not know.

RepuctioNs IN THE CLERICAL STAFPF oF THR RarLway Boarbp.

965. *Pandit Shambhu Dayal Misra : (z) Will the Government kindly
inform this House as to the manner in which the cut of Rs. 77,000 made by.
the Assembly during the last Delhi Sesslon from the Railway Board's s Budget.
has been met ?

(b) Has the attention of the Government been drawn to an article in the
Hwndustan Times of the 29th August 1925 entitled “ Where the axe falls ”’ 1
Will Government kindly say what, if any, appointments from the clerical
staff of the Railway Board's office have been reduced on this accouns ?
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{c) W8l Government kindly state the reasons for effecting retrenchment
on one side and creating the post of the Director of Finance on the other !
What is the additional expenditure involved by this appointment.?

' Phe ‘Honourable Sir Oharles Innes : (g), (b) and (¢). A memorap-
dum explaining the entire position in regard to the reduction in the cost of
the Railway ‘Board -has been placed before the members of the Standing
{Kinance Committee for Railways. This memorandum will'be available to

sthe 'Hononrable ‘Member when the proceedings of the Commitiee, gre
printed.

Graxr oF FREE RaiLway Passes AND PriviLeee TickET ORDERS TO THE
StTaFF oF THE RamLway Boarb.

966. *Pandit Shambhu Dayal Misra : (a) With .reference to -the
.reply.given in this House to.starred question No. 56 on the 4th February 1924
abgut curtailing the concession of free passes to the staff of the'Railway Board,
Wwill, Govepnment be pleased to state the. monetary value of the cencessions at
_present enjoyed by each individual ?

(6) How many privilege licket orders at one-third the ususl fare are given
.to.each, individwal during the.year # Is the concession.enjoyed by.the staff
.of the)Railway :Board 'in this shape counted against the monetary value of
‘the ‘free pass concessions ? If not, why not ? How many persons can travel
at a time against one privilege ticket order ? -

+(¢),Is-theve amy effgctive check against the prescribed monetary value
being exceeded ? If so, who checks the figures and what steps are taken to
ukeep them. within the:limit prescribed, if any ?

(d) Will Government be pleased to lay a copy of the orders abeut the

t of free passages and privilege ticket orders to the staff of the Railway
ﬂd on the table? '

(e) Are all men of the Railway Board governed by the same rules or
does the amount of concessions depend on the length of service

Wir.-G. ‘G 8:m: (¢) to (e). A copy of the rule governing the issue
of passes to the office staff of the Railway Board is laid on the table,

BULES FQR THE ISSUE OF FREE PASSES TO THE OFFICE STA¥F OF THE
GOVERNMENT OF INDIA, RATLWAY BOARD.

I.—No privilege passes can be demanded as a right ; . their jssue is, without, excep-

. tign, subject to the discretion of the Beoretary.
;JL—The classification ‘¢ privilege '’ will- be adopted for rll passecs issued to the

office staff and North Western l;l:lilwl’l.)‘ pass forms will be used in ail cnses.
IIL.—*¢ Privilege ’’ passcs on Companios’. and State-worked railways (including
«4he,preseribed .allownnces of servants. and luggage for employecs or members of their
families) .mey be granted on the undermentioned conditions, to the offico staff of the
. Ryilway Department, including the Accounts Branch and to,such of the staff of the
“Metallurgicpl Inspoctor and of the Superintendent of Loeal Manufacturcs, Caleutta,
-who waere in, these offices prior to their amalgamation with the Department of Industries
and Labour. Passes over Companies’ railways will also, be subject to the Conferapce
rules for the interchange of free pnsses :

(1) ‘After.an employee has comploted two years continuoua.serviee in the Railway
Department or partly in another railwny office and Railway Dc&mrtmﬁnt,

hﬁ.,mg..hu.vo 4,pingle journey passes of which not.more.'than 2 may be
over Company-worked lines.
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(2) The issue of passes to any one in subject to a money value limit of one
month’s pay in one year. Anything beyond this will only be permitted
in special cases of men over 20 years’ service.

Ezoeption—An Accountant in Accountant General, Railways’ office transferred from

& Btate Railway—who holds a lien on his post on that railway will be granted passes
.in accordance with the rules in force on his railway.

IV.—Free passes cannot be grunted to employees travelling on duty.

V.—*¢ Family *’ includes the wife, legitimate children and step-children residing
with, and wholly dependent on the applicant. Ordinary privilege passes are admissible
to sons, step-sons of an employce when they arc under 18 yeara of age only, and their
ages should invuriably be given in all applications.

Norg—(1) The number of members of an employee’s family for whom passes
may be issued at onc time is limited to six, including the employee
himself,

*  VL—Passes are inadmissible for any journey for which an applicant draws
.travelling allowance.

VIIL.—The clase of a pass to which any one will be entitled will be in acecordance
with the following rules : \

(1) All persons employed in the subordinate establishment, drawing salaries of
more thun Rs. 750 per mensem—1st Class.
(2) All persons employed in the subordinate estublishment, drawing salaries of
more than Rs. 200, and less than Ra. 750 per mensem—2nd Class.
(3) All persons employed in the subordinate ministerial establishment, drawing
ies of lgo 200 per mensem and less, intermediate class, or where
. intermediate accommodation does not exist 2nd class over State Railways
only. )
(4) For menials—3rd Class.
For the purpose of coming within rule III (2) an employee may however have a pass
in a class lower thin that to which ke is entitled. '

VIII.—The number of servants and allowance of luggage for each class will be as
printed on the North Western Railwany pass forms. :

IX.—Pusses by mail trains will not be granted on either State-work or Compunies
lines, except on the specific sanction of the Secretary which ordinarily only be given
to first and second class puss holders irrespective of distance to be travelled and to
Inter. and Third cluss pass holders travelling more thun 400 miles.

X.—When passes are issued for the Christmas holidays, the return journoy ’plll
will be mnde available only up to the ith January of the following year and will, on
no account, be extended beyond that date. If an extension is applied for and is granted
the extended pass will count as a fresh pass against the next year's allowance.

XI.—Third class privilege passes will not be issued during melas and Indisn
festivals when there is a rush of traffic. ,
XI1.—Permission to break journey, at named stations will be granted, at the rate
of one break of journey for every 200 miles or portion thereof on the through journey.
XII1.—School passes may be issued to children of employees under 21 years of
age. These passes are subject to the restriction of ome return pass per aunum. Buch
asses will only be issued if supported by a certificate from the Head Master of the
gchool in quee&on. : ’
XIV.—A puss may be granted on retirement only for a journey between the place
ere retirement takes place and where the applicant intends to settle, and provided
that the pusses nre applied for within three months after the date of retirement.

XV.—The family of a deceased employee will be given a pass for themselves, their
luggage and a reasonable number of servants, betwoen the place where death occurred
and where the family wish to settle down, provided that the pass is applied for within
three montha of the employee’s death.

XVI~—A pass for any divergence from the direct route will be treated as for a
separate journey, if granted.

XVII—Temporary elerks who resign their posts in this office are not entitled to

- passos-of any kind. ' )
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XVIII.—Applications not submitted in accordance with these rules, will not be
entertained.

XIX.—An account of passes issl;ed to each man will lba kept on cards as follows :

Name Ratr oF Pay.
Date Number
of |Pass No. From To of Value of pass. P.T,O.
pass, Persons. '

XX —Applications for passes must be submitted to General Branech at least 2
whole days before the pusses are required.

XX1.—Pass applications for the employee himsclf should not be sent forward unlees
the Buperintendent 1ntends to recgmmend leave.

XXII.—When a man proceeds on casual or other leave any puss issued for his
return journey should be uvailable only up to the date he is due at office.

This date should bo shown on the pass application.

XXIII.—Members of the staff on leave who have not been able to obtain passes
for their return journey at the time of proceeding on leave should apply for them
not less than two weeks before their return to duty.

Applications made at the time of going on leave ure apt to be overlooked and will
not be accepted except when the leave does not exceed 1 month,

XXIV.—The ticket collectors receipt must bo obtained in 8ll cases and be sent
to thg Pass Clerk as soon s possible. As ruilways look upon the non-collection of passcs
us o scrious offence failure to comply with this order will ordinarily involve forfeiture

of a pass.
XXV.—Frec passcs should not be applied for unless actually required.

XXV1.—Pagses not used may count towards the year’s allowance unless very
satisfactory reusons are given for the passes not being used.

J. IZAT,
Beoretary, Railwey Board.
D1,
The 28th November, 1924.

PERMANENT LoOOATION OF THE INDIAN STORES DEPARTMENT IN DELAL

967. *Pandit Shambhu Dayal Misra : (z) With reference to the
reply given in this House to starred question No. 13 on the 22nd January 19205,
will Government kindly say when the process of organization of the Indian
Stores Department will be completed and when that Department will be per-
manently located at Delhi ?

(b) Is it necessary for this Department to move with the Government of
India any longer? If so, will Government state the reasons ?

(c) What will be the amount of saving if this Department is permanently
looated at Delhi ?
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The Ho:xourable 8ir Bhupendra Nath Mitra : (a) lt is not possible
to say when the proeess of organization of.the Indian Niores Departmment
will be completed, as the final organization must depend to a ereat extent
on developments in store purchasing poliey, and practical expericicee of the
growth of the department’s work. "The guestion of the final location of the
headquarters of the Indian Stores Department. cannot therefore be decided
at this stage.

(0) Yes ; beecause, pending the developments just alluded to, it
is essential that the Government of India and the prineipal indenting
authorities should be in close touch with the Indian Stores Department.

(e) It is not possible to state what savings if any would result frem
loeating the headquarters of the Indian Stores Department at Delhi
until it is known what the final organisation will be,

EsTABLISHMENT OFFICER OF THE ARMY DEPARTMENT.

968. * Pandit Shambhu Dayal Misra : Is it a fact that one Major
Drysdale, a departmental officer of the Engineer-in-Chief’'s Branch, was tem-
porarily appointed to the post of Establishment Officer of the Army Depart-
ment superseding the civilian Assistant Secretaries of the Department ¢ If
8o, will Government please state whether the claims of the Assistant Secretaries
were considered ¥ If not, why not ?

Mr. E. Burdon : Yes. Major Drysdale was so appoeinted, but no one

was saperseded. The claims of the Assistant Secretaries were carefully
considered.

OFFICERS AND MINISTERIAL StTArF o¥ THE ArRMY HEADQUARTERS.

969. *Pandit Shambhu Dayal Misra: 1. Will Government gleasc
state the total strength of (a) officers and (b) ministerial staff employed on
the 1st September 1925 in the several Branches of the Army Headquarters
including those of the Royal Air Force Headgquarters ?

2. How many of the officers are Indians ?
Mr. E. Burdon : 1. (a«) 177.
(b) 726.

2. Two of the officers are Indians,

GRANT OF SECRETARIAT ScALES 0¥ PaY To THE CLERICAL PERSONNEL OF THE
ArmY HEADQUARTERS,

970. *Pandit Shambhu Dayal Misra : (¢) Will Government kindly
state whether the branches of the Army Headquarters are a part of the Army
Department of the Government of India ? If not, what is their status?
Are they attached offices ? .

(b) Is it a fact that all cases for the Army Department are prepared on
the Secretariat lines by the clerical personn-1 at Army Headquarters and draft
orders giving effect to the decisions of the Government of India are likewise

framed by the same personnel ¢ If so, why are the men employed therein
refused the Secretariat scales of pay ?
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Mr. E. Burdon : (a) Branches of Army Headquarters are a part of
the Army Department to the extent deseribed in ‘‘ The Evolution of the
Army in India ”’ a copy of which will be found in the Library.

(b) The duties and responsibilities of the elerical personnel of
Army Headquarters are not the same as those assigned to the Secretariat
establishments proper. The attention of the Honourable Member is
drawn to the answer given by me on the 23rd July 1923 to a similar
gquestion asked by Mr. K. C. Neogy.

PROHIBITION OF THE ENTRY 1NTO BRITISX INDIA OF THE CHINESE PAMPHLET
“Ger Our orF CHINA.”

971. *Mr. Chaman Lall : Will Government state the reasons for the
prohibition issued against the entry into India of Chinese journals and leaflets
bearing upon the Chinese strikes as well as the leaflet ““ Get out of China "%

The Honourable 8ir Alexander Muddiman : This and other similar
pamphlets have been prohibited entry into British India under section 19
of the Sea Customs Act, 1878, -on the ground that they contain matter
which is ealeulated to excite disaffection towards the Government estab-
lished by law in British India.

Mr. Chaman Lall : May I ask, Sir, if every such leaflet is calculated
to Lring about disaffection against the Government ¢

The Honourable 8ir Alexander Muddiman : No, Sir,

Mr. Chaman Lall : Do I understand, Sir, that there are some icaflets
which do not affect the question of disaffection ?

The Honourable 8ir Alexander Muddiman : Those leaflets have not
been prohibited.

Mr. Devaki Prasad Binha : May I know, Sir, whether it is a faet or
not, that some of these leaflets, the entry of which has been prohibited
under the Indian Sea Customs Act, contained nothing but a protest
against the Fmployment of Indians to quell the recent trouble in China ¢

The Honourable 8ir Alexander Muddiman : I cannot answes for all
leaflets except for those which have been prohibited, and I have given
the reason for it.

Mr. Chaman Lall : What is the general principle, Sir, which guides
the Government in coming to a decision in these matters !

The Honourable 8ir Alexander Muddiman : It is the very clear
prineiple which T have emhodied in my answer.

Mr. A, Rangaswami Iyengar : May I know, Sir, whether hefore Gov-
ernment coneludes that the leaflets arec of the character described by
the lenourable the Home Member, legal opinion is taken and the law
officers are consulted on the point !

The Honourable 8ir Alexander Muddiman : No, Sir. Not in all

CHSCS,

Mr. A. Rangaswami Iyengar : Is it possible, Sir, for all those who are
affected by these orders to obtain legal opinion !

The Honourable Bir Alexander Muddiman : I do not know, but I
presume they can obtain legal opinion on the payment of the usual fee.
L194LA . o
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Mr. A. Rangaswami Iyengar : May I know, Sir, whether when they
obtain legal opinion, they have any right to get those orders rescinded !

The Honourable 8ir Alexander Muddiman : If any representations
are made to me, I will consider them.

Mr. A. Rangaswami Iyengar : Then they have no legal right to
get the orders rescinded !

The Honourable Bir Alexander Muddiman : Certainly not.

Mr. A. Rangaswami Iyengar : Therefore, a man can be condemned
unheard in respect of these leaflets 1

The Honourable 8Bir Alexander Muddiman : I do not nnderstand
what is meant by condemnation. All that has been done is to prohibit
importation. I think perhaps I might make the point clear in respect of
these leaflets. They were not many, one or two. They were imported
apparently on a preconceived plan in a large quantity.

Mr, A. Rangaswami Iyengar : Does the mere importation in
numbers necessarily mean that the leaflets were seditious and were likely
to canse disaffection !

The Honourable 8ir Alexander Muddiman : When Government have
taken the view that a leaflet is calculated to excite disaffection towards
the Government established in British, India, the quantity becomes of
some importance. Government think that leaflets of that character
should not be disseminated in large quantities, and T do not know
whether the Honourable Member would wish me to allow it.

Diwan Bahadur M. Ramachandra Rao : May 1 ask the Henourable
Member whether this leaflet has been placed before the Advisory Com-
mitiee attached to his Department ?

The Honourable Bir Alexander Muddiman : No, it was not.

Diwan Bahadur M. Ramachandra Rao : May I ask why this was
not done ?

The Honourable 8ir Alexander Muddiman : 1 gave the reason for it
the other day.

Mr. Devaki Prasad 8inha : Does the Honourable Member himself
decide if the entry of these leaflets into this country is undesirable, or
is therc some other officer subordinate to him who decides this question ?

The Honourable 8ir Alexander Muddiman : All orders in regard to
these matters are passed subject to my personal control.

Mr. Chaman Lall : May I know, Sir, if the Honourable Member has
read any of these leaflets ?

The Honourable 8ir Alexander Muddiman : Yes, Sir.

_Mr. Chaman Lall : May I know, 8ir, if he has read all of these leaflets
which have been prohibited ?

The Honourable Bir Alexander Muddiman : T have read the leaflets
which have been prohibited.

Mr. N. M. Joshi : May I know, Sir, whether there is any means of
getting justice for people who are treated unjustly in this matter ?

-

Al
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The Honourable 8ir Alexander Muddiman : If people are treated
urjustly, they can make representations to me,

Mr. A. Rangaswami Iyengar : You are the autherity to say whether
you are just or unjust ?

The Honourable Bir Alexander Muddiman : In -this matter the
Governor General in Council is the authority and I am the head of the
Department concerned.

Mr. Chaman Lall : One more supplementary question, Sir ! Does
the disaffection against Government consist in this, that these people
ohject to the use of Indian troops against Chinese workers ¢ Is that
the reason for the prohibition of these leaflets ¢

The Honourable 8ir Alexander Muddiman : No, Sir.

INTRODUCTION OF NEW STEEL MANUFACTURING PLANTS INTO INDIA SINCE
THE PASSAGE OF THE STEEL PROTECTION ACT.

972. *Mr. Chaman Lall: Will Government state the number of new
steel manufacturing plants which have been introduced into India from abroad
and the companies introducing these since the passing of the Steel Protection
Act?

The Honourable 8ir Oharles Innes : As far as Government are aware
the only new steel works established in British India since June 1924
:s the transference from Pondichery to British India of certain works
engaged in re-smelting and re-rolling serap steel.

Mr. Chaman Lall : Is the Ilonourable Member aware that very large
steel plants are being transferred from the United Kingdom to India ?

The Honourable 8ir Charles Innes : No, Sir.
Mr. Chaman Lall : Will the Honourable Member make inquiries ?

The Honourable 8ir Charles Innes : If' the ITonourable Member will
give me his authority for his statement outside, I should be very happy
to discuss this matter with him.

RECRUITMENT OF LASCARS TO ACT AS STRIKE BREAKERS.

973. *Mr. Chaman Lall : (a) Will Government state whether any lascars
"have been sent to South Africa %o act as strike breakers and the names of the
shipping companies responsible for this recruitment ?

(b) Will Government state the terms and conditions of such recruitment ¢

The Honourable 8ir Charles Innes : The Honourable Member’s atten-
tion is invited to the answers given to short notice questions on the same
subject asked by Mr. A. Rangaswami Iyengar and Mr. N. M. Joshx on
the 10th September 1925,

EUROPEAN STAFF OoF THE IMPERIAL BANK oF INDIA.

974. *Mr. Jamnadas M. Mehta : 1. What was the total European
staff of the three Presidency Banks before the amalgamation and what were
the salaries drawn by them ?

L194LA c2
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2, (a) How many Europeans have been 1mported since the amalgamation
for each circle and in each year ?

(b) On what terms and conditions are these imported ? Are there any
educational or other qualifications necessary ? Are they required to pass
any examinations either before or after being appointed ? What is the total
amount spent in importing these recruits each year ? How many of the new
recruits imported from England since 1921 are holding places of agents, super-
intendents, deputy accountants and chief accountants and what salaries are
they drawing? How many European recruits have been imported since
January 1924 till the end of July 1925? How many have come since 30th
July 19257 How many more are coming ?

3. What is the present European staff in the three circles and the total
salary drawn by them ?

" 4. (a) Were any allowances given to the European staff before the amal-
gamation or at the time of amalgamation ? How many kinds of allowances
were allowed to each ?

() What was the total amount of allowances paid by the Presidency
Banks just before the amalgamation to the European staff ? What was the
total amount of allowances paid by the Imperial Bank in the first year of
amalgamation and in each of the following years? What is the total
smount paid now ?

5. How many European officers are on furlough and what is the total
amount of furlough salary and furlough allowance that the Bank pays each
year since amalgamation ?

6. Are free quarters given to the European staffi ? Who stays in the
Bank chummeries in Bombay and elsewhere ¢ What amount does the Bank
spend each year on these chummeries directly or indirectly ?

, 7. () How many European officers have resigned or retired since amal-
gemation and on what pensions ?

(b) How many Europcan officers are on the pension list ? What amount
has the Bank been paying each year since amalgamation for pensions ?

(c) Is there any privilege rates of surcharge allowed to the European
stafl in drawing their pay, pension or furlough pay and allowance or in remit-
ting money to England ? If so what is that privilege rate ¢

(d) How much money does the Bank lose every year in each circle by
grauting the privilege rate to the European staff ?

) INDIAN STAFF OF THE IMPERIAL BANK oF INDIA.

'975. *Mr. Jamnadas M. Mehta : 1. How many Indian officers were
there in the Presidency Banks before the amalgamation and what salaries were
they getting ?

2. (@) How many Indian officers were taken each year in each circle
after the amalgamation and on what salary ?

(b) What is the present total number of Indian officers in the threc
circles and what salary each draws ? '
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(c) How many of them are superintendents, managers, ageuts, deputy
chief accountants, chief accounta.nts, second grade Indmn assigtants and
probationary Indian assistants ?

3. What is the total amount of salaries drawn by the Indian staff in the
different circles according to the following table :
(1) Staff appointments carrying salaries above Rs. 1,000 (excluding
all allowances) and how many such appointments are held by
Indians,

(2) How many officers are there who get between 500 and 1,000 in each
circle.

(3) How many between 250 and 500.

(4) How many between 150 and 250. How many of them are clerks
and how many protationary assistants.

() How many between 125 and 175 (not included in above),

(6) How many between 75 and 125 ?

4. Were there any allowances paid to the Indian staff before or at the
time of amalgamation ¥ What and how many kinds of alowances are paid
to the Indian staff in each circle and in each year since amalgamation ?

5. Are the Indian officers given any house allowances ? Are they allowed
to stay in and utilise the privileges of the chummery ? How many Indians
are staying in the Bank’s chummery ?

6. What is the total number of second grade assistants and probationary
Indian assistants taken in each vear in the different circles for the last four
years and on what salaries and grades ? What are the gualifications if any,
that these second grade and probationary ‘assistants should possess ? Are
they required to pass any examination before or after they are seleeted ?
What is the nature of the work that second grade and prohationary Indian
assistants are doing ? Is there any difference made between Indian sssist-
ants and European assistants in (a) salary (b) allowance (¢) work (d) trestment
(e) leave (f) furlough and (y) pension ?

7. What is the nature of the work that the European staff in ganera.l and
the new European recruits in particular are doing ? Cannot the same work
be done by Indian graduates ?

8 How many probationary Indian assistants were taken in the three
circles since January 1924 up to the 0th July 1925 and what are their edu-
cational qualifications ? Are they selected purely on the basis of merit or
any other considerations ? .

9. How many of the probationary Indian assistants taken so far are
trained for the places of agents, deputy chief accountants, chief accountants
and deputy secretary and treasurer ? How many of them are now holding
any other above-mentioned appointments ?

10. How many years does it generally take for an Indian graduate pro-
bationary assistant or otherwise, to become chief accountant or deputy sec-
retary and treasurer ?
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APPOINTMENT OF GRADUATES IN THE IMPERIAL BANK or INDIA.

976. *Mr. Jamnadas M. Mehta : (1) How many graduates have joined
the bank since amalgamation in each circle ? How many of them are B.A.,
B.Com., and M.A. ? What is the total strength of such graduates ir the Bank
in all the circles at present ? How many of them are permarent and what
salary are they drawing ? Is there any difference made between graduates
and a non-graduate in salary, work, promotion and treatment ¥ What is the
total amount of salary that is drawn by all the graduates in the three circles ?

(2) How many graduates are confirmed in the first year of their joining,
how many within eighteen months and how many within two years? How
many graduates have left the Bank each year ?

(3) What steps have been taken or opportunities given to the graduate
employees of the Bank to train them up for higher appointments ? Are the
graduate employees given any preference in selections to Indian assistant

grade ?

(4) Is it true that the graduate employees at the Bombay Head Office
have sent in a repreaentstzon to the Secretary and Treasurer to give them
facilities for higher appointments and to introduce a better scale of pay for
them ! What steps have been taken to satisfy their grievances ?

(5) Is there any system of leave rules for the benefit of the Indian staff !
Is it a fact that the Indian Staff Associations, Calcutta and Bombay, have sent
in representations to the authorities to introduce a sound system of leave
rules? What has been done with regard to it ? Is there going to be any
system of leave rules at all ? If so when ?

FrAUDS IN THE IMPERIAL BaNK oF INDIA.

977. *Mr. Jamnadas M. Mehta : (a) Has the attention of the Finance
Member been drawn to Ditcher’s comments in the Capital of 19th March 1925 ?
Will the Finance Member be pleased to state if it is true that the frauds in
the Imperial Bank of India are due to rapid Indianization ?

(b) How many frauds occurred and to what extent and where did they
take place or were they detected ? When did they take place or for what
length of time were they perpetrated ? Is it before or after the amalgamation
Who were Ch ¢f Accountants, Deputy Chief Accountants, Superintendents,
Managers and / 7ents in places where and when frauds took place or were
found out ? What positions are they holding now in the Bank 1

The Honourable 8ir Basil Blackett : I am afraid I must answer
these guestions Nos, 974—77, together. 1 have seen. the article referred
te in 977 (a). The details of the arrangements of the staff of the BBank
are not within the knowledge of the Governor Gencral in Council.

Mr. Jamnadas M. Mehta : Is this the answer to all the questions,
Sir ¢

Mr. President : If the Ionourable Member js not satisfied thh
the answer given, he has his remedy in other ways.

Mr. Jamnadas M. Mehta : My only remedy is to move an adjourn-
ment of the House. .
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Mr, President : Order, order. This is not the time for it.

Mr. Jamnadas M. Mehta : If this is the answer to all the four qucs.
tions, then 1 have nothing more to say.

Mr. R. K. 8hanmukham Chetty : Will Government be pleased tu
call for information in regard to these matters ?

The Honourable 8ir Basil Blackett : 1 think the House must be
under some misapprehension. The Government of India are mnot re-
sponsible for the staffing of the Imperial Bank, and it is not part of
the arrangement that they should be responsible.

Mr. Jamnadas M. Mehta : But the people of India deposit more
than 20 crores in the Imperial Bank %

The Honourable 8ir Basil Bla.ckett The people of India also de-
posit in other Banks.

Mr. Jamnadas M. Mehta : But the people of India deposit money
in the Imperial Bank through the Government ?

Mr. A. Rangaswami Iyengar : May I know, Sir, whether under the
Imperial Bank Act this Government do not possess power to call for
information in cases in which they have reasonable ‘grounds for taking
action ?

The Honourable Bir Basil Blackett : I do not think there is any
reasonable ground for taking acflon in this matter.

Mr. Jamnadas M. Mehta : The staff of the Imperial Bank is doing
work for insurance companies and others...... '

The Honourable Bir Basil Blackett : The Honourable Member, Sir,
is raising an entirely separate question which, as he knows, is being
seriously considered by the Bank authorities.

Mr. Chaman Lall : Will the Ilonourable Member say whether the
Imperial Bank is a purely private concern, 'and whether the Govern-
ment of India and the people have no voice in the management of the
Bank ?

The Honourable 8ir Basil Blackett : If thé Honourable Member will
put down a question on paper, I will try to answer it.

Mr. A. Rangaswami Iyengar : May I know, Sir, exactly what the
powers of the Government of India are in regard to the management of
the Imperial Bank of India ?

The Honourable Bir Basgil Blackett : 1 give the same answer to that,
Sir. I shall be glad to answer that question at leisure.

CoMPLAINTS IN THE PUBLIC PRESS REGARDING THE ARMY CANTEEN BOARD.

978. *Khan Bahadur W. M. Hussanally : Has the attention of
Government been drawn to the various complaints in the public Press
especially in the Pioneer and the Civil and Military Gazette to the effect that the
Army Canteen Board has been a failure ? If so, do they intend to revert to
the contract system ? If so, when ? If not, why ?

Mr. E. Burdon : I can only reply to this question by inviting the
attention of the Honourable Member to the reply which L gave on the
7th instant to his starred questions Nos. 685—687.
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Mr, President : I understand Mr. Yusuf Imam wants to put the
questions which stand in his name, Nos. 915—920. Although he was
not present at the time his name was called, I would allow him to put
his questions, but I want to lay it down as a rule for the future that,
if any Honourable Member is not present when his name is called, he
will not be entitled to put the questions on his return. It is very
inconvenient both for the Chair and for the Honourable Member who has
to answer the questions.

(The Honourable Member then put questions Nos. 915 to 920, which
together with their answers will be found in their proper place.)

ToraL AMoUNT OF GOVERNMENT LoaAN CoONVERTED UNDER THE CONVERSION
TERMS RECENTLY OFFERED BY (JOVERNMENT, ETC.

Bir Purshotamdas Thakurdas : Sir, I have given private notice of
the following question to the Finance Member :

(a) Will Government be pleased to state the result of the total
amount of Government loan converted under the eonvemlon terms offered
by the Government this year ?

(b) Will Government be pleased to state the extra premium paid
!:lfnder the conversion terms, and the saving effected by them in interest,
if any ?

The Honourable 8ir Basil Blackett : (a) The conversion loan was
open till the 12th September 1925 inclusive and the following figures
show the approximate results. There will probably be some few cor-
rections when the final figures are received.

Rs. Lakhs,
(1) Conversions into 5%, Ten Year Bonds . . 4,68

(2) Conversions into §% Tax free loan (1845—55) .. 2521
Total .. 2084

The bonds converted consisted of :

(1) 54% Bonds 1925 .. .. . .. . 1,68
(2) 6% Bonds 1926 .. .. .. .. .. 17,56
(3) 6% Bonds 1927 .. .. .. .. .. 7,32
(4) 5}% Bonds 1928 .. .. e . 3,30

(b) The extra cash payments paid in respeet of the above econ-
versions amount to Rs. 79 lakhs. Leaving out of account the fact that
premiums on maturity amounting to approximately Rs. 213 lakhs in
respect of 1925 and 1928 Bonds will not now have to be paid, the annual
saving on interest on the bonds converted amounts to approximately
Ra 274 lakhs. In addition Rs. 4,63 lakhs of our debt having become
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subject to income-tax instead of being tax free, we are potentially en-
titled to colleet income-tax amounting to about Rs. 2 lakhs per annum
on interest on this debt. I think the House will agree that this is a
very satisfactory result.

UNSTARRED QUESTIONS AND ANSWERS.

OriNioNs oF SIR JoHN KERR AND SIR WiLLIAM RED ON THE SUBJECT OF TIIE
TRANSFER OF SYLHET To BENGAL.

189. Mr. Kamini Kumar Chanda: Ts there any other recorded
opinion of Sir John Kerr or of Sir William Reid besides the papers published
regarding the proposal to transfer Sylhet to Bengal # If so, will the Govern-
ment publish the same or lay it on the table ?

The Honourable 8ir Alexander Muddiman : The reply is in the
negative.

-

Dericir DistricTs IN BENGAL AND AgsaMm.

190. Mr. Kamini Kumar Chanda: Will the Government ascertain
from the Government of Assam if there is any District in deficit besides
Sylhet, for instance the Khasia Hills containing Shillong and other Hill
Districts # And will they similarly ascertain from Bengal if there is any
District in deficit therein ? ‘

«The Honourable Sir Alexander Muddiman : The information is not

available and (Government do not consider it would be sufficiently avail-
able to justify the labour involved in its collection.

MESSAGE FROM THE COTUNCIL OF STATE.

Secretary of the Assembly : Sir, the following Message hs;n been
received from the Secretary of the Council of State :

4T am direeted to inform you that the Council of Btate have, at their meeting
held on the 14th September, 1925, agreed iwithout any amendments to the following
Bills which have been passed by the Legislativo Assembly :

A Bill to amend the luw with respect to the carriage of goods by sen,
A Bill to amend the Provident Funds Aet, 1925,
A Bill further to amend the Opium Aet, 1857.°°

REPORT OF THE PUBLIC ACCOUNTS COMMITTEE ON THE
ACCOUNTS OF 1923-24,

The Honourable Sir Basil Blackett (Finance Member): Sir, T lay
on the table the Report of the Public Accounts Committee.

Report of the Public Accounts Committee on the Accounts of 1923-24.
I.—INTRODUCTORY. '

_ 1. This report deals with the accounts of the year 1923-24. This was the
third year after the introduction of the Reforms as & result of which certain.
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items of expenditure became subject to the votd of the Assembly, and the
accounts with regard to these passed under the scrutiny of a Committee of the
Assembly.

2. Itis, moreover, the first year in which some of the results of such a soruti-
ny can be observed. The first Public Accounts Committee presented its
report in July 1928, and the Government of India published its views on
matters raised in this report in their resolution of 156th January 1924, In this
resolution they accepted most of the recommendations of the Committee, the
most important of which related to the abandoning of the previous practice of
basing the final grants for the year on the revised estimates of expenditure pre-
pared by the Finance Department in order to arrive at an approximate idea
of the total results of the year’s working over all the heads of expenditure. In
the course of our scrutiny of the accounts, wecame across some cases which
suggested that all the changes made were not fully known, or were insufficiently
realiced in the year 1923-24. The orders of the Government were issued too
late to have any marked effect on the expenditure of the year ;1923-24, as
they naturally took some time to filter through to subordinate authorities.
We have no doubt that the appropriation accounts of the next year will show
that the adoption of the Committee’s recommendations have resulted in

a marked improvement.

II.—ExcEssES OVER VOTED GRANTS.
3. The following table compares the amount of grants voted by the

Assembly with the total expenditure out of those grants : .
GRANTS BANCTIONED BY THE i
ABSEMBLY. Net grant as i '
) o modified Actual
] —_— T o by o:pcmditure.
Final com, eten.
Original. (in-ledin r, | outhority.
supplen en-
taries).
Ras. Res. Res. Ra.
Expenditure charged to 88,056,87,000 | 90,94,77,000 | 90,39,08,67]1 | 87,27,34,930*
revenue.
Expenditure charged to 41,49,60,000 | 41,49,60,000 | 41,23,37,000 | 28,03,27,765
Capital.
Total expenditure 1,30,45,66,000 | 1.32,44,46,000 | 1,31,62,43,671 | 1,10,30,62,685
Disbursement of loans and 23,62,37,000 | 23,67,67,000 | 23,687,67,000 | 21,95,88,692
advances,
Graxp Toran 1,64,07,93,000 | 1,56,12,13,000 1 .55,30,10,6871 | 1,32.26,51,277
I

* This includes some non-voted expenditure (vide paragraph 12 supra.)

Excluding loans and advances, the actual total voted expenditure was thus
nearly 20 crores below the original grants and nearly 22 crores below the final

grants sanctioned by the Assembly.
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4. If the total voted and non-voted expenditure is taken, the position

is as follows :

JE—— Original Revised Actual
: estimate. estimate. expenditure.

Rs. Rs. Ra.
Revenue expenditure 2,08,60,36,000 | 2,09,94,12,763 | 2,05,77,25,842
Capital expenditure 41,55,47,000 41,29,75,000 23,10,08,788
Loans and Advances 23,62,37,000 | 23,67,67,000 | 21,95,88,502
ToraL 2,73,78,20,000 | 2,74,91,54,763 | 2,50,83,21,222

)

5. It will be seen that the expenditure varied to a very considerable extent, -
from the estimates, but the latter could not have been expected to be very
accurate, as the report of the Inchcape Committee was in the hands of the
Finance Department,too late to be utilised in the preparation of the detailed
estimates. It was obvious ly a difficult problem to fit the proposals of the
Committee into the Budget. Final conclusions could not be arrived at with
regard to a great many recommendations. Some of the retrenchments could
only be introduced gradually and it was difficult to estimate exactly their full
effect on the-estimates of the year. The Government had accordingly to adopt
the rough and ready method of making a lump reduction in the total esti-
mates and distributing it among the more important heads. Taking all things
into consideration the result oannot be deemed unsatisfactory. That the eco-
nomies actually effected were much more than were anticipated is, indeed, a
‘matter for congratulation.

6. The detailed figures of expenditure are given in the Statement printed
as Appendix III to this Report. It will be noticed that there is not, compara-
tively speaking, much difference between the total of the non-voted actual
expenditure and the corresponding sanctioned grants, the former being about a
crore less than the latter. This result, however, obscures the fact that Army
expenditure was nearly 4 crores below the final grant and 3 crores below the
original grant. This large saving was more than counterbalanced by two
changes in accounting as a result of which the whole of the discount charges on
the 1923-Rupee Loan were charged off in the year, and the amounts of
Loans and Advances outstanding against the Persian Government, which had

hitherto been shown in the accounts under  Suspense’ were written off
against revenue in 1923-24.

7. The voted expenditure, on the other hand, diverges widely from the
sanctioned grant and it is instructive to compare in more detail the actual
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figures of expenditure with the original grant. So far as revenue expenditure
1s concerned, the actual expenditure is 87,27 lakhs against an original grant of
88,96 lakhs, which was later raised by the Assembly about the close of the
year to 90,95 lakhs. Of the saving of over 3} crores as compared with the final
grant, 2 crores occurs under revenue expenditure of Railways. The balance is
the cumulative effect of a number of relatively small savings oscurring under
most of the individual grants, the largest single items being under * Super-
annuation allowances and pensions "’ and ‘‘ Interest on miscellaneous obliga-
tions ”. The former was due to a decision taken in the course of the year
to transfer expenditure on pensions of commercial departments to those depart-
ments and is not a real saving ; the latter was mainly due to the fact that the
encashment of postal cash certificates was much less than anticipated, with
the result that the bonus paid, which is debited to “ Interest "’ at the time of
encashment, was very much lower.

8. The total capital expenditure proved to be nearly 23 crores against a
grant of 41} crores, . saving of 18} crores, of which nearly 18 crores was under
“ Railways,” the balance being distributed between Delhi and Posts and
Telegraphs, the former being responsible for much the greater portion. The
large saving under the grant for Railways was undoubtedly due to the fact
that the original estimates of expenditure were too high. The Financial

. Commissioner, Railways, whom we examined

Quostion 801. on this point, explained to us that the real

reason for the enormous lapse both under the capital grant and the grant for
revenue expenditure in connection with railway constryction was due to the
fact that under the old system the Railway authorities were never certain of the
amount of money they were going to get and consequently could never make pro-
per arrangements for spending. They naturally made provision for proceeding
with works that they had started or were starting during the course of
the year under any contingency that might arise, so that each railway asked
for the maximum amount that it could spend, and the result was that, taken
all together, the estimates proved always to be too high and tnere was every
year a considerable lapse. Mr. 8im explained that during the current year
he had cut down the total amount of the capital grant from 33 crores, which
the railways in the aggregate hoped to spend, to 23 crores, as he expected that
that was the limit of their capacity for spending. We do not desire to suggest
that arbitrary limits should be fixed which would tend to curtail capital ex-
penditure on railways, so long as the expenditure is remunerative, but in view
of the large lapses in capital grants in this and the preceding years, we think
that consideration should be given to possible improvements in methods of

estimating.

9. The total expenditure under the head * Disbursements of loans and
advances ”’ amounted to 21,96 lakhs against the final grant of 23,68 lakhs.
The saving is explained as entirely due to the fact that the Provincial Govern-
ments borrowed less from the Government of India than had been antici-

pated originally.
10. There have been, however, excesses under individual grants for which
an excess vote of the Assembly is required. These excesses have been detailed
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in Statement B forming an enclosure to the Auditor General’s letter No. 852.
Admn. 44/25 of the 24th June 1925 desaling with the Appropriation Reports
on the Accounts of the Central civil expenditure for 1923-24. This Statement
(reprinted as Appendix XVII to this report) compares the actual expenditure
with the net grants including modifications sanctioned by authorities other
than the Legislative Assembly. This is quite proper from the point of view
of audit which has to bring to notice all cases of expenditure in excess of the
grants placed at the disposal of the actual disbursing agents by the competent
authority ; but so far as the Assembly is concerned, it is only the excess over
grants sanctioned by itself that matters. In certain cases modifications sanc-
tioned by proper authority have had the effect of reducing the total grant at
the disposal of the disbursing officer. Where the actual expenditure exceeded
thislatter figure, but was below the grant as finally sanctioned by the Assembly,
the excess does not require the sanction of the Assembly though it should be
dealt with by departmental -action if no sufficient explanation is forthcom-
ing. This was the procedure recommended in paragraph 18 of the
Report of the Public Accounts Committee on the Accounts of 1921-22, on
which was based the new system adopted by Government of separating the
supplementary demands placed before the Assembly from the revised estimates
of expenditure adopted by them.

11. We give below a table detailing the excesses which, in our opinion, as
explained above, require the sanction of the Legislative Assembly.

EXCESS OVER GRANTS.

No. Amount Actual
item | of Grant. granted by | expendi- Exoess.
No. ' grant. Assembly. ture.
Res. Rs. Rs.
1 | 15-A | Administration of Justice 1,356,000 1,35,654 654
216 Jails and Convict Settlements .. 2,000 5,070 3,070
3|31 Civil Veterinary Services 6,11,000 6,14,319 3,319
4 | 36-B | Emigration—External 62,000 69,882 7,882
5|46 Adjustments with Provincial Gov- 19,06,000 37,97,921 | 18,091,921
ernments.
8 | 46 Refunds 7,95,000 11,76,059 | 3,81,069
(including refund of freight tax
Rs. 3,84,304)
*
7|62 Interest free advances 9,18,99,000 | 9,23,44,006 | 4,45,006
‘ 27,32,011
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12. A brief explanation of each item is given below :

Item 1.—The excess was due to an accounts adjustment which had to be
made after the close of the year when it was too late to obtain a supplementary
grant. This is explained as having been due

to defective work in the accounts office owing
to an auditor’s lack of familiarity with rules,

Item 2.—The grant under this head represents merely ¢ Exchange ’ on leave
salaries, etc., paid in England, The original grant proved insufficient, but no
attempt was made to obtain an additional grant. It has been explained that
this was due to the fact that when the revised estimates for English expendi-
ture were placed before the Assembly for sanction, the consequential .altera-

' . tions under the head * Exchange ”’ were not
Question 340. made, a8 they ought to have been. Under the

system then in force, ‘ Exchange’ was inoluded in every separate head in the
Demands for Grants and doubtless to carry out alterations under each head
involved considerable labour which was apparently at the time felt to be not
worth while. We understand that, under the present system, the procedure
would be simpler, and we have been assured that necessary alterations of
‘ Exchange ’ to correspond with the revised
estimate of English expenditure would be

Appendix XI.

Question 341.

made in future.

Item 3.~ -This excess seems to have been due to the fact that it was not
quite clear whethar any additional grant was necessary or whether the parti-
cular expenditure that eventually caused the exocess oould be met by savings
under other heads, and apparently time was spent in discussing what should be
done till it was too late to take any effec-

ti . i ]
Question 572 tive aotion.

Item 4.—The excess was due to the charges for repatriation of certain
Punjabis from Marseilles to British India having beon adjusted in the accounts
without any steps being taken to provide a grant for the purpose. - The failure
to make the necessary provision was, we understand, due to & misunderstand-
ing between the local Accountant General and the Government of India. The
Atocountant- General made provision for it in the revised estimates but did not
give a detailed explanation of the charge. As the system of basing the final
grant.s on revised estimates had been abandoned that year on the advice of the
Public Acoounts Committee, the Finance Department did not take any aoction
to get a grant for this purpose in the absence of a specific application for it
from the proper authority, espeoially as there was no detailed information
justifying the necessity for a grant.

Item 5.—The exocess has been explained as due mainly to the revision of
Rule 15 of the Devolution Rules which resulted in a change in the basis of
" _ calculations of the assignments to Provinoial

Question 360, Governments on account of illcome-tax. The
aotual amounts due could not be ascertained till after the close of the year.
Question 383, Thg total expendit.un? was Ras. 37,97,921,

while the amount sapotioned by the Assembly
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was only Re. 19,06,000. To this latter sum the Finanoe Department added
Rs. 3,446 from their reserve. The excess as compared with the original
yrant was thus Rs. 18,91,921.  For reasons which we shall elaborate later, we
consider that the whole of this amount requires the sanction of the Assembly,
though part of it was met from the reserve placed by the Assembly at the
disposal of the Finance Department.

Item 6.—No provision seems to have been made for refunds of freight tax.
The excess has not even been brought to notice in any of the Appropriation
Reports and it is the Auditor General who in his compilation of the accounts
apparently first noticed the omission to obtain a grant. The tax ceased to be
collected in 1922-23, and these casual refunds are apparently likely to be
overlooked. Even though it is difficult to estimate the amount of such
refunds and provide funds for them in the beginning of the year, it ought to be
possible to obtain a supplementary grant at the close, on the basis of payments
actually made.

Item 7.—This increase occurred under the sub-head, value of Army stores
issued on repayment, an estimate of which
is difficult to make as it depends on the
demands for such stores made by departments. The sub-head represents a
purely book-keeping adjustment and it is understood that under the
instructions of the Auditor General it is for this reason now being treated
as non-voted.

13. There are two items in the Statement of Excesses over voted grants
furnished by the Auditor General, which do not find place in the above state-
ment, namely, “ Irrigation Works not charged to revenue” and “ Civil
Works . As regards the former the total expenditure was well within the
grant sanctioned by the Assembly, though it exceeded the grant as modified
by other authorities. Consequently, as we have already explained, it does
not require the sanction of the Assembly. As regards the excess under
““ Civil Works ” the total expenditure of Rs. 1,27,01,975 included a sum of
Rs. 19,64,882 which, it has been explained, ought to have been charged as non-
voted expenditure. We have been advised that, as the excess of expenditure is
due solely to incorrect inclusion by the accounts officer of non-voted expen-

Question 371, diture, and as there has Leen no excess of

voted expenditure over the amount voted,

it is mot onily unnecessary but irregular to make an excess demand under Rule
49 of the Legislative Rules.

Question 368.

14. We are glad to note that both the number of Demands under which an
excess vote is required and the total amount of excesses requiring such sanc-
tion, have gradually decreased from the time the accounts first came under the
review of the Public Accounts Committee. In the first year (Accounts of
1921-22) there were 26 such items aggregating 493 lakhs ; in the next year
(Accounts of 1922-23) there were 24 items aggregating 93} lakhs: in the
Accounts of 1923-24 there are only 7 items with a total of slightly over
27 lakhs. We hope for further reductions as we are of opinion that
with a well regulated system of control over expenditure there ought not to
be any excesses at all. We shall return to the general question of control
over expenditure at a later stage of our report.
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15. With these remarks we formally recommend that the Assembly assent
to an excess grant for the year 1823-24 which the Governor General in Council
will place before them in due course for the following sums in respect of the heads
referred to in paragraph 11.

. Rs.
Expenditure charged to revenue .. .. 22,87,900

Disbursement of Loans and advances .. .. 4,45,006

Total .o 27,32,911

16. Under Section 52 (2) (¢) of the Indian Legislative Rules it is our duty
to bring to the notice of the Assembly any re-appropriation from one grant to
another. Such re-appropriations occurred in 1923-24 only under the Posts and
Telegraphs grants. A statement of re-appropriations sanctioned by the
Government of India from Grant No. 60 (capital outlay) to grant No. 10
(Revenue Expenditure) has been given in the Appropriation Report of the
Accountant General, Posts and Telegraphs and will be found reprinted as
Appendix XVIII to this Report. The Public Accounts Committee last year
emphasised the fact that grants voted by the Assembly could be added to
only by the Assembly and that any transfers to a grant from another or from
a non-voted head were invalid unless voted by the Assembly. The Govern-
ment of India accepted this statement of the constitutional and legal position,
but apparently there were misunderstandings on this point in 1923-24. In
the particular case in question there were savings within Grant No. 10 sufficient

. to cover these amounts and these re-appro-

Questions 57 & 88. priations were inoperative and unnecessary.

Mr. Jukes explained to us how a misunderstanding arose in connection with

these powers. We suggest that the Government of India should make it

quite clear to all subordinate officers, beyond the possibility of misunderstand-

ing, that additione to a grant voted by the Assembly can be made only by
the Assembly.

II1.—GENERAL.

17. Our predece:sors devoted particular attention to the very important
question of the machinery available for watching the progress of expendi-
turé and of the steps taken by the administrative authorities to control
cxpenditure. We have similarly devoted considerable attention to this
subject and have examined departmental witnesses on the position in each
department and the conclusion we have arrived at is that thereis still
very much room for improvement. We were gratified, however, to find that,
since the question was first taken up by the Public Accounts Committee, it
has been carefully examined, its importance has been recognised, experi-
ments are being conducted to find out the best methods of tackling it, and, in
certain cases, steps have already been taken to obtain periodical reports of
expenditure from subordinate officers.

18. At the outset we wish to draw attention to a remark of the Auditor
General in his letter forwarding the Indian Appropriation Reports of
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Central and Provincial expenditure for the year 1923-24 to the Secretary of
State, that in most provinces the proportion of excesses over grants
, was greater in the case of non-voted than of voted grants. From this
“he draws the inference that the submission of expendifure to the control of
the Legislature ensures better financial control and he adds that the majority
of Governments appear to attach little importance to the necessity of a formal
provision of funds to meet excesses over non-voted expenditure. In the
accounts of the year under review it will be observed that the number of non-
voted grants in which excesses have occurred is 16 as against 7 voted grants.
The Auditor General has also drawn attention to the fact that an excess
occurred in the case of both non-voted grants (revenue and capital) in the
case of railways and he remarks that this gives rise to the impression that
Government regards provision of funds under non-voted head: to meet
an excess as of minor importance. Bo far as this particular remark was con-
cerned, we examined the Financial Com-
misgioner for Railways and he explained
that the excess in the non-voted grants for Railways was mainly
due to the fact that the rate of interest chargeable could not be calculated
till after the close of the year. At the timne of the preparation of the budget
estimates-the rate of interest calculated for the previous year hod to be
taken into account and the actual rate that would be taken in the accounts
could not be foreseen. We desire to draw the attention of the Government
to these remarks of the Auditor General in order that they may take effective
steps to ensure that all disbursing officers appreciate fully the necessity of
obtaining the sanction of the Government in the case of non-voted expenditure
whenever they foresee that actual expenditure is likely to exceed the rano-
tioned grant, just as in the oase of voted expenditure they have to take
steps to obtain the sanction of the Legislative Assembly.

19. In the course of our sorutiny of the Appropriation Accounts for the
year 1923-24 one of the facts which attracted our attention most prominently
was that of tho 33 cases in which additional grants were asked for from the
Legislative Assembly during the year, there were no fewer than 17 where the
actual expenditure was below the original grant sanctioned by the ‘Assembly
before the beginning of the year. The following givesa list of the grants where
the expenditure foll below the original grant while an additional grant was
sanotioned by the Assembly at the end of the year:

Question 854,

i Additional Saving as
Grant. grant compared with
sanctioned. original
| grand.

Ra, Rs.
1. Customs .. . . . . 3,038,000 46,738
2, Taxes on Income . .. .. .. 5,23,000 76,171
8. Irrigation, Navigation, oto. .. .. . 27,000 56,080
4. Interest on miscellaneous obhgauons .. . 63,000 20,36,616
5. General Adininistration .. .. 5,11,000 1,42,089
€. Ports and Pilotage .. .- . .. 17,000 30,084
1. Geological Survey .. .. .. .. 17,000 l 15,216

L194LA D
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* Additional Saving as
Grant. grant , compared with
sanctioned. | original grant.
|
|
8. Miscellaneous Departmenta’ **-.. . . 1,80,000" | 1,17,914
8. Superannuation Allowances and Pensions . 15,47,000 & 12,43,182
10. Miscellaneous . . .. .. 2,29,000 | 4,21,278
11. North-West Frontier Province .. .. . e | 32,000 | 5,28,040
12, Baluchistan .. - . . o | 58,000 1,00,912
13. Delhi . - .. el 88,000 | 94,188
14, Coorg .. .. .. . o 19,000 | 2,25,368
15. Ajmer-Merwara : 36,000 | 1,40,703
18. Rajputana ' 17,000 3,166
17. Central India | 14,000 34,001

— l

The fact that additional grants were asked for in these cases seems to
indicate that whereas the administrative authorities concerned were fully alive
to the necessity of obtaining aygrant in anticipation of expenditure to be inourred
they were not equally alive to the desirability of not asking for more funds
than were actually necessary. It shows also that they were not in a position
to know the actual progress of expenditure 5o as to gauge acourately the needs
of the situation. .

20. We recognise that in circumstances where it is proposed to incur ex-
penditure on new and important items not contemplated when the original
estimates were framed, it may become desirable to obtain the formal approval
of the Assembly in some way or other as well as that of the Standing Finance
Committee as at present. When however these new charges can be met within
the grant by savings elsewhere, we suggest that a possible method of bringing
them to the notice of the Assembly would be by means of a token vote as in
the United Kingdom, by which a demand would be laid before the House for
a nominal sum. Full details of the proposed expenditure would be given to
the House, and it would be explained that thewhole sum would be met from
within the grant already sanctioned, but the House would be asked formally
for an additional grant for a nominal sum of, say, Rs. 100 in order that it may
be enabled to signify its approval.

21. Facts are not also wanting which seem to suggest that there
is still in some quarters an insufficient realisation of the necessity for
taking steps to have funds provided by proper authority before expenditure
can be incurred. In the Appropriation Reports we came across statements
like the following :

“The excess was foreseen and the local officer addressed Government
on the subject which decided to leave this unavoidable excess
expenditure to be dealt with through the Appropriation Report ”
(page 87 of the Appropriation Report of the Accountant General,
Central Reverues). .
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* The excess for which no provision was made in the budget was brought
to the notice of the Government of India, Foreign and Political
Department, which authorised the payment as one without
appropriation ”’ (page 81, ibid). ‘

‘““The excess under the head was foreseen but the Commissioner, Salt
who was addressed on thesubject, explains that as refunds are
adjusted by deduction from Receipts no supplementary grant
was applied for as it was not known to him that refunds also
required appropriation”’ (page 161, bid).

22. Again, owing to the change of system in the year 1923-24 which involv-
ed the abolition of the old procedure by which the revised estimates were taken
as & basis for supplementary grants, there was some room for misunder-
Quostion 342 standing between the Accountants General

) and the administrative authorities in the
matter of responsibility for taking steps to obtain funds for expenditure. To
this cause was due the failure to provide funds in certain cases, for example,
under Interest and Superaunuation Allowances. The failure to alter the pro-
vision for exchange correspondingly with the alteration in the figures for
expenditure in England which were corrected at the time of the revised estimates,
also points to an imperfect understanding of the desirability of taking steps,
by the proper utilisation of the powers of reappropriation that are at present
exercised by the executive, to see that the expenditure under each minor head
is not exceeded.

23. All these point to the necessity of devising adequate machinery to
provide data for watching the progress of expenditure against each’ grant.
We understand that a set of draft rules to assist in watching the progress of

. expenditure against grants was submitted by
Question 1. Sir Froderie Cnuntlett o tho Government of
India last year for consideration and that the opinions of all Departments have
been obtained on these rules which are at present under reconsideration by the
Auditor General. It seems that a similar set of rules have been in force in the
United Provinces and in the Punjab for some time and that it has been con-
sidered desirable to await & report on the results of their working in those
provinces before proceeding further with them. Moreover, fairly extensive
experiments of another system have been made in the United Provinces and
elsewhere by Mr. Jukes during the past year in the course of his investiga-
tion of the question of the separation of accounts from audit whereby the
administrative authorities are in a position to get information about the
state of expenditure much earlier than they can under the present system.
We attach great importance to the provision of adequate facilities to the
responsible administrative authorities for watching the progress of expendi-
ture under their control and trust that some definite arrangements which will
achieve this object will be promulgated in the near future.

24. In the meanwhile we understand from the evidence taken by us that
certain Departments do obtain at present from their subordinate officers periodi-
cal statements of expenditure. In the North-West Frontier Province, Mr
Copeland told us, the disbursing officer sends in monthly statements and t;ie

Question head of the department watches the expenda-
500. ture month b)l:a month and a consolidated
L194L,A 2
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#tadement is sent to the Aceountant General in order that the two sets of
figures may be reconciled. He expected that this system would be a great im-
provement and ought to be working well in 1925-26 at the least. Mr. Lloyd
. told us that the Central Board of Revenue
Question 304 had asked the heads of departments to send
them a quarterly statement giving details of expenditure under the principal
units of appropriation. We consider that if these statements of expenditure are
to be utilised properly, they should be sent periodically, by the responsible
heads of Departments to the Department at headquarters which, by
asking the Assembly to vote the original grant, has assumed final responkibi-
lity for watching the expenditure. If thissystem is adopted, these reports,
we oonsider, might be furnished quarterly in the earlier part of the year but in
the latter part it would be essential to have them monthly, so that the actual
progress of expenditure can be watched with the object of seeing whether an
additional grant is necessary in any case or whether excesses in any particular
circle of afcounts or in any particular sub-head can be covered by reappro-

priation from savings elsewhere in the same grant.

25. A careful watch over expenditure is also useful in this respect that it will
at once bring to the notice of the controlling authority all cases in which there
is any particular slackness in expenditure or where expenditure is being incur-
red at & too rapid pace irrespective of prudent financial considerations. It will
in short enable him to regulate the pace of expenditure, so that he can utilise
the funds at his disposal in the most useful and economical way. Several
instances have been brought to our notice where funds have been allotted
far too late to be properly utilised. Such delay in allotment of funds combined
with a strict adherence to the doctrine of unspent amounts lapsing at the
end of the year, results in undue haste in spending at the close of the year
with all its concomitant evils.

26. The question of the powers of reappropriation to be exercised by the
Government of India and the subordinate authorities within a grant is closely
connected with the question of the control of expenditure. . We have
noticed that in certain cases these powers are utilised merely to conceal
defective budgeting; for instance, in certain minor heads in the Posts
and Telegraphs grant, we found that reappropriations had been sanction-
ed before the end of the first month of the financial year. In the new
form of Appropriation Accounts in which all variations of the actual ex-
penditure from the original grant under a certain number of presoribed sub-
heads will be specifically brought to notice, it will be easy to discover whe-
ther the action taken by the responsible authorities for regularising these
excesses by reappropriations from other sub-heads within the grant conforms
to the rules presoribed by the Finance Department and whether there is any
necessity for suggesting any change in those rules.

27. Before passing from this subject there is another matter to which we
should draw attention, namely, the number of misclassifications that have
come to our notice in the Appropriation Reports. One class of misclassification
is that of showing non-voted expenditure as voted and vice versa. In one case,
a8 we have already stated, the misclassification resulted in the total actual ex.
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penditure being shown as exceedingthe grantsanctioned by the Assembly,
while, as & matter of fact, there was no excess. In paragraph 10 of the Report of
the Public Accounts Committee on the accounts of 1922-23 the importance of
a proper olassification of charges in the accounts was emphasised. In the
particular oase which brought the matter prominently to our notioe, it is
apparent that the expenditure has been oclassified wrongly in the Finance and
Revenue Accounts presented to Parliament on the authority of the Audi-
tor General. This raises the question of the steps that should be taken to have
this obvious error in the accounts corrected. The Auditor General was un-
able to give us a definite opinion on the matter at the time. We qonsider,
however, that it is very important that the accounts should always represent
facts and when it is brought to notice that in any particular case they have
failed to do so, there should be a procedure by which they may be corrected.
We suggest that the Finance Department should, in consultation with the
Auditor Genetral, explore the means of doing so.

28. The misclassification referred to above was in connection with ex-
penditure in the North-West Frontier Province and gives point to the remark
of the Auditor-General that misclassifications in the office of the Accountant~
General, Punjab, seemed more serious in respect of expenditure in that province
than in the case of the Punjab. He suggested that this must be largely due
to the complete lack of touch between the Accounts Office and the Administra-
tion, and emphasised the need for a separate accounts office at Peshawar
for the North-West Frontier Province. W(\;e understand 1:]1:1:1 this proposal

: wasg® considered jp 1921 and dropped on

Question 504. grounds of ﬁnancﬁl stringency. We recom-

mend that the suggestion made now by the Auditor-General should receive the
immediate and careful consideration of the Government.

29. There is another class of misclassifications which attracted our atten*
tion in the Appropriation Report on Railways. This was in respect of capital
and revenue expenditure, expenditure correctly debitable to the first being
debited to the second and vice versa. We understand that the misclassification
was sometimes due to ignorance of rules but sometimes it was also due to a
desire to get round the difficulty of want of funds. As all railways have now been

tions 569 end 1105 told that there would be no difficulty in

Questions ' their getting funds according to require-
ments and that there is no necessity for adopting this undesirable device to
avoid the difficulties experienced before, it is expected that misclassifications
will be of less frequent occurrence in future.

30. One of the most important and interesting questions that we discussed
was that of the proper procedure to be followed in the case of allotments made

by the Finance Department from the reserve at its disposal. In paragraph
14 of their Resolution in connection with the

Appendix I “ Report of the last Public Accounts Committee
the Government of India pointed out that under the present system whereby the
Assembly voted wrder the head *“ Miscellaneous ™’ a reserve placed at the disposal
of the Finance Department, any reappropriations from the reserve had the
fiect of adding to some other grant to which the expenditure was rightly debit-
able and that this was an cxception to the general rule that grants voted by
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the Assembly could be added to only by the Assembly. The Resolution went
on to say that this exception was more apparent than real as the reserve was
intended for the purpose of distribution and allotments out of the reserve
were brought to notice by the Accountant General in his Appropriation Report,
thus giving ‘the Public Accounts Committee an opportunity of criticism:
We consider, however, that though, in practice, the procedure is hardly open
to objection, yet. from the constitutional and legal point of view it is, strictly
speaking, irregular. We are more inclined to agree with the view put forward
Question 317. by Mr. McWatters that in all cases where
- the expenditure exceeds the amount granted
by the Assembly, though the excess is covered by allotment of funds from the
reserve, steps should be taken to obtain a grant from the Assembly to cover
the excess. The only objection against this procedure is that the result will
be that the Assembly will have in certain cases granted money twice over for
the same purpose, as, wo understand, constitutionally the Assembly cannot
reduce & grant once made. The practical effect will of course be nil, for
under the ordinary procedure any amount left unexpended from the reserve
will automatically lapse at the end of the year. :

31. The objection that the Assembly should not grant funds for the same
purpose under two different heads has, however, some force, and a way of
meeting it would perhaps be to treat the reserve somewhat on the lines of the
Civil Contingencies Fund in England. We quote below from Hilton
Young’s System of Nationgl Finance a brief description* of the Fund :

“1In the course of the year the Civil departments often find that the
rigid system on which their grants are appropriated confronts them
with one or other of several difficulties. Either there is an
urgent need that they should begin to provide money for some
established service for which Parliament has not yet voted anything,
or some wholly new and urgent little service turns up to be per-
formed, for which Parliament has made no provision, or it becomes
urgently necessary to overspend to a small extent the total Vote
for a grant, and no excess has been received by way of appropria-
tions in 8id out of which, with the help of a Supplementary Esti-
mate, to meet the overspending. Multifarious small payments
have also to be made which are not appropriate to any Vote and
are individually too small to be voted separately. Sooner or later
Parliamentary authority must be obtained for all these small pay-
ments, and for any departure which emergency obliges departments
to make from the scheme of appropriation, but meanwhile, what is

, tobe done ? To provide for such casesthe Treasury keeps a nest

egg in the form of a little loan-fund out of v hich it can make tempo-
rary advances to the Civil departnfents, and vhisis the Civil Contin-
gencies Fund. It has a fixed capital which has been raised from
time to time as the turnover of the Civil departments has increased.
In 1913 it stood at £ 300,000,-and in 1921 it was permanently
increased to £ 1,500,000. A very large temporary increase in the

*For a more detailed acoount, sec Appendix XX,
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capital of the Fund, to no less than £ 120,000,000, had been allowed
in 1919, in order to enable it to finance through their last stages
the big trading services which had been undertaken by the State
during the war. (The vote of Credit, out of which thesc were
formerly financed, came to an end with the war.) Out of the
capital the Treasury makes advances to the Civil Departments
in anticipation of the grants of Parliament, when there is urgent
need that payment for an established service should be begun
before a grant is made. Advances of the sort are repaid to the
Fund by the department when it gets its grant. Other advances
are made to departments out of the Fund to meet payments for
small services for which Parliament has made no provision in the
estimates of the year, and which cannot possibly be postponed
uptil the next year. Others again are made to provide funds foz
such small overspendings of grants as the Treasury may agree to be
inevitable. These last two forms of advances are repaid to the
Fund out of grants of Parliament made specially for the purpose on
Supplementary Estimates or Excess Grants. Thus the capital of
the Fund is restored and maintained intact from year to year. At
the financial year’s end it is outstanding in the form of a balance
in the hands of the Paymaster General, and it is carried forward
into the new year to the account of the Fund. Owing to the wide
powers of transfer between Naval and Air Votes, and the Heads
of the Army Vote, the Admiralty and War Office and Air Ministry
need no special machinery of the sort to enable them to deal with
their similar emergencies. An annual account of the Fund is
audited by the Auditor General and presented to Parliament
through the Public Accounts Committee. The Committee watches
with some jealousy to see that the Treasury does not make use of
the Fund to release the departments to any substantial extent
from the limitations of the scheme of appropriation.”

32. This Fund is utilised to make advances:

(+) for unforeseen expenditure not coming under any head of estimate
(such advances being repaid to the Fund from the Vote for
Repayments to the Civil Contingencies Fund of the following
year);

(i¢) for deficiencies on ordinary votes (in anticipation of a further vote
from which the advance can be repaid) ;

(#12) for services repayable from other sources.

Similarly we consider that it might be laid down in India that no expen-
diture will be finally met from the reserve but that the Government will
advance from it sums to cover any expenditure which has not been provided
for or to meet anticipated deficienciesin any grant, on the understanding that
such diebursements will be later recouped from moneys provided by the
Assembly under the proper head of account. This would result in the fund
being always kept at the original figure but if it is to take the place of the Civil
Contingencies Fund in England, it would probably be necessary for.
the reserve to be somewhat larger thap it is at present. On the other
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hand, it will not have to be voted every year but will be voted once
for all. We are unable at presert to offer a definite opinion on the
exact procedurc to be followed in these cases, particularly as it has a legal
aspect which will require very careful consideration. We trust that the
Government of India will consider these suggestions and evolve some proce-
dure which will be entirely unobjectionable both from & theoretical and a
practical stand)viint,

33. We noticed that in the accounts of the year under review, most of the
allotments made from the fund were, as a matter of fact, unnecessary,
because it was found later that even excluding these allotments, there
was enough money within the grant sanctioned by the Assembly to meet the
expenditure charged against it. The only exception isin the case of Grant No.
46—* Adjustments of Provincial Governments ”, but in this case the allotment
out of the reserve did not save the grant from being exceeded considerably.
A suggestion was put forward before us by Mr. Jukes that there need be no
specific reappropriation from the reserve in the earlier part of the year but that
funds should be earmarked from it as a sort of guarantee that the expenditure
would, if sufficient funds were not available from the grant itself, be met from
the reserve, actual transfer being made only at the close of the year when it
was reasonably certain that the grant under the proper head was not sufficient
to meet the charge. We discussed this point at length with Mr. McWatters

. and we agree with him that it is not reall

Questions 311 and 312. much of an improvement, because even 13'1
February, the Government are not in a position to know definitely whether
money was available from the grant itself or whether a definite allotment from
the reserve was necessary. He pointed out that the net result would be that
there would probably be less expenditure from the reserve but that less infor-
mation would be laid before the Public Accounts Committee. We do not
therefore think that this would be an improvement on the present system,
under which the Government are under the necessity of allocating funds defi-
nitely irom the reserve and are consequently precluded from using the same
amount many times over for different purposes.

34, The question of making the Appropriation aceounts more illuminating
was originally raised by the first Public Accounts Committee in 1923 when
reporting on the accounts of 1921-22, In the succeeding year the matter was
again referred to in the Committee’s report and it was stated that the Auditor
General had placed an officer on special duty to examine the question and that
the officer’s report would be available for con:ideration by the Committee
in 1¢25. This report has been placed before us and we desire to express our
appreciation of the carc and thoroughness with which the problem has been
tackled. The report in question concerns primarily the Appropriation Repert
prepared by the Accountant-General, Central Revenues in respect of Centsal
expenditure other than in the Army, Railway and Posts and Telegraphs
Departments. We are of opinion, however, that the suggestions made in the
Report can be applied with very fow, if any, alterations, to the Appropriation
Reports of expenditure of the three latter classes and we trust that they will.
be so applied. We have gone carefully into the proposals contained in the ropert, .
a brief sketoh of which will be found in Appendix IV. The most impertant -
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proposals relate to the amalgamation of the two separate reports which are at
present placed before us, the Appropriation Report and the Audit Report, into
ons, all financial irregularities, embezzlements, frauds, eto., which are at present
shown in the latter being included under the proper grant in the new amalga-
mated Report. It is proposed that the present procedure under which Audit
officers are prevented from mentioning, without the special sanction of
the Government, irregularities, etc., on which final orders of the Govern-
ment have not yet been passed, shall be abandoned, and the Audit officer
will be at liberty to bring to notice in his report any point which he considers
worthy of mention. The present procedure has in some cases the effect of bring-
ing irregularities to the notice of the Public Accounts Committee and of the
Legislature after a lapse of time so considerable that it is impossible for the
Committee either to suggest adequate measures to deal with them, or to
express any opinion on steps already taken by the executive authorities which
might be applied to those particular cases. 1t has also been recommended that
the Appropriation Account, instead of showing expenditure, asat present,
by circles of account, should deal with expenditure by prescribed sub-heads,
that the accounts of voted and non-voted charges should be shown together
so as to give a better idea of the expenditure on each particular grant as
a whole, and that particular attention should be paid to store accounts in
respect of important stocks and to suitable trading accounts of quasi-com-
mercial concerns. We desire to express our approval of the proposals in
general but we prefer to leave the details to be worked out by the Finance
Department of the Government of India in consultation with the Auditor
General. We trust, however, that it will be posgible to give effect to the
proposals at a very early date, as we are of opinion that the Appropriation
Report in the new form will be much more informative and will more easily
enable defects in system and in procedure to be discovered and set right
expeditiously.

35. We regret very much that we were unable to deal with the important
question which we inherited from our predecessors, whether revenue and
expenditure should be shown gross and net in the accounts. It was brought
to our notice that there were legal obstacles in the way of a procedure such as
our predecessors tentatively recommended, namely that a grant for gross
as well as for net expenditure should be obtained from the Assembly in all
cases where recoveries of large amounts were involved. We understand that
the question is still under consideration in the Legislative Department who
have not yet been able to express their final opinion in the matter.

36. As an illustration of the importance and the difficulty of the problem
we should like to cite an instance mentioned by the Accountant General,
Posts and Telegraphs, in his Appropriation Report. Among the changes in
accounts classifications ordered by the Auditor General in the year under review,
the detailed head “ Contributions from private individuals and Indian States ”
which was formerly borne under the receipt head “ Fees and other receipts *
was expunged and the amounts of these contributions are now deducted from
relevant expenditure heads, the result being that only the net expenditure

: incurred on specific services after deduction
Questions 154—168. . of these contributions appears in the booke.
We were not satisfied that this procedure, which had incidentally the effect
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of removing this particular expenditure frorh the control of the Assembly,
was constitutionally correct. The difficulty canbest be appreciated by notio-
ing the important fact that if in any case the recovery of expenditure is not

. made, the actual amount spent would have
Question 164. to be found from grants voted by the As-
sembly.

37. Another instance was specifically brought to our notice by the Auditor
General where, as explained in the Appropriation Report of the Accountant
General, Central Revenues (page 105), the expenditure on account of the
Imperial Police Service examination in the United Provinces had been met out
of the fees realised from the candidates for admission to the said examination.
He added that no budget provision was made in 1923-24 as the charge in question
was ordered by the Government of India to be met out of the fees realised from
the candidates. The Auditor General pointed out that these orders contra-
vened the general principle that receipts should not be utilised to meet ex-
penditure.. We understand that the orders were due o a misunderstanding,
the intention of the Government having been to ensure that the fees realised
should be sufficient to cover the cost of the examination. We consider it
desirable to adhere ordinarily to the general rule quoted by the Auditor
General and we understand that the Government of India agree with this
view.

38. We notice that the Auditor General has assumed in one of his letters
forwarding the Audit Reports, that the Public Accounts Committee is not, under
the existing rules, concerned with matters which relate to receipts. This
point was further elaborated by Mr. Jukes in replies to questions put by us.
His opinion briefly was that under the statute
as it stood at present, the Assembly and
consequently the Public Accounts Committee had nothing whatever to do with
the estimates of revenue or anything concerned with revenue, all that they
were concerned with being the expenditure. We are not quite, satisfied that
the constitutional position is as stated by the Auditor General and that we
as a Committee cannot, unless such questions are specifically put before us
by the Finance Department, consider questions of receipts when they come
to our notice in scrutinising the Appropriation Reports. We are inclined to
doubt whether the fact that estimates of revenue do not come to the Assembly
for sanction justifies the view that any serious failures to collect revenue or
any defalcations which have the result of reducing the revenue collécted are
1pso facto out of our purview altogether. Wesuggest that this question should
be carefully considered by the Finance Department in consultation with the
Legislative Department, if necessary; but meanwhile we have not considered
ourselves deharred from making comments wherever necessary on questions
arising in connection with receipts. We understand that in the Britjsh system
losses due to frapd, defalcation, etc., in connection with revenue are brought
to the notice of the Public Accounts Committee and Parliament by the device
of treating such losses as a form of expenditurerequiring to be covered by
a vote of Parliament, a corresponding credit being made to the appropriate
revenue heads, so that the Revenue figures show all sums received from the
public in payment of taxes or dues, even though owing tosome irregularity

Questions 1115—1121.

-
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_the money has never actually passed from the officer who received it into
the Exchequer. Some adaptation of this system to India would seem to be
worthy of consideration.

“ 39. As a matter of fact certain of these questions have come to our notice
in the course of our scrutiny of the Reports placed before us. Of these the
most important is the question of & proper check on Customs receipts raised
by the Auditor General in his letter forwarding the Audit Reports to the
Secretary of State. Before we come to this, we should like to dispose of
two minor matters that were brought to our notice in the Audit Report
of the Accountant General, Central Revenues. The first was a suggestion
made by the Accountant General, Bombay, with regard to the desirability
of seeing that all receipts on account of Government dues like income-tax
should be paid direct into the Imperial Bank. The second was a suggestion
made by Mr. Kaula that in order to avoid the risk of defalcations by fees
not being transmitted regularly by the collecting officer to the Treasury,
fees in respect of minor services rendered by Government, for example,
passport fees, should be. collected by means of stamyps. We trust that both
these suggestions will receive the careful consideration of the (Government of
India. '

® 40. The question of an adequate check on Customs reeeipts is very im-
portant and particular attention has been drawn to it by the Auditor General
in his letter No. 379-Admn.-588/24 of the 5th March 1925. His remarks on
this subject put the point so clearly and forcibly that we make no apology for
quoting them in full :

‘“ At present the Customs is the only great Revenue Department in
which receipts come under my audit scruttny. This serutiny is
applied by means of a regular test audit conduoted by one of my
own officers. Customs dues are now the most important source
of the revenues of the Government of India. The rates which
were originally low are now in many cases very substantial.
The temptation to evade payment is now very great, and it is of
vital importance that there shall be a system of internal cheok
which will ensure an intelligent close and efficient sorutiny of the
collection of Customs dues. In my opinion the arrangements
for, and the system of, internal check in this Department both in
respect of executive and of account work are not satisfactory,
and I consider that the position of the departmental accounts
and audit needs strengthening and the system nceds to be modi-
fied. Certain suggestions to this end have recently been submit-
ted to the Central Board of Revenue. Recent events have
acoentuated the prgency of the need for the introduction of reme-
dial mcasures. Serious irregularitics have come to light at all
Custom Houses, and in Caleutta frauds have been perpetrated
on the revenue which are more serious than any which have
occurréd in the Department for a generation past. I know of no
branch of Government activity in which there is more need for
an improvement of the system, and organisation of internal
check, than in the Customs Department. The Customs Depart-



\
1296 LEGISLATIVE ASSEMBLY. [16Tr SEr. 1925.

[Sir Basil Blackett.] ,

ment has also been chosen as one in which an experiment is
being tried in the allied matter of separating accounts from purely
sudit functions. With this end in view, a Pay and Aoceounts

. Officer has been appointed experimentally to one of the principal
Custom Houses. If it be decided to retain such an officer per-
manently, it will be necessary to co-ordinate his activities with
the mecasures necessary for the improvement of the system of
internal check, and to modify my organisation for test audit ”.

41, We examined Mr. Lloyd, Member of the Central Board of Revenue,
Questions 460—476 on this question and we understand that the
ostions ' Government are fully aware of the impor-
tance of taking all measures necessary to improve the system. We have been
assured that steps have been taken to strengthen the superior supervising
staff, that the internal check has been improved by an increase in the number of
appraieers, and that the internal audit staff ha. also been added to. It is
understood that the question of re-organising the internal audit staff and of
strengthening the audit conducted by the Auditor General is also under con-
sideration. We trust that the Government will consider carefully what further
measures are necessary in order to put the system of internal check mnd
audit on & satisfactory footing, and we hope that the Auditor General will
have a more encouraging state of affairs to report next year.

42. We note with concern the opinion of the Auditor General that the total
number of frauds, embezzlements and other serious financial irregularities
shows no improvement as compared with the preceding year’s report. This
comment is mede by~him in respect of all the Audit Reports on the accounts
of Central expenditure, Civil, Mil.tary, Railways and Posts and Telegraphs.
The Government of India have issued a confidential circular letter
impressing upon all concerned that in cases of fraud and embezzlement which

' came to light disciplinary action should be taken against those found guilty
of bad supervision. This letter was issued after the close of the year under
scrutiny and we share the hope of the Auditor General that future reports
will show that the letter has had some effect. The Director General, Posts

and Telegraphs, informed us in connection

with his Department that there had been a
decrease both in the number of offic’als concerned in frauds and embezzlements
and in the total amount involved. We understand also that in the Railway
Department improvements in procedure have been introduced and that
deterrent punishments have been awarded in several cases which, it is hoped,

‘will lead to a more satisfactory state of affairs in future. Where such large
sums are involved as in the Railways and Posts and Telegraphs, it is impos-
sible to hope that frauds will ever entirely ceale and the percentage of the
amounts involved in these frauds is after all not very large at present. But
it is imjortart to scrutinise carefully the facts of each fraud and embezzle-
ment that comes to light in order to see whether any carelessness in super-
vision or defect of system has led to such fraud or embezzlement. The neces-
sity of keeping a watchful eye on these matters and of making the subordinate
staff understand that such a watch is kept cannot be overestimated.

Question 169.
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43. In considering the question of the adequacy or otherwise of disciplinary
action in cases of frauds or of irregularities where there was no fraudulent
intention, we were struck by the fact that at present the general impression
seemed to be that, once an officer has retired, the question of taking any discipli-
nary action for irregularities committed by him while in service should not be
considered at all. We recognise that in certain cases it would be hard to call
upon an officer long after he has retired to explain particular actions in the
course of his service ; but we agree with the Auditor General that it is not
correct to hold that pensions should in all cases be considered sacrosanct.
We are of opinion that th: fact that an officer has retired between the date of
committing an irregularity and the date of the discovery is not by itself a suffi-
cient justification for not taking any disciplinary action at all in the matter.
If sums are lost to the State through his irregular action, frandulent or other-
wise, we can see no ohvious reason for not considering whether any part of
such sums should be recovered from him in spite of his retirement, or whether
sny disciplinary action in the matter of reducing his pension or otherwise can-
not be taken against him.

44. We turn now to some of the comparatively minor matters of general
interest that were noticed by us in going through these Reports. In the first
place, we desire to re-emphasise the remarks of the last Committee on the ques-
sion of the importance of seeing that accounts adjustments do not cause excesses
over grants. Certain cases have been brought to our notice in which excesses
over & grant or over minor heads of a grant, werc caused by accounts adjust-
ments after the close of the year. We trust that the general principles laid
down by the Government of India in their Resolution on the last Report will
have the desired effect. We also hope that the importance of the administra-
tive and the accounts authorities being in touch with each other will not
fail to be recoyniscd.

45. The Auditor General has brought prominently to our notice the ques-
tion of the provision of lump sums in the estimates and has suggested that on
the analogy of the rules for the Provincial Finance Departments, tle Central
Finance Department also should always refuse to provide in its estimates for
any scheme which it has not examined. Two instances were specifically cited

Quostions 417—19 by the Auditor General, viz: provision for

Questions 508—511. income-tax staff in Bombay and that for

Appendix X. the South Waziristan Scouts in the North-
West Frontier Province Budget. It has

been explained to us by the officers who gave evidence on these points that
these were not really lump sum provisions as full details were available at the
time and had been submitted by the subordinate authorities. We under-
Question 369 stood from Mr. McWatters thatthe Finance

’ Department was as a matter of fact steadily
getting its face against lump sum provisions and had actually issued instruc-
tions in 1924 formally prescribing that lump sum provisions should be avoided
as_far as possible except where the necessity for providing for expenditure
in advance of the detailed estimates (for example, for commissions of
inquiry) could be clearly shown. We agree with the Auditor General’s
view which, we understand, is fully accepted by the Finance Department
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that & lump sum provision is a thing undesirable in itself and should be
regorted to only in really exceptional circumstances.

46. The Accountant General, Posts and Telegraphs, commented in his
Appropriation Report on the policy of keeping appointments vacant instead
of abolishing them, and of providing for them in the estimates, which, he said,
conduced to over-budgeting and all that it involved, and in the second place
enabled appointments kept vacant to be filled later on without the knowledge
of the proper authority. After careful consideration we have come to the
conclusion that it is desirable to lay down a general rule for all Depart-
ments that no provision should be made in future in the budgets for any
appointments which it has been decided to keep in abeyance. If it is decided
to revive those appointments, such action should not ordinarily be taken
without the previous approval of the Finance Department.

47. We were much interested in seeing the efforts made of recent years by
the Posts and Telegraphs Department and the Railways to reduce their stores
balances. The balances at the end of the last four years are given below :

Posts and Tele-
graphs (including ,
YL’,&I.I’. .A.rmy moblhsa- R&llways.
tion Stores).
Lakhs.’ Lakhs.
192122 .. .. 2,58 93,19
1922-23 .. .. .. o 2,57 22,99
1923-24 .. .. 2,10 . 21,68
1924-25 .. .. .. .. 1,38 17,00

We trust that these efforts will continue so 83 to ensure that the balancesare
not kept higher than are absolutely necessary by proper control of purchases
and by writing off unserviceable stores,

48. Another matter of general importance that deserves to be mentioned
in- this report is the rather curious arrangement which was brought to light
in the Audit Report of the Accountant General, Central Revenues, where
the Government- sanctioned in 1921-22 the supply of a motor car to an
officer with a monthly maintenance allowance, but as no provision
was made for the purpose in the estimates, the amount was borrowed
from the Municipality which also paid the maintenance ‘allowance
and continued to pay it till 1923-24 when the total amount thus dis-
bursed by them was repaid. The Accountant General commented also on the
inadequacy of the price realised when the car was sold.  This is a matter of
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detail and the evidence we received does not fully bear out the view that the
price was too low. But from our point of view the serious irregularity was
that of borrowing money from the Municipality to meet expenditure properly
debitable to Government and of continuing to do so year after year in spite
of repeated reminders from the Mugicipality. We trust this is an isolated case
of its kind and that other disbursing officers are better aware of their respen-
sibilities in the matter of obtaining funds for expenditure to be incurréd by
them under proper sanction. We hope that the Government will express
their disepproval of the action taken by the responsible officer in this case.

49. Certain cases have been brought to our notice which suggest to
us doubts as to whether the present system by which contracts may be entered
into by the Departments of the Government of India and other authorities
without the previous sanction of the Finance Department is quite satisfac-
tory. We recognise that it will be impossible to lay down a rule that all
contracts entered into by the administrative authorities within their own
powers should be subject to the sanction of the Finance Department, but we
suggest that the Finance Department should make rules to provide that any
contracts containing any unusual conditions should not be entered into with-
out previous consultation with it and that material variations in contracts
once entered into ehould not be made without its sanction,

IV.—PARTICULAR ACCOUNTS.
. General Adminastration.

50. Our attention was drawn by the Auditor General to the large savings
under the head * Council of State ”” and the *‘ Legislative Assembly ”. The
saving under the former was very nearly half the original grant. The expla-
nation given in the Appropriation Report, that the savings were due to the fact
that the travelling allowance rules were revised, was_clearly inadequate. We
understand that the real reason was that the budget was framed on the assump-
tion that the allowances of all members of the Legislature appointed by the
Government of India to committees would be debited to the head ““ Council
of State.”” This procedure has now been given up according to one of the
recommendations of the first Public Accounts Committee and the present
practice is that expenses of only those committees that are appointed by the
Legislature with instructions to report to it, are to be debited to the head
*“ Legislative bodies.” '

Civil Works.

51. We suggest that the details of sums allotted by the Public Works
Department out of the reserve at its disposal should be given in the Appro-
priation Account in future and that it should be definitely laid down that
allotments from the reserve should not be made except to cover lapses in grants
in the previous year and for unforeseen works and that no allotment should be
made on account of establishments, etc.

52. The variations in the percentages for establishment and tools and plant

from year to year were brought to our notice by the Auditor General who was |
inclined to attribute the excesses in such cases to defective budgeting.” Under
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existing arrangements, variations are inevitable, and apparently it is impossible
Question 652 to frame correct estimates at any rate in the
uestion £o< beginning of the year. We understand that
local Governments have been asked whether they would undertake the work
of the Central Government for a given period of 8 or 5 years at a definite per-
centage, but that it is expected that a system of this sort may be more costly
in the long run. We are not in a position to express a definite opinion on this
latter question, but as regards the preventing of technical excesses over grants
caused by the impossihility of ascertaining the percentage it seems to us that it
ought to be possible to prevail on local Governments to give us a more approxi-
mate estimate of the percentage for the year about the close of it so that

steps may be taken to obtain a supplementary grant wherever necessary.

53, The question of devising method: to combat the tendency towards
sn acoelerated rate of expenditure in the concluding months of the year has
recently aga n engaged the attention of the Government of India and they
bave issued a circular (printed as Appendix XIX) reminding officers of the
undésirability of this procedure and pointing out to them that the lapses
during the previous year have the first claim upon the reserve at the
disposal of the Public Works Department and that consequently there is no
necessity for them to incur expenditure hurriedly in order to prevent a lapse
of the grant.

. Refunds.

54. We found that the estimates in connection with the grant for refunds
had not been prepared carefully ; as we have already stated, there were officers
who were unaware that n n-statutory refunds required appropriation. A

t portion of the expenditure under this head is under the control of the

entral Board of Revenucand we consider that they should be asked to look
more closely into the question of the estimates of refunds, though we recognise
that there are difficulties in the way of making proper estimates and that pay-
ments cannot be postponed for want of funds. A simple way out of the
difficulty might perhaps be to make the refunds in question statutory.

Posts and Telegraphs.

55. We discussed the question of es(tiimnting and control of expenditure

. i in this department with the administrative
Questions 50 and 51 authoritiespwho frankly admitted that up

to now the budgeting had not been particularly good and that the
control of expenditure had left much to be desired. We understand that the
| instructions recently issued by the Director General with regard to the control of
expenditure (Appendix XVI) are expected to result in & considerable improve-
ment. We are glad to note that more attention is proposed to be paid to
estimating in future, and that a separate branch will be opened in the Director
General’s office, for the purpose. We are of opinion that there is considerable
room for improvement in the system of estimates for capital expenditure. We
suggest that only such major works as have been specifically approved on
Questions 54 and 56, » detailed estimates should be included in the

, budget, which should contain also separate
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provision for minor works and a reserve for lapses and unforeseen expendi-
ture. ‘

56. In connection with the results of the working of the Posts and Tele-
graphs Department for 1923-24, the Accountant General remarked : * While
the working expenses are more likely to increase unless there is some drastic
modification of policy, there must be a very definite revival of trade before
any considerable increase in the earnings from telegrams can be expected.”
We have been assured that no drastic modi-
fications of policy are possible, but we under-
stand that the Committee that recently completed its enquiry into the working
expensee of the Department has made recommendations affecting the manage-
ment of the Department which, if accepted, may lead to large savings on the

Question 32 telegraph side. We trust that the necessity
' for every effort to secure important economies
in working experses will continne to be borne in mind.

57. The present position of the proposal to transfer control of the Indo-
European Telegraph Department to the Government of India was explained to
us at some length by Mr. Ryan. We understand that the whole question

. is at present under careful consideration and
Questions 44, 45. we trust that the matter will be pressed to a
speedy conclusion.

58. In the Appropriation Report of the Accountant General, Posts and
Telegraphs we found that a portion of the loas under telegraphic systems was
due to the radios, which, though a necessary part of any modern Posts and
Telegraphs Department, were working at a loss. We desire to call attention to
Mr. Roy’s note on the subject. We suggest
that the question of charging fees for services
rendered by these offices to other departments and to shipping deserves careful
consideration,

Question 34.

Question 82,

59. Our attention was drawn to the importance of the exhibition of stores
balances at their correct value in connection with a certain irregularity in the
tl'elegraph Department. The Accountant General reports that orders were
issued by the Director General to the Controller of Telegraph Stores to write
down certain stores including B Brackets to half their book value by debit to
* Unservioeable stores written off ” and they were accordingly written down
to half their value. There were however insufficient funds under this head,
a:nd- the Director General decided that the * written down ” value should be
limited by the funds available during 1923-24. Accordingly the Controller
again brought on to stock 154,000 B Brackets at their original value in his
store v9uchers for March 1924. The Accountant General remarks in this
conneotion that though the spending of money beyond appropriation is
& grave irregularity, to show stook at a value it does not possess, is & graver
one. When it i8 known that stocks are valueless it is the duty of the
responsible authority to write these stocks down, and to obtain a grant
for thg purpose. Even where it is not possible to obtain a grant it is
8 question whether it is not better in the interests of financial rectitude and
truthful accounting to exceed the appropriation than to do formal homage: -
to rules of expenditure control. The Auditor General endorses very strong- -

L184LA =
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ly this opinion and condemns the action of the Director General whioh led
to the socounts officer making an inoorrect presentation of facts. We under-
Quéstich 20 stand that the Department has aocepted
cetion =% the Accountant General’s views as to the
y cbmmitted in this matter and steps have been taken to prevent

the recurrence of such irregularities.

80. We suggest that the question of the proper amount of security
to be taketi froin the Posts and Telegraphs officials should be carefully consi-
eiéd as we are inclined to believe that the present system is defective. Till
recétitly the department apparently did not even see that information was
féceived by the proper aut.ho'riges of the death or insolvency of sureties.
. he Diréctor General explained that he
Gamtions 175184 had recently issued a circular requiring
periodical certificates regarding the existence and solvency of these sureties,
but it appéared that the certificate prescribed was from the official himself.
It seoms desirable that certificates should be obtained from some other com-
petant suthority, for instance, the revenue authorities of the district.

61, We were interested to note that as a result of the investigations of
the audit officer on the actual cost of the departmental working of motor mail
services at Calcutta, the cost of the service had been reduced considerably.
The dépaitments, howevet, still prefers a contract system to departmental
%fklhg{.ﬁWe #re Hot quite satisfied that there is effective competition in
the ma of these contracts in all places, and it is not certain that the
rités are not, in dome cases, unnecessarily high. The Director General has
promised fter to put it a mémorandum giving a full explanation of the con-
ttact at Culottta. ~ We consider that this matter deserves careful investigation.

Rarlways.

8%. We inderstand that the result of the economies effected by the Indian
Reétrefichinent Cotnmitter in the year 1923-24 as compared with previous
years are éstimated at 24 crores per annurm, of which nearly a crore of rupees was
effscted on the GreatIndian Peninsula Railway. On this the Auditor General
ratsed the pertinent question that it should be ascertained whether the econo-
miés 8ffected on the Great Indian Peninsula Railway did not suggest possibili-
ties of fu¥ther economies on the railways managed by the State. We examined
the Piancial Commissioner on this subject but he did not expect that the
redult of simflar steps elsewhere would be of such magnitude, though they
wit® taling action in the direction indicated.

63. We also considered the question of the advisability of making the
audit independent of the administration in railways managed by ¢ompanies
undér conttact. We understand that the Government of India have no power
under the contracts to enforee this proposal and that they are therefore of

Appendix V opinion that it is neither possible nor advis-

’ able to reopen with the Companies this ques-

tiom. We understand that the Anditor General has found it possible to extend
and improve the checking of the aceounts carried out by the Government
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Examiners in the case of two Railways. He was not desirous of asking for
Question 958 extra staff at present and was willing to
nostion T wait for another year and watch results

before making any proposal.

64. In paragraph 13 of the Audit Report of the Accountant General,
Railways, we came across the following statement :—*‘ During the period of
the war, 7.c., between the years 1915 and 1919 considerable credits qn
account of revision of prices of stores were carried to the Railway Revenue
working expenses.” The position was ex-
plained by Mr. Philipe but we wish to draw
attention to it as it seems to us incorrect to have taken to revenue credits due
to the adventitious circumstances of the war, especially when it was pretty
certain that after the close of this abnormal period prices would come
down and the stores would haveto be written down. It was understood
that the whole question of the revaluation of stores would seom be
considered by the Standing Finance Committee for Railways.

Question 1000,

Army.

65. In perusing the Audit and Apptopriation Reports on the Army
Accounts for 1923-24 and the Auditor General’s observations thereon, we were
considerably assisted by the labours of the Departmental Committee* appoint-
ed this year by the Government of India to examine the said reports. It is
true, no doubt, that the specific duties imposed on us in scrutinising the Audit
and Appropriation Accounts of the Governor General in Council are to satisty
ourselves that the money voted by the Assembly has been spent within the
scope of the grants made by the latter and to bring to its notice reappropria-
tions and excesses as well ae any other expenditure which the Finance Depart-
ment may desire to be brought to notice. Nevertheless, the Committee feel
it incumbent on them in the exercise of their general powers of dealing with
and scrutinising the whole of the Audit and Appropriation Accounte of the
Government of India, to offer a few general observations on the Army Accounts
for 1923-24, in the hope as expressed by the Departmental Committee thas
** the publicity given thereby to the observations of the Auditor General and
of ourselves within the Army would, as in civil Administration, be salutary.

66. We are glad to note that the question of assimilating the Indian
Appropriation Reports to the corresponding British Reports will be taken
up by the Financial Adviser, Military Finance, as soon as orders are passed
by the Government of India in respect of the assimilation of the Civil Appro-
priation Reports. Our recommendations on the proposals of the Auditor
General in this behalf will apply, mutatis mutandis, to the Military Appropria-
tion Reports.

67. Much evidence was taken by the Pablic Accounts Committee of last
year and further departmental discussions appear to have taken place, on the
cost-accounting system in force in the Army Department. It is to be hoped
that as a result of the labours of the Committee that will shortly inquire into
this subject, the whole matter will be placed on a simple and intelligible basis

*Tide Appendix XXI .

L184LA E2
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which while getting rid of the complicated accounts that confuse the layman
in following the figures, wiil provide a real and eftective check on the purchase,
stocking and consumption of Military stores.

68. We endorse the observations of the Departmental Committee that
the large variations in the figures of the Appropriation Accounts of 1923-24,
as between the revised estimates and the actuals cannot but be considered as
indicatinz on the whole lack of control of expenditure and that this should be
attended to as, in particular, the budget for the next year, is based to a
certain extent on the revised estimates of the year and any over-estimating
in the latter is reflected in the former. We hope that the improved system
now in adoption by the Financial Adviser would lead to minimising the danger
of wrong estimation under these heads of expenditure in the budget of the
Government of India. We also think that the latitude that has been permitted
in regard to the sanction of alterations in grants made by Government and
other competent authorities by which additions and modifications budgeted
under one head are spent under another, should be no longer permitted and
we agree with the Departmental Committee that it should be further
investigated with a view to fix further limitations. .

69. We do not dsire to offur any dctailed obscrvations on the inividual
cases of irregularity notic:d by the Auditor General and by the Departmental
Committee except to say that they concur in the observations made by them.
The Departmental Committec ohserve that many of the financial irregularities,
frauds and losses commented on in their report occurred at a time when the
abnormal conditions occurred by the Great War had not wholly passed away
and that while such conditions existed it was difficult to enforce high standards,
but that at the same time the risk of money being mis-spent or lost is ever
present and that the facts disclosed and criticisms made should be brought
to the notice of all ollcers in the Army so’ as to produce a strong impression
on their minds. In this view, the fact that w. have felt compelled to endorse
these observations—which we trust will be laid before His Excellency the Com-
mander-in-Chief—will, it is hoped, induce His Excellency to take such steps
as will place Army Expenditure on the most economic and efficient footing in
the interests of the tax-payer.

Home Acocouris.

70. We dusir: to make ~p :c’'al m:ntion of the value of the scrutiny by the
Hom:: Aud:tor of xp.nditure in England which, we notice, r:sulted in a saving
to Indian revi.nue: during the year of about £120,000 and ha-, apart from direct
cavings, 1.d to improvements in procedure. '

Conclusion.

71. We have dealt in the preceding paragraphs with the more important
questions that were considered by usin examining the appropriation accounts
of the year 1923-24. There are certain other points of minor importance on
which our opinions will be found recorded in the minutes of our meetings
which, we request, may be considered an integral part of our report.
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72. We desire to record our special appreciation of the very able assistance
we have received from our, Secretary, Mr. P. R. Rau. His experience of the
working of the Public Accounts Committee in1923 and 1924 has made his services
in 1925 of exceptional value to us, and he has been unremitting in his
zealous discharge of his duties and unfailing in his willing attention to our
requirements.

The 11th September, 1925.
BASIL P. BLACKETT.

M. YAKUB.
GANGANAND SINHA,
AHMAD ALI KHAN.
K. G. LOHOKARE.
MAURICE WEBB.

N. M. JOSHL

V. N. MUTALIK.

A. RANGASWAMI IYENGAR.
HARKARAN NATH MISRA.
HUGH G. COCKE.

S. MURTUZA.

RESOLUTION RE BOUNTY ON STEEL.

The Honourable Bir Charles Innes (Commerce Member): Sir, I beg

to move:

¢¢ That this Assembly recommends to the Governor General in Council that a bounty
should be paid on steel manufactured in India between the 1st of Oectober 1925 and
the 31st of March 1927, subject to the following conditions :

(1) The bounty should be pnid only to firms or companies manufacturing, mainly
from pig-iron made in India from Indian ores, stecl ingots suitable for
rolling or forging into any of the kinds of steel articles specified in
Part VII of Schedule 1T to the Indinn Tariff Act, 1894,

(2) The bounty should be pnid on steel ingots manvufactured by such firms or
companies, and the bounty should be paid at the rate of Ra. 12 a ton oa
70 per cent. of tho total weight of the ingots manufactured in each month.

(3) The total amount of the bounty payable under this Resolution in the 6 months
ending the 31st of March 1926 should bo 18§ Iukhs and in the year
commencing the 1st of April 1926 and cuding the 31st of March 1927

’ should not exceed 414 lukhs, making 2 maximum total in all of 60 lnkhs.”’

Sir, this Second Assembly has grown up with the steel problem. Tt has
been before us at almost every mceting and the ground is so familiar that
I do not think that the House will expeet e to travel over it again in
any detail. I nced only remind the louse that in January last 1 made a
proposal that bounties to the amount of 50 lakhs of rupees should be.gwen
to the steel industry, that is to the Tata Iron and Steel Company, In the
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vear heginning on the 1Ist of Oectober last and ending on the 30th of
Beptember next. And when I made that proposal to the House 1 promised
that the whole question would be re-examined by the Tariff Doard during
the summer of this year and that it would be brought again under the
review of this House in this session. In pursuance of that promise, the
Tariff Board have made an examination of the question and the report
or rather the reports of the Tariff Board have bheen circulated to Honour-
able Members. And it ig also in pursuance of that promise that I am now
placing the matter again before the Ilouse. I think I may assume that
all Honourable Members have read those reports. I think 1 may assume
that Honourable Members will accept the recommendation of the Tariff
Board that speeial assistance is still required for the steel industry in
India. I propose also to assume that Honourable Members will agree that
that special assistance should take the form of bounties rather than an
increase of dyties, and finally, with due deference to my Ilonourable friend
Mr. Rama Aiyangar I propose to assume that the House will agree that
these bounties should be guaranteed for the rest of the life of the Steel
Protection Act; that is to say, that the House will agree that we should
have no further inquisitions into this Act until the whole matter is revised
with referenge to the Delhi Session of 1927. 1 conceive that the main ques-
tion that the House wants me to explain to-day is why the (Government in
making our proposal to the Ilouse have cut down the recommendation
of the Tariff Board. The Tariff Board, as the Ilouse knows, recommend
that in the remaining period of the life of the Steel Protection Act, bounties
to the extent of 90 lakhs of rupees should be given to the stcel industry.
The Government are suggesting to the House that we should modify these
proposals and cut down the bounty to 60 lakhs of rupees, and I think that
my main task to-day is to explain to the House why the Government have
adopted ‘this course. I can quite understand that our proposals in this
matter will cause some difficulty to Honourable Members. Honourable
Members will say : You have in the Tariff Board your expert advisers.
They have definitely come to a eonclusion that you ought to give bounties
to the steel industry of 90 lakhs of rupees and we want to know why you
propose only to give them 60 lakhs of rupees. I must confess, Sir, that the
recommendations of the Tariff Board in this matter eame rather as a shock
to the Government. I need hardly remind the House that when I addressed
the House on this subjeet in January last, the position of the steel industry
in India was, I might almost say, critical. At any rate. the steel industry
at that time was in a very serious position, and the Government quite deli-
berately came to the conclusion that the right course for them to take
was to adopt a bold and generous measure. I notice that the Tariff Board
have in their report criticised the proposals I made to this House in Janu-
ary last as being rather too generous. Sir, I said quite openly in my speech
to the House in January last that the Government knew that the proposals
they were then making were more generous than the recommendations made
by the Tariff Board. As I say, we were quite deliberate in the action we
took, and I think I may claim that as a result of that action, we have
suceeeded in extricating the Tata Iron and Steel Company from what was
a very serious position. Indeed. there is confirmation of that fact in the
speech of the Chairman of the Board of Directors at the last annual meet-
ing of the Company. Now, 8ir, I am happy to say that the position of the
steel industry is very mueh better. The Tariff Board themselves brings
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out these points quite clearly. In the first place, a great difficulty in Janu-
ary last was that there were heavy stocks of imported steel in the coyntry.
Those stocks were hanging like a thunder-cloud over the market. Now
those stocks have been dissipated, and we have the definite statement of the
Tariff Board that stocks of imported steel are now practieally normal.
Then again, Sir, we can claim that the prices of steel have been stabiljsed.
It is true that they have been stabilised at a low level, but the essential
point is that they have been stabilised, and the result of that stghijlisation
of prices is that, if the calculations we have made in the Commerce De-
partment are correct, there has been a considerable increase in the cop-
symption of steel in India, which is a very satisfuctqry featnre. Then
again, one of our great difficulties in January last was the enormous stqcks
of steel held by the Tata Iron and Steel Company. Thase stocks, the
Tariff Board report, are now down to normal, and the Company are having
very much less difficulty than they had in selling their steel. Jpdged, the
Chairman of the Board of Directors in his speech at the last annual meet-
ing definitely told us that the Company was booked well ahead with
orders. There are no more of those forced sales at ruinous prices, which
were such an embarrassment to the Tata Iron and Steel Company in the
autumn of last year. I have quoted more than once from the speech of the
Chairman at the annual meeting, but I will quote him again. He then
said that ‘‘ the position of the Company is steadily improving from day
to day and from month to month.”” There is improvement in another direc-
tion also. There has been a stoppage of that enormous flood of imports
of steel into India which was such a feature of the position in the autumn
of last year. I think I may say that there are signs now that our policy
of protecting the steel industry in India is becoming effective and the
clearest {estimony to that fact is the reduction of this flood of importa.
I gave some figures.in reply to a question by Mr. Das the other day. I
told the House that in the first half of 1924 the imports of steel bars into
India were 120,000 tons. Tn the second half of 1924 these imports dropped
to 90,000 tons and in the first half of 1925 they dropped to 52,000 tons.
I think that is a very striking fact. It is a fact which indicates that our
policy is at last becoming effective and it is a fact which pecessarily im-
presses my Honourable colleague on the right, because, as our policy
becomes effective, 80 our revenue from our protective duties on ateel are
bound to become less and less. That, Sir, is the reason why we were syz-
prised in getting the recommendation from the Tariff Board for enhanged
bounties. In January the position of the industry wgs critical. Now the
industry is in a very much healthier condition and therefore we were
rather surprised to get a recommendation for an increased measure of
assistance. But, Sir, the Tariff Board’s recommendations are perfectly
logical. I expeet that Honourable Members rgplise the method adopted by
the Tariff Board. When they first put up their scheme for protectign in
1924, naturally they had to arrive at some measure of the protection re-
guired, and their first task was to arrive at a fair estimate of the cost of
production in India and a fair selling price for locally produced steel.
The House will remember that the fair selling price they arrived at was
Rs. 180 for certain classes of steel and Rs. 175 for structurals and steel of
that kind. Then they had to arrive—and this is the method they have
adopted in this last report—at an estimate of the price the Tata Iron and
Steel Company are likely to obtain for’their steel during the next 18
months. They have made the best estimate they can and they have reported
their results in this report. The difference between the two—the fair



1308 LEGISLATIVE ASSEMBLY. [15ma See. 1925-

{Sir Charles Innes.]

selling price for locally produced steel and the price the Tata Iron and
Steel Company is likely to have—represents the measure of protection re-
quired. Then, Sir, the Tariff Board set to work to try and forecast the
amount of steel on which bounties will have to be paid, which the Tata
Iron and Steel Company were likely to produce in the next 18 months,
Having arrived at these two factors, namely, the difference between the
fair selling price for locally produced steel and the price the Company is
likely to get, and the amount of steel on which bounty is required, all that
the Tariff Board then had to do was to make an arithmetical calculation,
They made certain adjustments and arrived by that method at the result
that the amount of bounty that we ought to give to the Tata Iron and Steel
Company is Rs. 90 lakhs. The scheme is a perfectly logical scheme. It
is carrying out to its logical conelusion the scheme put up by the Tariff
Board in 1924,

But, Sir, the Government of India have to look at this matter from
rather a different point of view. The Tariff Board took a perfectly detached
point of view in considering this question, but we have to take rather a
different standpoint. I should like at once to make this point. Though we
bave thought it necessary to make some reduction in-the proposuly of the
Tariff Board, I hope the llouse will not think that we are in any way
weakening in our policy of protecting the steel industry. That, Sir, is not
the case, and I say it most emphatically. We have to"take various consi-
derations into account. In the first place, though the Tariff Board had
naturally to adopt this method in arriving at their estimate of the amount
of protection required, that is to say, they naturally have had to bridge
the gap, I beg the House to observe that we on the Government Benches
have been always careful to safeguard ourselves agaifist any impression that
we would guarantee the Tata Iron and Steel Company any particular
price. I made that point clear in my speech introducing the Steel In-
dustry (Protection) Bill. It iy quite impossible for Government to
guarantee to any Company any particular price.

The next point I desire to make is this.. The House must remember
12 Noo that bounties are a very much more generous form

’ of assistance than increase of duties. In the first
place, when you increase the duty it is very rarely that our loecal manu-
facturers get an increase of price cxactly equivalent to the increase of
duty. In the second place, the House must remember that if we had put
on an offsetting duty instead of proceeding by way of bounties, we should
have been justified, in faect, it should have been our duty if prices of import-
ed steel had increased, to take steps to take off or to reduce such offsetting
duty. Here we are asking #he Ilouse to pledge itsclf to a scale of bounties
for the rest of the life of the Steel Protection Act. That, I think, is a very
important point,

Thirdly, T do not think the Tariff Doard have taken into account
one fact. In making the adjustments to which I have just referred, that
is to say, in calculating the fair price of locally produced steel, they took
into account the reduction in the cost of internal production cauned by the
inerease in exchange. But they took that into account only in respect of
what they call the bounty steel. We have to treat the industry as a whole.
The industry makes what the Tariff Board call the bounty steel and they
also make what. the Tariff Board call other steel, and we think that they
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have not taken into account, in estimating the amount of bounties required,
the effect of the higher exchange on the cost of production of that other
steel. If you apply, as we have done in the Commerce Department, the
Tariff Board adjustment not only to the bounty steel but also to other steel
it means that the amount of bounty might legitimately be reduced by
Rs. 10 lakhs. There are other considerations of this kind which we have
got to bear in mind. In the first place, though the Tariff Board’s estimate
of the surplus revenue from these protective duties is us accurate an esti-
mate as could be made, still it is only an estimate. Under their proposals
there is only a margin of Rs. 24 lakhs. I’ersonully we are inelined to
think that that margin is too small and we have also got to remember that
we are dealing here with the tax-payer’s money, that there are many other
commitments of Government and we have got to be careful that we are not
too generous to one firm at the expense of other legitimate claimants upon
us. But, Sir, and here I come to what [ consider to be the most important
point of all. We have another reason which has actuated our proposal.
It is a reason which under the terms of reference the Tariff Board could
not take into account, but it is a consideration which the Government and
this House must take into account very much. The House must remem-
ber that bounties are rather a demoralising form of assistance, and the
danger of bounties is that we teach the firm to whom we give those bounties
to rely too much upon Government and too little upon itself. Sir, I am
here on very delicate ground. I would not have trespassed upon it at all
had not the Chairman of the Board of Directors of the Tata Iron and Steel
Corapany referred to this point in his speech at the annual meeting, He
said in that speech—I should like to read you the passage :

‘¢ Now, gentlemen, I want you to listen to me very carefully, Make no mistake
about this point. We hold this money in trust for you. But you yourself hold it in
trust for the Indian nation which has at greut suerifice to the country and believing
that the development of this great industry will strengthen and further the national
growth, given you in the shape of protection wmore than the whole of the net profit
which we have made. The bounties on ruils and the bounties on ingot steel paid to ns
during the last year in actual money exceed Re. 65 lukhs, And in addition we have
the benefit of the tariff on other steel. 1n return for this the country expects us und
you to build up as soon as practicable u strong and healthy industry able in course
of time to stand without protection, capable of strengthening and supporting the
induatrial development of Indiu.’’ _

When I introduced the Steel Protection Bill in May 1924 1 made an appeal
to the industry to co-operate with the Government and the Legislature.
When I proposed bountics in Junuary last T made that same appeal, and
Sir, I feel that T ought to make that appeal again. I think the Chairman
of the Bourd of Directors will bear me out when I say that hitherto there
has been no response to that appeal, and that is a feature in the position
which worries me most. The IHouse has to remember that owing to the
way in which the capiial of this company is arranged, about t{wo-thirds
of the share capital takes the form of second preference shares the inter-
est on which is eumulative, TFor the past three years I think T am correct
in saying that arrears of that interest amounting to about Rs. 50 lakhs
a year have been accumulated. There is a load of debt amounting to
Rs. 11 crores on that score alone round the neck of the company, and T feel,
Sir, that we in this House ought to send a message to-day to the Tata Iron
and Steel Company that we expect them fo take this matter in hand and
that we expeet them to co-operate with us in putling their industry upon
a sound end healthy basis. We have placed a heavy burden upon the
aountry. I think I am correct in saying that the Tariff Board in their first
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report estimated that burden at about 14 crores a year. In addition to that,
if my proposals are accepted, we will have paid during the life of this Act
to this one company IRs. 203 lakhs. T think that we have been—I do not
go back upon that for A moment—we have been very generous to the in-
dustry, but I feel that the Government and this House have a right to
claim from the industry co-operation with us in this matter. T am per-
fectly satisfied that, though we are not putting the company on velvet,
yet we are giving them a very liberal measure of assistance and the figures
in the Tariff Board’s own report will bear that statement out. The only
serious point that has been put to me by my Honourable friends opposite
in this matter is, ‘** Yes, but what will happen if exchange goesup ¥ What
will you do then 7'’ 8ir, 1 am not an exchange broker and I am not a
prophet in exchange. I am not in a position to say whether exchange is
likely to go up or to go down. (An Honourable Member : “‘ It is going
up.”’) Baut I do say this, that if exehange does go up to any serious extent
for any prolonged period, then it will be a new fagtor requiring consider-
ation. (Anmn Honourable Member : *‘ And a new Resolution.”’) In the
meantime, I hope that the House will unanimously accept this recommenda-
tion of Government.

Mr. President : As in the case of the last Resolution moved by the
Honourable the Commerce Member, I propose to allow a general discussion
to proceed upon this Resolution also for some time and then to take up the
amendments one by one,

Mr. 0. B. Chartres (Associated Chambers of Commerce : Nominated
Non-Offieial) : T am sure I am voicing the opinion of many Members in this
House when I say that I regret very much that the Commerce Member has
been compelled to bring before us again a Resolution to give a further
extension of hounties to the steel industry. When the Tariff Board sub-
mitted their original report and this House imposed an extra tariff to give
protection to the steel industry there was at the time of the inquiry a
considerable amount of opposition from traders and users of steel through-
out the country, but these traders and users subordinated what might be
called their personal interests to the view that the steel industry was of
national importance to India and the Chambers of Commerce agreed at
that time, reluctantly I admit, but they did agree to the increased duties
which were imposed and it was very unfortunate for the steel industry
that almost immediately after the imposition of these duties the sharp
rise in exchange enabled steel to come into the country so cheap that the
effect of the protection afforded was of practically no use to the company
and the company had again to come to this House for a bounty, The second
report of the Tariff Board who have just inquired into the position at the
present day has shown that this rise in exchange still exists and that the
company again needs a considerable measure of support to enable it to
carry on effectively at the present time, and I am glad to inform the House
that the Chambers of Commerce of this country have authorised me to
state that they fully agree to any action that is found necessary to keep
this company going provided such support be given by bounties and 1
therefore beg to support the Resolution very fully.

The reasons which the Honourable Member has just given to the
House for not accepting the recommendations of the Tariff Board in full
have, | must say, carried a certain amount of weight with me, but I think
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there are other considerations which also have to be taken into aecount.
The Honourable Member has told us that he has examined the Tariff Board
report and that this examination shows that the Tariff Board have not
made sufficient allowance for exchange adjustment on steel and he estimates
the allowance ynder this head at 10 lakhs, I think there is another matter
in which the Tariff Board have erred and that is in the allowance they have
given for the profit on sales of surplus pig-iron produced by this company.
1 happen to know a good deal of the pig-iron market in my own busi-
ness and I should be very surprised if the Tariff Board have not over-
estimated under this head by at least 15 lakhs of rupees. Consequently
this error neutralizes the Honourable Member’s objection and it seems to
me that the figure which the Government have now decided to adopt might
have been a little more liberal. There is one other point of view that I
should like this House to take into consideration. That is when the next
inquiry comes along, we want to see this company in such a position that
it will be able to compete without having to come to this House for boun-
ties.

Now, Sir, I have examined these reports very carefully and the posi-
tion of this company seems to be this, that on the produetion of pig-iron
which is the first stage of steel, it is working very efficiently and can pro-
duce more than the expected output. In the third stage the Rolling Mills,
where they roll the steel ingots and bring them to the form in which steel
is sold, the company is also in a position to deal with very much lapger
quantities than it is now dealing with, and it is only in the aetual steel
manufacturing plant that the company requires some alterations in order
to considerably increase its output. The effeet of this inereased output
is very considerahle when you come to consider the eost per ton of manu-
factured steel. I have jotted down a few figures and although the Tariff
Board in this book think that 120 lakhs per annum should be enough as
gverhead charges for this company, personally 1 think they have under-
estimated. I think that the figure for depreciation should not be less than
90 lakhs per annum and taking into account the figure for imterest on capi-
tul and the debenture interest, ] will take the overhead charges at 150 lakhs
of rupees per annum, so that on an output of 300,000 tons per annum,
which is the rate of output which is expected during the next half year,
the overhead charges per ton of steel will be Rs, 50. Now, I think it is
greatly to the interest of this company to increase its output until it can
use the whole of the pig-iron that is manufactured and keep its finishing
plant up to full work and so reduece its cost to the lowest possible figure.
Not only will the works cost come down but, if the output be incrcased
to 400,000 tons, the overhead charges will come down by Rs. 12-8-0 a ton.
Now this figure is more than the bounty that the Government are offering
the company to-day and the point 1 would make is that had the Govern-
ment agreed to give the extra bounties which the Tariff Board now recom-
mend on the condition that the company guarantee to employ 30 lakhs
of rupees of that bounty to build a third steel furnaee so as to bring the
output of their steel plant up to the capacity of their blast furnaces and
the capacity of their rolling mills, when the company eomes to this House
again in 1927, they would in mi opinion be in 8 pasition to compete with the
world’s market without any bounty whatsoever. I would ask the Com-
merce Member very seriously when dealing with one of the amendments on
the paper recommending this extra bounty if he would not eonsider aceept-
ing that recommendation provided that the company gave a guarantee sueh
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as that I have indicated. From an enginecring point of view I am con-
fident that that is the way in which this company will be able to get its
works cost down and put itself in a position to compete with the world.
1 do not think I have anything more to say and I will simply repeat thav 1
support this Kesolution.

Sir Purshotamdas Thakurdas (Indian Merchants’ Chamber : . Indian
Commerce) : Interested as I am in the Tata lron and Steel Company both
as a director and a shareholder I felt that it might be unnecessary for me
to take part in the debate to-day ; but the latter part of the speech made
by the Honourable the Commerce Member has made me change my mind.
It is not only necessary but also incumbent upon me to put before this
House the other side of the picture. 1 do not wish to-day to refer at all
to the question of the adequacy or inadequacy of the relief which rthe
Commerce Member said the Government of India are so generously offer-
ing to the company. It is I think very unfortunate that the company
which happened to be in a position to help the Government during the
war at great sacrifice to the intcrests of its shareholders as compared with
what steel companies were doing in other parts of the world should have
been a vompany consisting of private shareholders. If the Honourable the
Commerce Member had every time that he referred to the ‘‘ generous treat-
ment ’ the Government of India gave to this company also said that the
company had treated the Government of India not only generously but
extravagantly at the expense of the shareholders during the war period,
1 would not have referred to this at all. But that, Sir, is beside the point.
1 only wish to bring this up because I feel that this House ought to be
placed in a position to fairly judge what is ‘‘ generous '’ on the part of
my friend on the Treasury Benches and what is not. At present the Gov-
ernment of India are only making a deferred payment to the company for
what they took from the shareholders of that company more or less undar
a moral promise which has still to be carried out. 1 wish, however, to put
that on one side.

The Honourable the Commerce Member said that he was not an ex-
change broker and therefore he claimed all innocence and, if I may say
s0, almost ignorance regarding how fluctuations in exchange on the upward
side may affect this question.

The House need not be reminded that, whilst the Commerce Member
is not an exchange broker, he has at his very elbow the main operator in
exchange in the Indian market, and he need not go far, Sir, to be wise
in the future course of the rupee sterling exchange. Even a broker, well
placed as he may be, has got to go to his elient. The Commerce Member has
only got to turn round to his esteemed colleague and there he has, with-
outf the slightest trouble, the most up to date information as to what iy
in store for India in exchange fluctuation......

Mr. M. A. Jinnah : Which no broker can get.

8ir Purshotamdas Thakurdas : None else. However that is a
matter which I shall refer to again. I do not say the Commerce Member
should indicate to-day which way he wﬂl work if any fluctuations come
about in the exchange market.

.. As I said, my main reason for rising to address the House to-day is in
connection with the appeal which the Commerce Member made to the
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company. He referred to a certain part of the speech of the Chairman
of the Tata Iron and Steel Company, a part of the speech which I may
say I had something to do with. I did not hear if the Commeree Member
referred to that part of the Chairman’s speech with approval, but 1 am
sure he could not disapprove of that appeal that the Chairman of the
Tata Iron and Steel Company made to the shareholders of that com-

pany.....

The Honourable 8ir Charles Innes : May I explain, Sir, that I want-
ed to reinforce that appeal ?

8ir Purshotamdas Thakurdas : I am very glad, Sir, that the Gov-
ernment of India have some things at least that they can approve of com.
ing from Directors of the Tata lron and Steel Company. But may I ask
the Commerce Member whether the appeal he has now chosen to make is
not too vague and too general 7 What does the appeal convey ! There
is & part of the eapital rupees T} crores in preference shares ; what do
you want the Company to de with that capital ¥ Why not say definitely
to the Company, this is what you would like the Company to do, and give
your reasons for it. As a matter of fact, Sir, I think I have been after the
Commeree Member for more than a year now to get at what the Govern-
ment of India think would be the right thing for the Tata Iron and Steel
Company to do in order that the Government of India may help that com-
sany 10 build up, not necessarily a ecompany which will yicld large dividends
to the sharcholders, but what 1 am more concerned with, and what 1 am
sincerely concerned with, to see a steel and iron industry in India which
will enable us, within five, ten or fifteen years, to be independent of any
imports from outside. May 1 ask the {fommerce Member whether he has
definitely {old the company what he would like to be dond, and whether he
has definitely discussed it with representatives of the Tata Iron and Steel
(ompany ? May 1 ask him whether he has inquired it any difference
has eropped up between the Directors of the Tata lron and Steel Com-
pany and the Government of India ? 1 am quite prepared, as far as my
position is concerned, whether in my personal capacity or in my capacity
as a director of that company, to agree to any vote that this ITouse may
pass in connection with what will be the fairest thing for the company to
do by the tax-payer of this country. But, Sir, T strongly object, in an
important matter like this, to take, without challenge, the opinion of the
Executive of the Government of India when we have radical differences of
opinion with them. Let this Ilouse go into a committee on this question ;
let a strong, expert committee be appointed in order that the necessary
terms may be laid down after hearing representatives of the Tata Iron and
Bteel Company. The shareholders have very material differences of opinion
. on this question with some of the views of the Government of India.
1 have been for the last year and more discussing these with very prominent
shareholders of the Tata Iron and Steel Company. Many of these share-
holders are men who are capable of looking at both sides of the question,
namely, their personal interests as shareholders, and also how the com-
‘pany cian be helped not only to live, but also to live in a manner which
will make this country independent of having to import from outside.
These shareholders, Sir, have advanced to me very strong reasons why
gome of the recommendations which have been put before the company
till now by the Commerce Member cannot be and should not be accepted
by the Dircctors of the Tata Iron and Steel Company. Sir, the position
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of the Governmient of India at times has been very peculiar. When the
Tata Iron and Steel Company appfodched them for assistance, we were
told at times that, after all, what matters to the country is that somebody
should ruh the compdany, that the furnaces should continue to blow. With
a mentality of that natufe, and with a tendency in that direction, it would
be very difficult for people, who have put up the money for this industry,
years before the Government of India woke up to this industry, to accept
as gospel truth whatever the Executive of the Government of India may
choose to lay down. 1 say to-day, Sin let the Honourable the Commerce
Member move for a committee of this House to be appointed to consider
the question. Let that committee disetuss the question with the executive
of the company and also hear the lohourable Members of the Governor
General’s Executive Council in this connection. I think that, after a full
and fair discussion of this question, there should be no difference of
opinion regardihg what should be done in the best interests of the tax-
payer and without hitting the company unduly and unfairly. But even
leaving that aside, 8ir, I feel the shareholders of the Tata Iron and Stecl
Comp would Mave to, and I think they would be prepared to, accept
the verdict of a committee of this House in this connection. Let us not
grope in the dark ; it is no use thaking vague general appeals which lead
nowhere. Put somethiig on paper, discuss it, when there is a specific
difference of opinion let a tommittee of this House decide what they think
would be the minimum that we would be entitled to ask from the Gov-
ernment of India until this industry is substantially built up.

1 do not wish, in the slightest degree, to minimise the assistance which
the Commerce Member and the Finance Member have agreed to give to
this company till now. I realise, Sir, that, placed as we are in this very
peculiar position, under this present constitution, without their consent
and without the sympathy that they have shown till now, even what we
have got up till now could not have been available. I am not blind to
the fact.that, in spite of having the best of cases, if they simply say ‘‘ No ’,
it is ‘* No ’’" for ever, and this House has frightfully restricted powers to
force their opinion on the Executive, however strong the feeling in the
House may be. 1 do not therefore say this or anything in a spirit of
criticism, or cavilling at the Government of India ; but when the Ifonour-
able the Commerce Member chooses to get up in this House and make an
appeal to the shareholders, I do not want there to be any misunderstand-
ing that, as far as the shareholders and directors of that company are
concerned, we are prepared to meet and discuss. I personally feel that
the directors and shareholders of the Tata Iron and Steel Company should
be prepared to accept their verdiet after an inquiry into the whole ques-
tion by a committee appointed by this House, side by side with the Exc-
cutive. I feel, Sir, that I am mot asking anything too much. In fact
I feel that, unless and until some method of this nature is adopted, the
Honourable the Commerce Member will always continue to have a griev-
ance against the eompany and against the shareholders, and the share-
holders in their turn will always have a grievance against the Executive,
who according to the ordinary shareholder of the Company is suspected
of trying to shake the shareholder out of what is his just due. ‘

The Commeree Member, Sir, in a previous debate referred to things
being put before his departmental committee, that is, the departmental
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committee of the Commerce Department, He particularly referred to
those, 1 think on the suggestion made by my Honourable friend on my left
Mr. Jinnah, that any proposals in connection with protection to an industry
should hereafter be examined by a committee of thiy House. The Honour-
able the Commerce Member said, and he said that again in connection with
the amendment of my Honourable friend Mr, Dumasia which eventually
had to be ruled out of the Bill that we passed yesterday, that he would put
the matter before his departmental committee. I do not remember very
accurately, Sir, if I have the honour to be on this departmental committee,
but I have an idea that I was one of those selected by him for the pur-
pose. May I ask him how many meetings he has had either this year or
last year of his departmental committee I One wonders if these com-
mittees are more or less ornamental, for 1 think last year we were called
to only one meeting and so far as the six months of this year are concerned
we have attended none because none was called, in order to assist that
Department. Therefore the departmental committee or advisory com-
mittee of this Department, Sir, is not the channel through which anything
useful ean be done.

This question of protection is one which gives rise to a series of mis-
apprehensions and misunderstandings because the Government of India
have not yet decided to get the House to agree upon or to lay down the
minimum conditions on which an industry is entitled te protection.

The Honourable 8ir Basil Blackett : The Fiscal Commission.

8ir Purshotamdas Thakurdas : The Finance Memher says the
Fiscal Commission. Well, have you acted up to all the recommendations
of the Fiscal Commission ¥ What are the details ¢ Does he contend that
no details have to be worked out ¢ If it is so and the Finance Member
feels that the recommendations contained in the Fiscal Commission’s
Report are all that is required, why do the Government of India not get
up and say in reply to what the Honourable Mr. Joshi has been moving
consistently and repeatedly that the questipn of labour does not arise on
the question at all, and why do the Government of India not take the
opinion of the ITouse whether these amendments have the slightest sympathy
of the House * The Fiscal Commission laid down the broad principles.
The details must be worked out. I cannot help feeling that if this is 10
be carried out in this manner, I mean the question of protection by the
Government, we may have to criticise the policy as being carried out more
in an amateurish way than in a thoroughgoing businesslike manner. Let
this House lay down what they think are the minimum requirements which
they expeet from any industry which asks for protection. Having laid
that down, we will know exaetly where we stand ; and an industry apply-
ing for protection would have to work up to these minimum econditions,
Then the question which will be a comparatively simple one to decide,
will be—is the protection deserved or not on the minimum conditions we
have laid down ?

I feel, Bir, that I have spoken somewhat frankly. I felt that in order
that this Houre may know exagctly where the position stands I ought to do
#0 to-day. The ordinary routine on these occasions, Sir, is for a person
who is on the board of the company affected by the protection Bill to
get up and say ‘‘ I thank you very much ; we appreciate your action very
much and we are most gratefal to you.’’ If I have not said that, it is
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not because I do not mean it. The Finance Member may laugh as much
as he likes, but I sincerely say on behalf of the Tata Board and the share-
holders of the Tata Iron and Steel Company we are all grateful to this
House and to the Executive for whatever they have voted in the past and
whatever they chose to vote to-day.

Pandit S8hamlal Nehru : And in the future !

8ir Purshotamdas Thakurdas : That is not for me even to expect !
But, Sir, as a Member of this House 1 feel that I would not be doing my
duty either by the company on whose board I sit or by my colleagues in
this House if 1 did not tell them exaetly how the matter stands. It is
now up to the Commerce Member to accepi my suggestion asking this
House to appoint a committee to hear both sides, find out what they would
like and then send it to the Tata Iron and Steel Company, in case no deeci-
sion is arrived at between the .directors or representatives of the share-
holders and the committee of this Ilouse in connection with the main sub-
Ject about which the (‘ommerce Member has made an appeal here. 1
therefore, Sir, with these words thank the 1louse for having heard me with-
out interruption, as was the case last time, and having heard me so
patiently. T have tried my best to put before the House the reason why
the details should be gone into and laid down very clearly by a com-
mittee of this House with the assistance of the Executive of the Govern-
ment of India.

8yed Majid Baksh (Burdwan and Presidency Divisions : Muham-
madan Rural) : Sir, I rise to oppose this Resolution and I am going to
give my reasons. It is time, Sir, that we put up an effective resistance
to these bounties that go to fatten the capitalists, by taking money out of
the poor tax-payer’s meagre purse and putting it into the pockets of the
capitalists. Sir, T am reminded of a story. In a certain grammar school
there was a sindent who was rather a dunce and could not remember his
lessons. Now the teacher one day came to him and looking at him pointed-
ly asked him ‘‘ Tell’'me what* you know and what you do not know ¢ *’
The bewildered student answered ‘‘ Sir, I know that your hogs are fat
but I do not know whose corn has fattened them. ' T think it 15 time we
should know whether the corn of the poor tax-payer is to fatten these
capitalista, It is most unfortunate that the exploded theories of Toryi:m
are imported from England and introduced here not in order to benefit
the poor, not to inv:eese the wealth of the land, but to increass rhe wealih
of the few eapitalisty, 8ir, T should say that these hounties molie 1hese
industries a prod:ral’s favourite. While millions of our people in thiy
land are liviaz as miser’s pensioners in all that matters for thera, we are
giving hounties to these industries by the million. Sir, T am towpted to
inguire why these bounties have become neeessary mltl that year after
yee r we must pay—I do not know whene this process will end—and pay
in a never-ending process. T think it is the highly paid European staff
and the engineering staff in these indusiries that make them demand
these bounties. These bounties, Sir, are mere presents camouflaged as
bounties to the highly paid European staft paid out of the attenuated
resources of India. And who is responsible for this, 8ir ¥ T make no
hesitation to say that it is the Government, the bureaucracy, that is
responsible for this state of affairs, for the high salaries these European
staff are paid out of necessity by these industries,
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Mr. K. Ahmed : The Swarajists are supporting them.

8yed Majid Baksh : Well, you must make up your own mind and
not speak of other’s minds. Sir, why do not theso gentlemen who form
the Government of this country either establish metallurgical colleges or
send students to foreign countries to learn metallurgical chemistry and
engineering, to run these industries at a fraction of the cost that they are
giving year after year as bounties 1

That would have minimised the cost very much and we should not
have been put to this trouble of giving a bounty. But they will not do
it because they want to maintain and pamper a costly Europcan staff. I
heard that some of these men that run the iron industries in the Tata Com-
pany and, the Bengal Iron Company were as highly paid as many of our
(Government officials here and sometimes are paid cven much higher salavies.
Sir, T shall give one instance. It is about the State of Mysore. We all
know how the Cauvery Falls were harnessed to produce electricity. I
think it was Sir Seshadri Iyer, the then Dewan of Mysore, who, when he
contracted for the machinery with American firms, stipulated that each
year they must take students from Mysore and train thein in the art of
producing electricity from water-falls and send them back again to Mysore
%0 that they may be employed there and so that the whole of the generut-
ing plant may be run by students who are inhabitants of Mysore. This
at least the Government could have done here. The result there in Mysore
is that the whole electric plant of the Cauvery Falls is ron by Mysore
men who have had their training in America and who run the plant at
Mysore at a very small eost, much smaller than would have been possible
with a European staff. But unfortunately, Sir, those people of Mysore
were not the trustees for the people, they were the servants of the peoplo
there and they did it ; here we have got trustees and so we cannot do it.

sir, T welecome the Honourable the Commeree Member in his new role
of a plagiarist of German economic fallacies. Bounties are usually given
so that they might undersell all other people in all other lands except
their own. Unfortunately, Sir, if T may be allowed to use th« expression
he has borrowed an old and worm-eaten wig of German econcmists and
Tory theorists in order to eover the premature baldness of eapitalists in
this country. We see bounties are offered in this country in a very
different way. We know that in other countries bounties are given in
order that the cost of production may be so lessened that they :aight under-
sell competitors in foreign lands ; here we have bounties given to sell articles
in our own land. It is a most peculiar application of bounties that we have
ever come across. We see unmistakable evidences of bungling in the
management of the whole affair, perhaps by uninitiated hands. This is 8
country of anomalies and the bureaucracy is guilty of strange anomalies
due to its ignorance of economic science. Sir, T oppose this Resolution.

Mr. K. C. Neogy (Dacca Division : Non-Muhammadan Rural) : Sir,
T have no desire to strike a discordant note om this oceasion. Indeed, I
stand by the policy of protection which this House deliberately adopted
last year ; but, Sir, I think on the occasion of such an annual stock-taking
of the situation, it is permissible to put the point of view of the consumer
in so far as it does not conflict with the interests of the trade itself. Sir,
T think it is the business and duty of this Homse to adjust the conflicting
interests of the consumer to those of the trade which it secks to nroteet.
I am led to make these observations in view particularly of tie new
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gituation that has been created since we discussed the Steel Protection
Act in May of last year. This Resolution itself is an evidence of the new
gituation that has been created.

In the first place, the protective duties which this House passed last
year have proved ineffective for the purpose for which they were intended.
That is the main reason why we have this Resolution before us to-day ;
and the second circumstance is that the Government have actually col-
lected much more in the shape of extra duties than they ever anticipated.
Otherwise there would not have been the wherewithal to pay the extra
hounties., 8ir, when the Tariff Board considered this matter in 1924,
they imagined that the proceeds of the extra duties would be just enough
to balance the bounties that would be necessary to be given iunder iheir
recommendations. I would draw the attention of the House to paragraph
99 of their Report of 1924 on this point. This is what they stated :

‘¢ We fully recognise that the protection of basic industries by mouns of bounties

bas certain obvious andvantages, but we fear that for financial reasons uny scheme
which proposed to amecord protection to steel solely by this menns must be dismissed
as impracticable at present, and we nced not dwell on the point further. We have,
however, considered whether a seheme could be devised of a combinution of tariff dutica
and bounties 80 us to restrict as far as possible the burdeu oy the consumer,’’
Then they proceed to point out that, as their policy becomes effective, ihe
higher duties will reduce the imports more and more, and therefore a time
will be rygched when there will be very little money with which to pay
bounties ; and that is the reason why they recommended a poliey of com-
bination of protective duties and bounties for a beginning.

Now, Sir, it has been admitted in reply to a question that Government
have derived a net profit of about 30 lakhs of rupees after meeting ihe
demunds of the bounties so far ; and the Tariff Board in their latest
report in paragraph 34 state that the increase in revenue is likely to exceed
the payments on account of the bounty by 24 lakhs in the three years
during which the Steel Industry (Protection) Act remains in force. They
arrive al that figure on the basis of the amounts which they recommended
should be given in the shape of bounties. But it has been stated by the
Honourable the Commerce Member, the Government have no intention to
give effect to their recommendation in this behalf in its entirety. 1 there-
fore feel confident that the result of this will be that instead of leaving a
surplus of 24 lakhs, in three years, the surplus in the hands of Govern-
ment will come up to at least 70 lakhs, if not more. Sir, may [ inquire
if in these circumstances the consumer has got any claim to reiief ¥ 1
do not mean that the amount of the bounty should be cut down, what 1
mean is that this amount should not be allowed to be collared by the
Honourable the Finance Member. Sir, 1 am perfectly aware of the fact that
the Steel Protection Act will not come up for amendment till its full term
of three years has been run. But what is there to prevent the granting
of rebates in regard to certain items in the schedule of duties which, on
consideration by the Government and by thisx House, may not justify
:the high duties that have been imposed on them ? Sir, I would in this
connection refer to the case of galvanised sheets as an illustration.
The Honourable the Commeree Member will remember that | had a minute
of d’ls-ﬁ‘ent_apponded to the report of the Selecet Committee on the Steel Pro-
tection Bill in which I dealt with the case of galvanised sheets.
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It is not my intention to disclose what passed in the meeting of the
Select Committee, but I am sure that neither the Honourable the Finance”
Member nor the Commerce Member will deny that the cuse {or galvanized
sheets, so far as the duty was concerned, was a very weak one.

Mr. Devaki Prasad Binha : Then why did you support it ¢

Mr, K. 0. Neogy : I shall give the explanation for it presently.
Well, Sir, on the canons laid down by the Tariff Board itself, the high
protective duty sought to be imposed on the galvanised sheets.could not
be supported when we came to consider that Bill. And what was the
attitude taken up by Government in that conncetion ? They got me to
drop my suggested amendment almost at the point.of the bayonet as it
were, because Government would have dropped the Bill, if I had insisted
on my amendment. Well, Sir, I have no desire to go at length into what
took place in the Select Committee, but I think it will not be denied that
the only justification for putting up the rates on galvanised sheets was
not that this was a fit case for protective duties, but that Government
wanted money with which to pay out the bounties.

The Honourable 8ir Charles Innes : Sir, I should like to explain that
1 do not admit the statement just made by the Honourable Member, nor

do I admit that I got him to do anything.

Mr. K. 0. Neogy : I would expect the Honourable Member to deal
with these points when I have finished my speech. 1 find that the
Honourable the Commerce Member challenges the position taken up by
me. T wounld refer him to the first Report of 1924 of the Tariff Board.
If we turn to the table which they append to their report at page 162,
we find that thiy is the only item in which as much as two-thirds of the
burden falls on the general consumer as distinet from the Railways, Gov-
ernment departments, public bodies and the principal industries.

Sir, I will now turn to another figure. What is the average quantity
that India consumes in galvanized sheets ¥ The Tariff Board estimated
onr future requirements at 150,000 tons annually. But we find from their
Iatest report that this estimate has been falsified, and that the quantity
which they now calculate as representing our annual requirements is
210,000 tons, and the net increase in revenue which they expeet from this
head is 25 lakhs and odd in 1924-25, 34.2 lakhs in 1925-26, and 32.4 Jakhs in
1926-27. That is to say, this furnishes the heaviest item of net inerease in
revenue from the protective duties. Now, Sir, how much of this guantity
are the Tatas expected to manufacture ¢ In the report of 1924, the Tariff
Board expected the Tatas to manufacture 8,000 tons in 1924-25 out of
which they have not manufactured even half, that is to say, they have
manufactured less than 4,000 tons. In 1925-26 the Tariff Board expected
the Tatas to manufacture 15,000 tons, while as a matter of fact they have
manufactured only 13,200 tons. In 1926-27, the Tatas are expected to
manufacture 18,000 tons. When we reach that firure, which is the maxi-
mum laid down in the Tariff Board Report, that will represent about 1|12th
of the, total quantity consumed by India. Now, I ask the Honourable the
Commerce Member, if he can justify the high protective duties on gal-
vanised sheets in these circumstances ¢

Sir, 1 have already shown that you are taxing the general consumer
a little oo much over this item. And I think that, when yoa have such
a large amount in your hands as surplus after meeting the claims of
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bounties, this House should insist on the Government reconsidering their
.. poliey in regard not merely to galvanised sheets, but to such items generally
as come into consumption in very large quantitiés by the ordinary
people, and which the Tatas are not expected to manufacture in any large
quantities in the near future.

Sir, In this connection I would remind the House, although I may be
accused of raising a parochial point, that galvanised sheets are very
largely in use, even among the poorer classes, in the provinee which I
have the honour to represent in this House, and the high duty which the
Government have fixed on this item is working very harshly so far ag the
large portion of the consumer in Bengual is concerned......

The Honourable 8ir Charles Innes : It is not borne out by imports.
‘Mr, K, 0. Neogy : Well, the import duties have put up the priees,
+Phe Honourable Member cannot deny that. I think, Sir, that in these
sgirenmstances, a review of the whole matter is very necessary. I am
not the man to dogmatise on these matters, but I would implore the Gov-
ernment either to ask the Tariff Board to go into this question very care-
" fully and recommend as to whether, in view of the unexpectedly large
increase of the import duties, the tariff schedules should be revised, or
whether any other relief can be granted in the shape of rebate or in any
-other form which the Tariff Board may consider fit and proper. As I
‘began by saying, I have no desire to oppose this motion, and I hope that
-the request which I make will be borne in mind by the Government and
‘the matter will be investigated by the Tariff Board.

Mr. President : Since the general question has been sufficiently dis-
cussed, I will take the amendments now, unless Sir Basil Blackett wants
to reply on any of the points which have been raised on the general
question.

The Honourable 8ir Basil Blackett (Finance Member) : Sir, there
are one or two points which have been raised on the general discussion,

which I propose to answer, but I should be quite willing to do so later.

I do not propose, Sir, to attempt to follow the Honourable Member
who has just spoken and re-open the whole question of the Steel Protec-
tion Act. His speech will be very much to the point a year and a half
-hence when we are considering the renewal of that Aet, and I have no
doubt that he will very forcefully make the point that there are some
~duties in the Act as it stands which are high from the point of view of
“the consumer. It would hardly lie in his mouth to make that complaint
now unless he confesses (which T rather began to think is the confession
behind his speech)—unless he confesses that he has weakened in his
support to the policy of the protection of steel. Tt is perfectly true that

1 P, we have had rather more revenue from these

) ’ protective duties thus far than we originally
estimated and that galvanised sheets are responsible for a portion of the
increase. But the main portion of the increase was due to the very large
imports that took place just in the first few months or the early portion
of the period during which the Act was enforced. To say that that shows
that the policy has been unguccessful is I think incorrect. The Honourable
Member who just spoke sald the policy was ineffective, but it is proving
very effective as I know from the figures showing a considerable reduction
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in the receipts from the customs department, from receipts other than
galvanised sheets. The estimate that the Tariff Board have produced is
not one which we desire to challenge but it certainly does not leave a
large margin and I myself should not be surprised if it is rather an over-
estimate of our total receipts during the period. One of the main reasons
why reccipts have increased is that after the Tariff Board’s first report
was produced there was a general fall in the price of steel, both British
specification and Continental,—a very considerable fall not only in the
rupee price but also in the sterling price, and I think one reason for the
considerable imports of galvanised sheets now is that, in spite of the
inerease in duty, the cost has come down so much that the consumer is
willing to pay the price.

I will not attempt to follow the ITonourable Member further. I rose
mainly to deal with one or two points that were raised by Sir Purshotamdas
Thakurdas. First of all, with regard to the question of exchange. The
Honourable the Commerce Member said that, in the event of there being
a serious and prolonged rise in exchange, a ncw situation would arise
and it would be in such circumstances that we should have to reconsider
the question of the amount of the bounty. It is not I think possible to
go beyond that. It is not possible to make any reasonable arrangement
in advance to deal with an emergency of that sort. The effect of a rise
in exchange depends very much on the circumstances in which it 6ecurs.
It is not of course possible to say that, if you require * per cent. pro-
tection with exchange at 1sh.|6d. you require 20|18 of .X per cent. pro-
tection, if exchange goes to lsh.|8d. That is simply an impossible way
of looking at the situation. But I hope that the question may not arise,
Speaking in Bombay in July, I said on bebalf of Government that the
Government had no desire to see exchange rise above what would be the
gold point at 1sh.|6d., namely, 1sh.|6 & d. in existing circumstances, especially
in view of the fact that there was no tendency for prices to rise but, on
the contrary a tendency for prices to fall. I repeat that statement on
behalf of Government. We have no desire at present to see any rise in
the exchange. We naturally cannot commit ourselves to any view as
to what the final future of the exchange rate should -be. For that we are
waiting for the report of the Currency Commission. But pending the
receipt of the views of the Currency Commission, we have no desire to
see exchange raised above 1sh.|6yy d. and, though I have seen many state-
ments in the Press questioning the capacity of the Government to make
their desires effective, I can assure the House that in my opinion there is-
not the slightest doubt that we have full power to make our desire effective.
I will say no more about exchange.

I will say ome or two words about the question as to what it is that
the Government desire to see the directors and shareholders of the Tata
Iron and Steel Company do. Sir Purshotamdas Thakurdas spoke about
differences of opinion between Government and the directors. I do not
think my Honourable friend, the Commerce Member, had any such differ-
ence of opinion in mind nor do we feel that there is any such difference
of opinion. Sir Purshotamdas Thakurdas knows the difference.of opinion
that there l}as been Dbetween the directors and the  shareholders,
and I think it is a matter for the directors and shareholders to settle.
for themselves.
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8ir Purshotamdas Thakurdas : May I, Sir, say at this stage that
the directors are trying to earry into effect what the Government of India
want ¢! Now, whatever the directors did put forward practically reflects
if not totally certainly in the major part, what the Government of India
have indicated as desirable in their opinion. Therefore, it practically
comes to a difference of opinion between those who are interested in these
industries and the Government. | submit, Sir, that what I have said is
borne out by what the IMinance Member himself has said.

The Honourable 8ir Basil Blackett : I do not desire to chop logie.
The position ef the Government of India is quite clear. They are desirous
of making effective their policy of protecting the steel industry. They
never have becn concerned in protecting the Tata Iron and Steel Company
as such. So fav as this House is concerned, the desire of this lHouse is
to see a strong steel industry established in this country ; and, in view
of the fact that the Tata Iron and Steel Company is the one company
which is at the present time seriously engaged in  producing steel,
obviously the finanecial position of the Tata Iron and Steel Company is a
matter of very considerable interest both to the Government and to this
House and to the nation. The financial position of the Tata Iron and
Steel Company is a somewhat difficult one owing to the fact that, as pointed
out by the Tariff Board in their original report, there is a considerable
amount of eapital which eannot be  expected to earn a veturn, The
Government’s view has heen quite clearly stated to the Company, that
this ought to be dealt with. 1t is not for the Government to lay down the
exact terms on which it should be dealt with, still less is it for the Govern-
ment and a committee of this House to consider what terms Tata’s direc-
tors should suggest to their shareholders for dealing with this difficult
situation. But I do think that it is right that the Government and this
House should make it clear to the Tata Iron and Steel Company that their
policy is to enable the company to earn a reasonable return on the capital
which is really engaged in turning out steel and it is not the policy of the
Government or of this House to put a company in a position out of
hounties, voted at the cxpense of the tax-payer, to pay the arrears of
dividends on second preference shares. 1 cannot say more than that.
I do not think it is for me or the Government to enter into details. If 1
did wo, T fear that, if Sir Charles Innes has been accused by Sir Purshotam-
das Thakurdas of being vague, I should probably be accused by other
people of being perhaps too precise. 1 have no further observations to
add on the question ax a whole except that T hope T may make an appeal
to the House, in view of the shortness of time at our disposal, to get aheal
with the business.

Mr. President : I now propose to take the nmendments,

Mr. B. Das (Orissa Division : Non-Muhammadan) : Sir, I beg to
move the following amendment : '

., *¢ (a) That in clause (2), for the word and figures ‘ Rs. 12 ’ the word and figures
‘¢ Be. 18 ’ be wubstituted. S o : '

. (b) That in clause (3), for the figures and word *'183. lakhs ', the figures and
word ¢ 28 Ilnkls ’ be mubisfituted.”’: -* Lo T o .
Sir, I listened.very.attentively to the speech of the Honourable the Com-
merco Member as I thought-I would get some tangible explanation which
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might persuade' me not to move my amendment. But instead of explana-
tions, the Honourable Member for Commerce spoke on thg generosity of
the Government. 1 find the generosity of the (Government is at a discount
to-day. Last week, on the question of the protection of the paper indus-
try, while the Tariff Board recommended protection for five years, the
(Government went up by 40 per cent. and increased it to 7 years, and the
generosity of the Ionourable the Commerce Member having been ex-
hausted there, there was nothing left, and so his generosity was at a
discount to-day. 1 ask, why ix the Honourable the Commerce Member
going to treat the iron and steel industry to-day in this stepmotherly
fashion ? 1 have gone through the speeches that he delivered while he
moved the Steel Proteetion Bill, He did not want to be ungenerous nor,
to be overgenerous. All he wanted was to give adequate protection to
the steel industry. T will just quote one line. (Mr. N. M. Joshi :
¢ Protection to the shareholders.’’) Yes, T am mindful of the share-
holders and the workers as well.

Mr. N. M. Joshi : Are you a shareholder ?

Mr. B. Das : Let me tell the House that I am not a shareholder.
I have no interest in the steel industry. As [ told the House the other
day, I am the link between labour and capital. I have equal interest in
both. My friend on my right (Mr, Chaman Lall) may say that he is a
worker. Ile is living on the capital of his ancestors, yet he says he is a
worker ! 1 am a worker and I live on my work.

Sir, the Honourable Sir Charles Innes, while moving the Stecl
Industry Protection Bill, said : (As the Honourable Member was search-
ing for the quotatiom).

Mr. Devaki Prasad 8inha : May I suggest to the Ilonourable
Member that the wheels of eapitalism do not grind so slowly as this ?

Mr. B. Das : But the wheels of representatives of workers in this
House do grind the more slowly.

The Honourable Sir Charles Innes said :

¢¢ All the mistnkes, misfortunes and the difficulties of this Company have been
brought into the pitiless glare of publicity.’’ )
Later on he said :

‘¢ But it would of course be futile for us to go in for this policy of protection
unless we were gatisfled that the measure of protection we are according was adequate.’’

Tt is the adequacy of the protection that T am going to deal with before
this House. Sir (‘harles Innes went on and eulogised the Tariff Board,

its expert valuation, and the expert members that it contained and still
contains. He also remarked : ,

‘T do not claim nor do the Tariff Board claim that these ?ropoaalu will enable
the Tata Iron and Steel Company at once to pay large dividends.’ ‘

And my Honourable friend, Sir Basil Blackett, who is not very gemerous
with money, as we all know, remarked :

‘¢ It surely cannot be pretended that a company of that sort is in absolute need
of spoon-feeding from the Government.’’

I think at the moment hig intention was to give this industry proper and
adequate protection. Bir, in the last Delhj Session, when the Honourable



1324 LEGISLATIVE ASSEMBLY. ‘[15t Sep. 1925,

[Mr. B. Das.]
the Commerce Member wanted to protect the steel industry by a bounty
of Rs. 50 lakhe, T had the misfortune to move that a bounty of Rs., 100
lakhs be giver. Your predecessor in the Chair ruled my amendment
out of order. Lt me take the privilege of quoting from that ruling :

‘¢ [ once more want to tell the Honourable Member that he is moving an amend-
ment to increase the sum of Rs. 50 lakhs to Rs. 100 lakhs, After he has moved that
amendment he has rostricted the debate to the question whether the estimate made by
the Government that Rs. 50 lakhs will be required in one yoar to pay at the rate of
Rs. 20 per ton to the steel industry is correct or not. The sole question in issue, once
his amendment is moved, is whether that estimate is right or not. The Honourable
gentleman is now talking about gencrositics.....’’

—to-day I am not talking of generosities—
‘¢ It has nothing to do with gencrosities ; it is merely mathematieal accuracies.’’

Sir, T bowed to the ruling of your predecessor in the Chair. Well, Sir,
I ask the Honourable Member for Commerce not to talk of generosities
but to talk of mathematical accuracies. Let us see what the Tariff Board
have recommended. 1 ask Homourable Members to turn to paragraph 25,
page 14, of the first part of the Tariff Board’s report. They say :

‘¢ It is clear, we think, that the manufacturer’s profits are not likely to be un-
reasonably high, and that u limitation of the bounty payments cunnot be justified on
that ground.’’ '

Later on, in paragraph 34, the Tariff Board recommend Rs. 18 per ton
as the bounty. Everybody knows that Rs. 20 per ton was recommended
during the January Session. The Tariff Board, after expert caleulation,
have reduced it by Rs. 2. But the Honourable Member for Commerce
or the Government of India, by a stroke of the pen, have reduced it by
another Rs. 6. Just now, my Honourable friend Mr, Neogy asked what
the Finance Member is going to do with all this money. T know the
Finance Member’s bag is like the well-known witch’s bag of the fable
which can swallow all the cotton mills and the steel industry—ecrores and
crores of rupees. In reply to a question which I asked, the Honourable
Member for Commerce said that there was a surplus of Rs. 30 lakhs with
the Government. 1f Government fix the protection at Rs. 12 per ton, there
will be a surplus of anothgr 40 lakhs. That will be 70 lakhs. And
according to the surplus calculated by the Government and Tariff Board
as well, there will be another Rs. 30 lakhs by March 1927. That means that
a crore of rupees will be in the hands of the Government from the steel
protective duties. My question is, what are the Government going to do
with this one crore T know that there are other interests that can be
served. Here is my friend Mr. Chaman Lall and my friend Mr. Joshi
who want that the workers should not go unemployed. I may appeal
on behalf of the workers that, if this industry is adequately protected,
the workers should not go unemployed.: Why should there be spoon-
feeding * If Rs, 18 per ton which the Tariff Board expecrls have re-
commended be allowed, in two years time the industry will be properly
organised. It may be we may not have a second Steel Protection Bill in
this House. Tf the Tariff Board were not expert two years ago, they have
become cxpert by having had to consider a number of applications, and
I think the opinion of an expert body like the Tariff Board is more
valuable than that of experts which may be in the pigeon-holes of the
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‘Honourable the Commerce Member. I asked a question as to the actual
amount of iron and steel of Indian origin purchased by the Government
of India. My Honourable friend, the Member for Industries—! am sorry he
is not here—replied that 411 tons for 1923-24 and 1,483 tons for 1924-25 of
iron were purchased by the Indian Stores Department and 1 was referred to
the report of the Railway Board about the quantity of iron and steel of
Indian origin purchased by the different railways. I do not find that the
Indian railways have purchased any quantity of steel except rails. This
they are compelled to purchase by their agreements with the Indian Iron
and Steel companies. I therefore asked s question what were the nego-
tiations that passed between the Honourable the Member for Commerce and
the Chief Controller of Stores about the purchase of railway materials
through the Indian Stores Department. Our intention is that the Rail-
way Department and the different Government Departments must pur-
chase iron and steel of Indian origin......

The Honourable Bir Charles Innes : I rise to a point of order, Sir
Is this relevant to the matter under discussion §

Mr. President : The Honourable Member has now reached his time
limit,

Mr, B. Das: Sir, we manufacture goods in India, but unfortunately
there are no buyers for them. The Government do not take any interest
in encouraging the purchase of indigenous articles. Though Government
spend crores and crores of the tax-payers’ money, yet Indian iron and
steel are not purchased. In the railways crores and cerores worth of iron
and steel are purchased and whenever we ask any question eithor of the
Honourable the Member for Industries or the Ilonourable Member for
Commerce, they do not seem to agree either inside this ITouse or outside
that it should be the settled policy of Government to purchase articles and
specially iron and stecl of Indian origin.

Mr. President : That has nothingi'to do with the question raised by
the Honourable Member in his amendment, and he has already exeesded
his time limit.

Mr. B. Das: I have already moved my amendment. I commend
it to the House and I hope that the House will not be carried away by the
mellow persuasion of the Honourable the Commerce Member but that they
will be guided by the expert opinion of the Tariff Board.

The Honourable Bir Charles Innes : I am sorry that the speech T made
proposing this Resolution has not convinced my Honourable friend
from Bibar and Orissa. In that speech I gave at the fullest possible
length ‘the reasons why Government had definitely decided that they
should not accept the opinion of the Tariff Board in this matter. It
was not a difference of opinion between an expert Tariff Board and the
Government of India on a technical point. As I was careful to explain
to the House, we gave full weight to the recommendations of the ariff
Board, but we differed from them on grounds which were outside the
purview of the Tariff Board's consideration and that is the reason why
we have modified these proposals, I Lope the House will support me
in this matter because, as I have said hefore, I am perfectly satisfied
that our proposals are in the true interests of the iron and steel industry.,
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Myr. President : The question is :

¢« That in clause (2), for the word and figures * Ra. 12°, the word and figures
¢ Ra. 18’ be substituted, und that in clause (3), for tho figures and word ¢ 183 lukhe '
the figures and word ¢ 28 lakhs ’ be substituted.’’

The motion was negatived.
Mr. K. Rama Aiyangar : I do not propose to move my amendment.*

Mr. B. Das : In view of the adverse vote of the House on my pre-
vious amendment, I do not move my second amendment.t

Mr. N. M. Joshi (Nominated : Labour Interests) : (Cries of
*“ Withdraw.””) (An Homnourable Member : ‘‘ Don’t waste tiwe.”’) I
propose to move the amendment which stands in my name, which runs
as follows :

“‘ That at the end of the Resolution the following be ndded :

‘ (4) That the nmount of the bounty paid in accordance with the Resolution shall
be reimbursed by the company receiving the bounty out of the bulance which may
remain out of profits after distributihg a dividend of 8 per cent. to its shareholders
in any following year or years.

(5) That the Government of Indin shall insist that the company reeciving the
bounty shall produce n certifieate from any officer appointed by the Government of
Indin for that purpose, that the labour conditions prevailing in the works of thut
company are satisfactory.

(6) That the Government of Indin shall have such represcntation on the bourd of
directors of the companies receiving the bounty as the Government of India consider
to be adequate *.'’ -

Sir, in view of the fact that only yesterday 1 had made a speech on
the principles of my amendment I do not propose to make a long speech.
(Hear, irear.) It is necessary for me to make only a few remarks.
(Cries of ‘* Oh !"") Yesterday when the Honourable the Commerce Mem-
ber spoke about my amendment he said that in the case of customs duties
it is difficult to estimate how much money goes into the pockets of the
industries which are protected. But to-day we are not dealing with
customs duties. We are dealing with bounties. There is absolutely no
difficulty in estimating what amount goes into the pockets of the indus-
trialists in this case, and therefore there is absolutely no difficulty why
the money should not be paid back. I again say that the principle of
the money being returned is accepted by several Governments outside
this country and by the Madras Government, and T want the Honourable
the Commerce Member to tell me frankly why it is that the Government
of India do not take that into consideration at all. He stated yesterday
that the best method of protecting the interests of the tax-payer is
to stop protection when you find that protection is not necessary.
But what about the money which has already been paid to these capita-
lists ¥ Now, several crores of rupees will be paid. I want those several
crores to bhe reimbursed to the tax-payer. The Honourable the

+ (¢ That in clause (3), all the words after the fignres and word ¢ 184 lakha ' he
deleted and the following be substituted therefor : :

¢ The matter will be reported on agsin in Fobru : ivi ;
protectién up to the end of March 1927 E" nary 1926, for giving adequae

t ¢¢ That in clause (3) : _

" (a).for the figures and word * 4 ’ the y ‘ )

(a). I, bt 14 lakhs ’ the figures and word ¢ 62 lakhs

b) for the £ and word ¢ 60 lakhs ' the fi ' ‘
O e batioated. > © fgures and word 90 lakhs ’

*
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Comimnerce Member has not answered that point. That point will not be
covered by simply saying that the protection will be stopped after 3 or
4 vears. I therefore want the Honourable the Commerce Member to
tell me why the Government of India do not take that point into considera-
tion. The same is the case as regards representation. Here there s
only one company. Why does not the Government of India ask for
representation on the Board of that Company ? 1f the Government
give them large sums of money they ought to have some control over
that company. The Madras Government asked for control even in the
case of loans. When you are giving gifts, presents to the companies, why
shonld you not ask for some representation on the board of directors
of this company ¢ The same is the case as regards labour conditions,
T want this House to take the principle of my amendment into considera-
tion very seriously, The Honourable Member may not give a reply
to-day. But I am quite sure that, if this policy of protection is to be
followed, there will be one day, and that day will be earlier than many
imagine, when the Honourable the Commerce Member will have to give
a reply to the principle of my amendment. Tf the Ilonourable the Com-
merce Member is the protector of the interests of the tax-payer he will
have to give serious eonsideration to this point, and 1 suggest to him,
as the Honourable Member representing the Indian Merchants’ Chamber
has said, that a committee of the House be appointed to consider these
points, Let a committee of the House deeide that the tax-payer’s money
should not be returned as the money is returned in Madras. Let a com-
mittee of the House decide that, although we may give Rs. 3 crores to
a company, there should be no control of Government over that company.
Let also a committee of the House decide that we pay Rs. 3 erores to a
company but we should not worry ourselves with the labour conditions
existing in the works of that company. Sir, [ move my amendment,.

Mr. Devaki Prasad 8inha : May I ask a question ? 1 want to ask
(lovernment whether they have any information if the Tiabour Union at
Jamshedpur has been recognised by the employers or not ?

The Honourable 8ir Charles Innes : Sir, the question which Mr.
Devaki Prasad Sinha has put ought to be addressed to the Honourable
Director of the Comipany opposite.

I will follow Mr. Joshi’s example and be as brief as possible in dealing
with the points that he has raised. T will take the first clause of his amend-
ment. He said he sees no reason at all why if we give these hounties to
the Tata Iron and Steel Company we should not require that the bounties
should be repaid by the company if the compuany pavs a certain rate of
dividend. Now, Sir, T would like to put the point fo my Honourable friend
in this way. These bounties amount to 2 ecrores of rupees. We will
assume that the company has to repay that money. In order to onable the
company to repay those two crores of rupcees, obviously the company would
have to repay it in instalments because no compauvy would be able to pay
two crores of rupees in one year. We would have to continue the protee-
tive duties, the burden of which amounts to 165 lakhs of rupees.

Mr. N. M. Joghi : Why ? o

The Honourable Bir Charles Innes : In order to cnable the company
to pay the bountieés back in instalments. What [ say is that when you
are giving bounties especially to a company. in the position of the Tata
Iron-and Steel Company, the right principle is to be generous.
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Mr. N. M. Joshi : If they make 50 per cent. profits, why should we
not get the money back *

The Honourable 8ir Charles Innes : We will then be in a position to.
reduce the burden on the tax-payer.

Mr. N. M. Joshi : Why not get the money back ?

The Honourable 8ir Charles Innes : Let me refer to clause 2. The
Honourable Mr. Joshi made the prophecy that some time I should have
to deal with this question. I doubt it, because this time next year there
will be another person in my place. But I should like the House just to
confine itself to the actual proposal of Mr, Joshi as stated in clause 2. of
his amendment. I said yesterday it is much too vague. He suggests
that an officer appointed by the (lovernment should report whether the
labour conditions are satisfactory. 1 say that you -eannot in fairness to
the compuny or in fairness to the officer impose a condition of that kind.
It is up to this Legislature, if it wants to satisfy itself as {0 the conditions.
of lahour, to lay down the canons and to preseribe the standards on which
the Officer hag got to work.

Mr. N. M. Joshi : What does the Australian Government do ?

The Honourable 8ir Charles Innes : I do not know about that and it .
is not relevant. 1 think that the proper way to deal with this question.
is to improve your Factories Act or the Workmen’s Compensation Act
and not to add a vague clause of this kind. As regards the question of
representation of the board of directors Mr. Joshi referred to. the ana.
logy of Company Railways. That analogy fails. To begin with in the-.
Company Railways we give them a monopoly., In the second place
we own most of these Railways. 1ln the third place our Government
Director is a director with overriding powers. He can. veto anything.
It is not proposed here that this Government director should have any
special powers. He would be merely one of ten or so directors. He would
not be an expert in steel and T am at a loss to see in what way we should
get control by having a Government director on ths Board. Sir, I
oppose this amendment.

Mr. President : The question is :
‘¢ That at the end of the Resolution tho following be added :

* (4) That the amount of the bountg- paid in aceordance with the Resolution shall
be reimbursed by the company receiving the hounty out of the balance which may remain
out of profits after distributing a dividend of 8 per cent. to its shareholders in any
following year or years. .

(5) That the Government of Indin shall insist that the company receiving the
bounty shall produce a certificate from any officer uppointed by the Government of
India for that purpose, that the lubour conditions prevailing in the works of that
company are satisfactory.

(6) That the Government of India shall have such representation on the board of
directors of the companies receiving the bounty as the Government of India eonsider
to be adequate ’.’’

The motion was negatived.

Mr, President: I understand that the last amendment in- the name
of Mr. Majid Baksh is not going to be moved.

‘The question is :

¢¢ That the following Resolution be accepted :
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‘ This Assembly rccommends to the Goveruor Geueral in Council that a bounty
should be paid on steel manufactured in India between the Ist of October 1925 and
"-the 81st-of March 1027, subject to the following conditions :

(1) The bounty should be paid only to firmy or companics manufneturing, mainly
from pig-iron made in India from Indian ores, steel ingots suitable. for
rolling or forging into any of the kinds of steel articles specified in
Part VII of Schedule II to the Indian Tariff Act, 1894,

(2) The bounty should be paid on steel ingots wanufuetured by such flrms or
companies, and the bounty should be paid at the rate of Rs. 12 a ton
‘on 70 per cent. of the total weight of the ingots manufactured in each
month.

(8) The total amount of the bounty ]'myable under this Resolution. in the 6
months ond-inq the 31st of March 1926 should be 184 lakhs and in the
year commencing the lst of April 1926 and ending the 31st of March
1827 should not exceed 414 Inkhs, making n maximum total in all of
80 lakhs ’.’’

‘The motion was adopted.
""The Assembly then adjourned for Lunch till Ten Minutes to' Three
‘of the Clock.

- The Assembly re-assembled after Lunch at Ten Minutes to Three
wof the Cloek, Mr. President in the Chair,

‘GRANT :ON ACCOUNT OF THE BOUNTY ON STEFEL.

“The Honourable 8ir Oharles Innes (Commerce Member) : Sir, I beg
to move :

‘‘ That n sum not exceeding 184 lakhs be granted to the Governor General in
Oountil to defray the charge which will come in course of puymont during the year
ending the 8lst of March 1826 on account of the bounty which has been recommended
in the Resolution just passed that the Governor General in Council should pay on
?l?;; :a:anutaetnred in India betwcen the 1st of Oectober 1925 and the 31st of h

‘Mr. Narain Dass (Agra Division : Non-Muhammadan Rural) : Sir,
I should like to say a few words on what appears to me to be.a very
clear issue. The clear issue before the House is whether the duty on
manufactures of steel in India should be continued on the same scale
as was granted a year and a half ago. The question is not {o pamper
the manufacturers of steel in India. 'I'he question is not to pay anything
.in excess of the amount the industry actually deserves. The simple
question before the House is whether to continue the protection to which
the House already is committed, or to cut it down for no rhyme or reason.
What I see is this, that against the very thorough and very conscientious
and scientific inquiry of the Tariff Board, the superwisdom of the Com-
merce Department has pitted itself. There scems to be no reason why
when the opinion of the Commerce Department and of the Government
of India came in conflict with the recommendations of the Tariff Board,
the Government did not attempt to communicate their views and to put
their views before the Board as the general public did, so that the Tariff
Board might have a chance to consider those views also. Sir, when the
House committed itself to its present tariff policy and recognised it as
a means of fostering some of the national industries, and when it came
to give operation to that tariff policy, I think the main idea was to
foster some of these industries and not to carn enhanced revenues for
the @Government. Yesterday by a stroke of the pen we gave an
enhanced revenue to Government for giving indirect and inadequate
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help to the paper industry in India. Instead of keeping a margin of
24 lakhs that the Tariff Board recommend—not that they actually say
the Government deserve sovmuch for giving help to a national industry
in India ; but after a very careful inquiry they keep aside a margin of
increased revenue of 24 lakhs of rupees—the Government are adding
very heavily to the custom revenues. T find that Government by giving
this generous help to steel manufactures are going to make about 50
lakhs of rupees or even more. Sir, whenever we commit the House or
appeal to the llouse to extend help to a certain national industry by
means of bounty or by the application of protective duties, I think the main
issue before the Ilouse is not to earn enhanced revenues for Government.
That pile, Sir, is alrecady very high ; that burden is already very crushing.
Sir, the Tariff Board have made a scientific and very careful analysis of the
whole situation, and they have come to the conclusion that the Govern-
ment during the 3 years in question at the very lowest computation
will mnake about 3 erores in enhanced revenues on account of the impo-
sition of those tariff duties ; and the maximum that they can think of,
taking the output of steel at the highest, is that they will have to pay
perhaps about 256 lakhs of rupees. So they have already kept aside
a very great margin against the possible increase in the output of steel
or against any miscaleulation into which they might hiave slipped. But
I find that the Tariff Board’s report has been receiving the treatment
which very generally is given to minority reports of certain inquiries,
especially the report of the Reforms Inquiry Committee. I find that
autocracy and burcaucracy not only come into play in matters of ad-
ministration, but even in those financial matters and those fiscal
measures which have been threshed out and which have been very
cxrefully analysed by an expert body of gentlemen. And the most
remarkable thing, Sir, is that the Government of India did not take
care at all to cexpress their views or to put their views before the Tariff
Board. This scant courtesy shown to the Tariff Board is a very
peculiar and autoeratic thing ; and T wish that the recommendations
had not been dismissed in that summary manner. It has not been
alleged that Government want to make money out of this affair, and
it has not been ascertained whether the captains of industry in this House
have come to a sort of compromise. I cannot believe that, when a matter is
placed before this Assembly for their consideration and for their deecision,
some sort of compromise might not have been arrived at ; and Government
evidently do not say that they want to make revenue out of this affair.
Then, what is the necessity of eutting down the recommendation of the
Board to two-thirds of what they recommend. That really is a very singular
thing. The Tariff Board have taken fully into account the decrease
in the cost of production, they have very carefully gone into what the
cost of steel manufacture will come to during the next year and a half,
and they have made sufficient allowance for that. They have also
taken into consideration the possible decrcase in imported steel owing
to the imposition of the tariff duty : and it seems to me that they have
not left a single loophole which could lead to any substantial error. .
With all that, they have laid aside an increased revenue of 24 lakhs as
a possible margin in order that if there might have been some over-
caleulation or if there might have been some error, that margin would
.cover it. The speech of the Honourbale the Commerce Member did
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not show at all what the particular reasens are, what are the particular
grounds, which led him to cut down the bounty so substantially as to
make it practically two-thirds of what has been recommended by the
Board. With these words, Sir, I oppose this motion.

Mr. President : The question is :
‘¢ That the following motion be adopted :

¢ That a sumn not exceeding 183 lakhs be granted to the Governor General in
Council to defruy the charge which will come in course of payment during the year ending
the 31st of March 1926 on uccount of the bounty which has been recommended in the
Resolution just pussed that the Governor Genernl in Council should pay on steel manu-
factured in India betwcen the lst of October 1925 and the 81st of March 1927 7.7’

The motion was adopted. )

RESOLUTION RE SEPARATION OF RAILWAY ACCOUNTS AND
AUDIT.

Mr. @. G. Bim (Financial Commissioner, Railways) : Sir, I beg to
move :

“¢ That this Assembly recommends to the Governor General in Council that with a
view to improving the system of audit and nceounting on railways, s reorgunisation in
thu direction stated below be introduced forthwith as un experimentul measure on the
Eust Indian Railway :

(¢) The Auditor General shall in future be respounsible for audit alone. He
should no longer bhe required to maintain the accounts of the railways
or to control their accounts staff, Buch control should pass, not to the
Railway Board us such, but to the Financial Commissioner of Railways.
On ench railway system, for all ordinury purposes, the head of the
aeeounting stuff should be answeruble to the Agent und should earry out
his orders.

(t) The necounts staff under the Financinl Commrigsioner of Ruilways shall
perform duties practienlly identien]l with those hitherto undertaken on
Btate-worked ruilwiays by the aecounts and audit staff under the Auditor
Genernl. Where the latter oxercised an audit properly so called, the
new agenecy will conduet an ¢ internal chock ’; but the nature and
extent of the serutiny will be approximately the same in both cuscs.

(¢) The Auditor Ueneral shall, in order to enable him to fulfil his statutory
responsibilities, be provided with a sufficient stuff to make u satisfactory
nudit of the work of the accounts offices.’’

I move this Resolution, Sir, at the request of the Standing Com-
mittee of this House on Railway Finance,. The
proposals contained in this Resolution are
intended to make a commencement in giving effect to one of the few
remaining recommendations of the Acworth Committee that have not
yet been put into force. These proposals are the necessary sequel and
the inevitable corollary to the Resolution adopted by this House for the
separation of the railway from the general finances. The question, Sir,
was referred to during the discussion on the Budget debate last
February and a promise was then given that before any action was
taken in the matter it would be referred to the Standing Finance Com-
mittee on Railways. This was duly done and the proposals received the
unanimous support of that Committee. The Committee, however, in
view of u statement made by the Honourable the Finance Member, thought
that an opportunity should be given to this House to discuss the ques-
tion contained in the Resolution and that in addition to the demand for
a supplementary grant which I propose to move later, a formal Resolution

3 P.M,
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‘of this kind should also be put forward. A complete statement of
the proposals and of the reasons for them will be found in the proceed-
ings of the Standing Finance Committee for the 29th of June and for
the 20th of July which have been in the hands of Ilonourable Members
since the beginning of this Session. As these proposals are fully
explained there and as the recommendation I am now making had the
unanimous approval of the Committee I do not propose to enter into
the matter at any great length as I assume that the House will endorse
the recommendations of its Committee. The papers I have mentioned
contain the relevant extracts from the report of the Aeworth Committee,
and I do not proposc to weary the House by reading them in full. -All
that I need refer to is their final recommendation in the matter. They
said : .

‘* We recommend that the Railway Department should be respomsible for its own
accounts. We do not cxelnde, of course, such independent and separate audit as the
Government of Indin may think it proper to make, on tho same i:r_inei le that obtains
in any ecommereial company, where the shareholders appoint an outside firm of account-
ants to check and report on the books which are kept by the servants of the
directors, the ordinary aeccounting staff.’’

The House is aware that under the present arrangements the
accounting staff on the railways under the Auditor General are not only
responsible for audit but are responsible for the actual compilation of
our accounts. They have therefore to undertake numerous duties which
bhave nothing whatever to do with audit proper. Ior example, they assist
in the preparation of budget estimates, they maintain all the registers
on which the grant of leave, increments of pay and pension are based ;
they maintain all the detailed account registers both of receipts and of
all classes of expenditure ; they compile themselves our final accounts
of receipts and expenditure. The result is, therefore, that on the one
hand the spending authorities do not eompile their own accounts ; and
on tho other hand, so far as aceounts are coneerned, there is little or no true
audit in the sense in which that word is used in ordinary commerecial
phraseology. What is called audit at present is merely an internal
check, that is to say, it is mercly an examination by the accounting staff
of the accounts which they themselves have compiled. The proposal now
made is that all the aceounts work should be done by the railway authori-
ties themselves and that we should have an independent audit made by the
Auditor General and his staff of the aceounts so eompiled and maintained
by the railway authorities, and of the transactions recorded therein.

I have said, Sir, that these proposals are a necessary sequel to the
Resolution passed by this House for the separation of the railway from
the general finance. Under that Resolution the railway authorities ave
required so to administer the railway property that the central
revenues shall obtain a definite return on the capital invested
in that property ; and under the arrangements made for the purpose of
giving effect to that convention the demand for expenditure on railways
is now divided up into numerous heads. This House, Sir, now votes the
demand under every head and it is necessary that a definite responsibility
should therefore be laid upon definite spending authorities to justify
any excess over the grants voted by the Assembly. Under this conven-
tion, therefore, it is the primary duty of the Railway Board and of the
Financial Commissioner for Railways working under the Finance Member
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Mo sec that the results required by that convention are obtained, to see
that no financial irregularities occur and to justify the expenditure
incnrred vear by year. The powers of expenditure vested in the Railwg,y
Board are delegated to Agents to a considerable extent and the Agents in
turn delegate powers of expenditure to heads of departments and othey
responsible subordinate authoritics. Now, Sir, if these authorities are
to be made responsible to this ITouse, to the Standing Finance Committee
for Railways and to the Public Accounts Committee for the expenditure
that they ineur during the year, it is absolutely essential that they should
be made responsible for maintaining the accounts. We cannot at present
enforce that responsibility in the fnll degree in  which it cught
to be done. The spending authorities at present complain—and
not without cause—that they are not kept in safficient tonch with the’
progress of their expenditure to enable them to assume responsibility
for it ; that the accounts are actually compiled for them by a staft
which is in no way subordinate to them ; and that they receive the
aceonnts some months after the expenditure has actually been
incurred.

It is hardly necessary for me to say anything regarding the
improvement in audit that will be cffected by the proposals now before
the House. As I have said the work of audit and accounts at present
is closely intermingled. What is known as the audit and accounts staff
perform pumerous functions for the railway authoritics for the present
which are purely executive functions. At cvery stage they exercise
an internal check which in every commercial office woyld be doue by
a staff employed under the control of the person managing the coneeru.
They make a complete check and are respomsible for the arithmetieal
accuracy of the figures, they examine the adequacy of the vouchers to
support particular bills and are responsible for the observance of all
rules of sanction. 8o long us the audit staff actively participate in the
actual administration of the railways you cannot have a completely
independent audit. An audit officer is supposed [to be a ecritwe of the
eompleted work of others and he should be able to take an absolutely
unprejudiced view of all the papers placed before him.

Under the proposals now before the House -proposals which are
nececsgary if this House is to run the railways as a commercial concern—-
yvou will get rid of most of the disadvantages of the present system,
The Railway Board and the Agents controlling their own system of
aecounts and their own aecounts ageney will bhe able to ensure ihat
their gecounts are maintained and compiled in a manner suitable to &
commercial department and at the same time in a munner which will
enable them to satisfy this Iouse that they have discharged their res-
pensibility for the proper application of the funds veted by the
Assembly ; they will be able to wateh ¢losely and control thoroughly
the progress of expendifure ; they will be able 1o obtain the advice and
assistance, which at prescnt they claim from another departwent, from
a staff under their own control.

1t iv not intended that the accounting officer in the rajlwayy showuld
be a mere critic of the railway administration. As head of the aceount-
ing department of a railway he will be responsible that the accounts are
properly compiled, and compiled in a manner that will enuble the agent
and the other officers to disehprge their obligations. At the same time

there will be certain fuactions that the accounting staff will have to
L194LA [
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perform that might bring them into conflict with the Agent. The
accounts officers will be responsible to the Financial Commissioner for
seeing that the orders issued from headquarters are properly observed.
In some of those cases, there may be a difference of opinion between
the Agent and the accounts officers as to what the intentions of the
higher authorities are, and for such circumstances we have provided
that, while the accounts officer has to take the orders of the Agent, he
will take written orders which will explain why the Agent disagrees
with the accounts officer and all the papers relating to any such dis-
agreement will be immediately forwarded to the Financial Commis-
sioner for Railways for decision. Tt is impossible for the Financial
Commissioner for Railways to carry out his present responsibilities
unless he has staff on every railway system responsible to him for see-
ing that the orders are carried out. There is a considerable amount of
misapprehension regarding the functions at present performed by the
accounts staff on railways. The great bulk of the work which they at
present do is to see that the execntive orders of the Railway Board
itself are given effect to, and in particular, that the orders issued from
the financial side of the office are observed. I would refer Honourable
Memibers to paragraph 5 of the Memorandum which is given in the
proceedings of the Standing Finance Committee for Railways on the
29th June. It is pointed out therc that :

¢ The fundamental principles of audit are very few, and the mibutences of the
-present check over the transactions with the Railway Departinent, against which the
Acworth Committee made complaints, is mainly duc to the minuteness of the detailed
rules propounded by the superior railway authoritics. Tt is essential that the necessity
and the fruitfulness of such rules should be tested and determined by the financial
authoritics with the Railway Board and the stuff which are working under them. To
enable the Financinl Commissioner on the Railway Board to dischurge his duties
efficiently, he must have on each railway systrm a staff which will be responsible to
him for secing that orders from headquarters are obeyed, and for recommending changes
in the rules and instructions, whenever these are found to be giving rise to unnecessary
trouble or not to be producing the effect for which they are intended.’’

There are some minor matters, Sir, on which misapprehensions
appear to exist in the minds of some llonourable Members judging
trom the nature of the amendments which have been put down in con-
nection with this Resolution. Most of these amendments are for the
purpose of securing that the accounting officers shall not in any way be
prejudiced in ecarrying out their duty of enforcing orders issued by the
Financial Commissioner by any unnecessary subservience to the Agent.
I should like to explain clearly that it is the intention of the Govern-
ment that the officers in the accounting department should have their
prospects, promotions, reversions, ete., determined not by the Agent
but by the Financial Commissioner._....

Diwan Bahadur T. Rangachariar : Their appointments ¢
Mr. G. G. Bim : Appointments too, certainly.

. Mr. A Rangaswami Iyengar : What about the Financial Commis-
sioner himself f

Mr. G. G. 8im : The Financial Commissioner himself, Sir, would as

usual reply to the queries put and the Resolutions moved in this
Amsembly, and. T think that this Assembly have so far shown no reluet-
ance to keep him in order. (Laughter.)
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Sir, 1 consider that the proposals now put forward will secure the
main object¢ which the Acworth Committee had in view ; that is to
say, that the accounts of our railways shall be so maintained that the
superior authorities should have complete information through their
own staff as to what they are actually doing and how their expenditure
is progressing, of judging whether that expenditure is advisable or nat,
and of enabling them to discharge their responsibility of showing that
the money voted by this Ilouse has not been wasted. At the same
time, it will secure what is equally essential, and what we have not had
up to now, an independent audit of our railway receipts and railway
expenditure.

As regards the expenditure /required for this experiment, the
ITouse will observe that the proposals for the expenditure were put
forward by the Auditor General, and that the Finance Committee
agreed to these proposals after hearing what the Auditor General him-
self had to say on the subject. At the same time they asked that,
before this system is extended.-to other railways, a report should be
submitted to them to show whether economies could not be ecffected,
whether in the accounting staff under the railways or in the audit staff
maintained by the Auditor General.

I can only assure the House that it is my personal conviction that
the expenditure of these 3 lakhs should pay for itself over and over
again. It is very difficult, almost impossible in many cases under the
present arrangements, to enforce responsibility for expenditure unless
you compel the spending authorities to be responsible for the expendi-
ture up to the time that the expenditure is actually embodied in the
accounts. This proposal will also enable the Financial Commissioner
for Railways to intervene more swiftly and more effectively than he
can do at the present moment, when reports of the neglect of order
. reach him after some time and from a staff over which he has mno
control. At the same time, you will have an effective check, which youn
had not before, in the way of an independent audit for railway transac-
tions. Sir, I move the Resolution that stands in my name. .

Mr. N. C. Kelkar (Bombay Central Division : Non-Muhammadan) :
Sir, I move the amendment that stands in my name, namely :

‘¢ That consideration of this Resolution bLe adjourned till the next Delhi Bession
of the Assembly.’’

I shall briefly state the reasons why I have moved this amendment,
In the first place, I should like at once to assure my Honourable friend
opposite that the object of my amendment is not to obstruct or delay in
any way the object which the Ilonourable the Mover has in view., My only
object in moving this amendment is to get some time to raise a discussion
in the Assembly upon the merits of the new proposal so that all of uy may
be in a better position to give an intelligent vote. T am quite aware, Sir,
that the Finance Committee, which is elected by ourselves, has in a way
passed this proposal. ... .. '

Mr. G. G. 8im : Tn a way 1 Certainly not. Unanimously.

Mr. N. C. Kelkar : The Finance Committee has passed the proposal.
My qualification comes in here. As T understand it, certain members of
the Finance Committee have passed the proposal with certain reserva-

L194LA 2
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Mr. Q. G. Bim : Who,?

Mr. N. C. Kelkar : T am coming to it presently. T may at once name
one member of the Committee, Mr. Neogy. He was not present. I state the
facts as I know them without keeping back any of the facts. Mr, Neogy
was not present .at the meeting at which this scheme was passed. 1 am
not going to state what actually took place at the meeting of the Stand-
ing Finance Committee. I will merely state what was the general opinion
of the members who were present in the Finance Committee, and therefore
it is pertinent for me to take into account what my friend Mr. Neogy thinks
about this matter. Now, with regard to Mr. Neogy, I will say this, that he
had asked for certain papers in order to enable him to give an intelligent
vote on the matter and to have a thorough discussion of the pros and cons
of the scheme. And 1 regret to say that, for reasons best known to the
Financial Commissioner, these particular papers were refused to him.
Here is & statement which appeared in the public press about the demand
made by Mr. Neogy and the refusal accorded to him and I will read it
practically in Mr. Neogy’s own words : ,' -

‘4 It seems that this question of an alternative escaped the attention of the com-
mittee. I, therefore, nﬂueltad the railway authorities to supply me with a copy of
Mr. Jukes’s note referred to in Mr. Mitra/s report,und in reply Mr, Sim hus refused
to supply me with this on the ground that it is not a practice to supply to the Membera
of the Assembly or of the Railway Finance Committee copies of ¢ notes recorded on
Government files . This description of the notes is wholly incorrect as you will find
on reference to para. 5 of Mr. Mitra’s report, that the Auditor General and Mr. Jukes
submitted printed notes to the Railway Board. 1 feel that the attitude taken up by
Mr. Bim in this matter raises a question of principle and that we will be quite withian
our rights if we insist on the production of the printed notes which are referred to in
the Governmont scheme itself, and cannot conceivably be of a confidential character,
before we proceed to discuss the Resolution on its merits.”’

Now, with regard to the production of this paper, I will at once say this,
Sir. T have not seen the note nor has Mr. Neogy nor has any members of
the Finance Committee. T do not know what it might contain, Perhaps
it may be a dark horse altogether. But the very fact that a certain paper
has been asked for and has been refused has naturally created a feeling of
suspicion, and Mr. Sim has only himself to thank that that suspicion has
been created. He has to take the consequences of his own action ; we are not
to blame for it. There is another Member, Mr. Rama Aiyangar. 1leis here
and of course he will speak for himself. Bnt so far as I have been able to
ather from a perusal of the report of the Standing Finance Committee for
ilways, T see this, that he has got certain doubts as to the working of the
scheme. Thus for instance, he wants to know what is to happen about
periodica) reports or occasional reports about irregularities discovered in the
course of audit. To whom are irregularities to be submitted for serutiny, to
the Financial Commissioner or the Auditor General, ete.?! That I
think goes affect the success of the scheme, and therefore I take # that,
though Mr. Rama Aiyangar has not dissented in so many words from the
scheme, he bas got some mental reservations, which make it necessary for
us, whose vote is now called for, to go into the guestion and to get our
minds clear as to what Mr. Rama Aiyangar’s doubt about this is. With
regard to the production of papers I will say this at once. Mr, Sim
need not of course go out of his way to tell us exactly what papers we
should read or call for. Ile is not our trainer or coach or teacher. But he
is certainly the custodian of certain papers which we have the right to
demand, and I think that is the principal question which can be raised
here and we should be perfectly justified, in adjourning the final dispasal
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of the scheme, if this House holds, as I think it will hold, that we do
possess a legitimate right to call for certain papers which are printed and

are on Government flles. I do not quite see the point of the paper being
on a Government file being a reason for a refusal to produce it. It is
certainly not a secret or confidential document pertaining to the affairs
of dark and high chancelleries of nations. Certainly it is not a political

document nor do I wish to import any political feeling—I at once assure
my Ilonourable friend—into the discussion of the present matter. I am

trying, as far as possible, to discuss the thing on its own merits, and I say

we have a legitimate right to call for all papers to which our attention is

called in order that we may be able to give an intelligent vote upon any'
new schiemes that are put before us.

Then, ezain, Sir, I do not pretend that I am a person well versed in
these accounts or audit matters. But I cannot help taking cognisance
of public criticisms whieh appear to be well-informed criticisms, I cannot
take the one-sided version of the Benches vpposite in a case like this.
I have got to take cognisance of public eriticisms, and, as far as I have
seen these criticisms, I have come to know that many well-informed persons
regard this new scheme as a risky scheme and involving extravagance.
And 1 think the other side will have completely to prove that it is not
risky and does not involve extravagance.

Now, this experiment that is going to be made is only one experiment
on two combined lines. It is going to cost three lakhs. And what about
other lines that come on our hands gradually. I think that the total
expenditure on this extended experiment would in all come to about 14 or
15 lakhs annually and certainly that is not such a small sum that we can
totally disregard it. The real guestion is not what the proposed experi-
ment, if sanctioned, would cost. The cost is a great factor, but it is
not the only factor. The financial estimate of the experiment may be
perfectly correct. We are not questioning that., We are not questioning
the estimate that it will cost three lakhs to put on its feet the particular
scheme that is now being proposed, but the real question is whether the
experiment is really needed or whether the principle underlying the experi-
ment is a sound one. The new proposal is t#make the Railway Department
self-:ontained and self-sufficient as far as possible with its ewn acepunting
and its own audit. Unfortunately, the statutory duty of an independent
andit cannot be obvigted by the desire of the Railway Deparument for
independence.

Mr. President : Is the Honourable Member going into the moerits of
the Resolution or is he merely confining himself to the motion for adjourn-
ment 1

Mr. N. C. Kelkar : My doubts as to the merits is a reason for
adjournment. Unfortunately, the statutory duty cannot be obviated.
Whut the Department however says in effect is this : ‘‘ We shall make our
own arrangements or keep our own accounts. We do not want any body’s
interference in deciding in what form or fashion we may keep them.
A kind of pre-audit may be necessary but we insist that it shall be done
by the offcers in the department itself and subordinate only to the head
of the depariment. And the need of independent control will be satisfied
by the existence of the general supervision of the Financial Commissioner,
who will represent the Finance Member. If beyond this you want to
dissharge the statutory obligation of an independent audit, let that be in
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the nature of a test and percentage audit and undgr the control of the
Chief Auditor. You propose the machinery you want for this purpose,
and we shall pay the expenses.”” All this looks fair on the surface, but
the fact remains that the Railway Department does object to pre-audit by
an independent agency and that has got to be explained. It is said that
railway accounts are very complicated and that the needs of the Auditor
General do not coincide with the needs of the Railway Department. But'
I believe that the difficulty is overstated. Surely it should be possible for
- the Audit Department to sit down with the Railway Department
and discuss and agree upon the most suitable forms required for
keeping railway accounts. The requirements of this agreement
cannot be.got over even in view of the fact that the independent
statutory audit will be a test and percentage audit only. On the
other hand, it is not shown how the possible evils of only a depart-
mental pre-audit will be removed and nobody can deny that these evils
exist. We have only to bring before our mind’s eye the conflict between
the exalted officer, namely the Agent of the Railway, and the account-

ant-(l:um-auditor subordinate to him ; and we can at once imagine the
result.

Do you in this world expect a sense of stern independence from men
whose prospects are in the hollow of your hand 1 The Railway Depart-
ment is one in which, like the Military Department, huge sums of money
come into operation and there is infinite scope for irregularities and
wastefulness and worse......

Mr. President : T am afraid the Honourable Member is going too
much into the merits of the question. His motion is for adjourning the
discussion of this Resolution and if he confines himself strictly to it,
the business of the House will be greatly facilitated, Let us first put
out of the way the adjournment motion and then we shall go into the
merits.

Mr. N. O. Kelkar : I will restrict myself to it if I am allowed to
put that motion for adjournggent immediately.

Mr. President : The Ionourable Member has put it already.

Mr. B. Dag (Orissa Division : Non-Muhammadan) : Sir, there are
many like my Honourable friend Mr. Kelkar in this House who do not
completely understand the Resolution placed by my friend Mr, Bim
before this House. 8Sir, one of the complaints that the non-official Mem-
bers make of Company-managed Railways is that they are always mis-
managed. My friend Mr, Sim, by his explanation, has proved to the
House that there is a great deal of mismanagement......

Mr. President : 1 do not want to interrupt the Honourable Member,
but the motion before the House is that the discussion of this Resolution
be adjourned till the Delhi Session and I want Honourable Members to.
confine themselves to that motion.

Mr. B. Das: All right, Sir. My contention is that if the East
Indian Railway accounts remain under the Auditor General, although
he is statutorily appointed by the Secretary of State, he will have control
over the accounts by a pre-auditing system to the satisfaction of the
House. In some of the Government Departments they have introduced
pre-auditing of accounts. Ilere, Government propose to do away with
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the pre-audit system of accounts in the Railway Department and want
to transfer the control of the Audit Department from the Auditor General
to the Honourable the Finance Member to whom the Financial Com-
missioner; is subordinate. Sir, we do not find the Auditor General in
this House to represent his views. The other day, my friend Mr. Burdon
got hold of Colonel Needham to cxplain certain matters in regard to
Dr. Lohokare’s Resolution. So also, the Iouse needs explanation in
this matter. Many of us find difficulties in understanding how one
system of audit and accounting, which is applicable to different Govern-
ment Departments and has proved so successful, is not going to be
applicable to the Railway Department where complete control of ac-
counting and pre-auditing is going to pass over to the Agent of the
Railway without any check whatsoever. We would like the whole
Resolution adjourned till the Delhi Session so that we can take time
to review the whole situation, and at the same time we hope that Govern-
ment will ask the Auditor General to be present in this House to put
forward his point of view.

(8ir Purshotamdas Thakurdas and one or two other Members roses
to speak.) )

Mr. President : This is a motion for adjournment. If the adjourn-
ment motion is not carried, Members will have ample opportunity of
discussing the merits, ¢

Bir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : I want to speak in order that the adjournment motion may
not be carried.

Mr, President : Sir Purshotamdas Thakurdas,

Bir Purshotamdas Thakurdas : Sir, having been a member of the
Committee and having been present at the meeting where this was dis-
cussed, 1 feel that 1 ought to put before the House the reasons which
strike me why this motion should not be carried. The Railway Finance
Committee, Sir, consists, if 1 mistake not, of about 11 or 12 members,
At the meeting that was held in Bombay, excluding the Chairman Mr,
Sim, 8 non-official members were present, and as Honourable Members
will be able to see from the proceedings of the meeting—Vol, II, No, 1-—
the Resolution on this subject was earried there unanimously. There
are a few minor details on record as to the directions in which members
present wanted some more information or desired certain safeguards
to be introduced. 1 feel, Sir, that if and when a report comes before
the Assembly with such a unanimous vote of the Committee to which
the work is in the first instance entrusted, it would be a great pity if
such a report is to be delayed from Session to Session. The House is
now, to-day, I think, in a position to discuss this question on its own
merits and either aceept it or turn it down or modify it. But, if it
went on delaying, I feel that it would be a bad precedent. I am sorry
to have to speak against my Honourable friend Mr. Kelkar’s amendment
in this connection, but, if I may say so, T have heard nothing in his
speech till now which has made me feel in the slightest degree that
he has made out a case for consideration of this matter being postponed
to the Delhi Session. If my Honourable friend feels that he will have
more leisure in Delhi than we have to-day or will have within the next
two days, that is another matter. But the Railway Department have
thought over the subject and presented a scheme, and I may say that
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this is not the first time when this scheme was put before the Railway
Finance Committee. It was put hefore them first and was turned down
by themn ; subsequently it has been modified and brought up again, and
it is high time that we did not delay it any further. I wish, therefore,
Sir, to recommend that this amendment of my friend should not be
carried.

Mr, K. 0, Neogy (Dacea Division : Non-Muhammadan Rural) : Sir,
T feel that a word of personal explanation is due from me, beeduse it
Lias been pointed out by Mr. Kelkar that I was not present at the meeting
of the Standing Finance Committee for Railways at whieh this questiom
wes discussed. When this House elects Members to any Committee, {
think it has the right to demand an explanation from any Member if he
does not discharge his duties properly. )

#ir Purshotamdas Thakurdas : He was engaged elsewhere.

Mr. K. C. Neogy : Sir, when the Standing Finance Committee for
Railways met at Bombay, | had already accepted an invitatien from
the Legislative Department to be present at a meeting of a very important
Select Committee to be held in Simla. It was pointed- out to me in a
letter from the Legislative Department that, as there was nobody else
who was authorised to take the Chair at that meeting, it was essential
that I should be present. It was in these circumstahces that, whern I
réceived the notice from the Railway Department informing the of the
date of the meeting of the Standing Finance Committee, 1 had to write
back and say that, as I had already accepted an engagement prévious to
the receipt of that notice, 1 could not be present at Bothbay. However,
Sir, I do not think that I have any right to expect either the Railway
Department or my colleagues on that Committee to defer consideration
of this matter because 1 was not present. But, Sir, I would refer to one
small matter, and that is this. When this matter came up for discussion
in the Assembly during the last winter Session at Delhi, I believe I was
the solitary member of the Standing Finance Committee who raised his
veite against the whole basic principle of the scheme. 1 think, there-
fore, that it would not altogether be unjust on my part if I were to
expect the Railway Department to show a little courtesy towards me
and to pestpone the consideration of this (iucation when for very good
reasons I could not attend that meeting. However, Sir, I do not com-
plain.

The Honourable Member from Bombay (8ir Purshotamdas Thakwr-
das) has just said that he has not heard anything said by Mr. Kelkar
as to why this question should be postponed. The Ilonourable Member
himself was a member of the Aecworth Committee amd T am perfectly
aware of the recommendations made by that Committee in regard to this
matter. But, Bir, what surprises me is this, that although I have gone
through that report from cover to cover, including the voluminous
evidenee given before that Committee, I do not find any guestion put
eifther by my IHonourable friend Sir Purshotamdas Thakurdas, or any
other member of that Committee, to the Auditor General, or the Aecount-
ant General of Railways or to any other dudit officer connected with the
State Railways, to explain the charges that are levelled against the
present system.

Bir Purvhotdmdas Thakurdds | I thought we were going to deat with
that on the merits of the proposition before us.
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Mr. K. 0. Neogy : My point is, that so far your case has been that
the present system has failed, that is to say, either that the present
rules are at fault or that there is something wrong with the people who
are responsible for the working of the present system which is produe-
ing the evil results that the railways complain of. Now, Sir, I shouid
have expected from a man with the sense of fairness of Sir Purshotamans
Thakurdas. ..... (My. Devaks Prasad Swha : *‘ Question.”’) Iam not so
uncharitable as my Honourable friend from Bihar. I have the fullest
confidence in the sehse of fairness of my Honourable friend Sir Pur-
shotamdas Thakurdas and what surptises me is this that inh the Aeworth
Committee they accepted a atdtement, an ex parie statement of the rail-
way authorities in regard to the unsuitability of the present arrange-
metts, without giving any opportunity to the Auditor General or to the
Aseountant General, Railways, to explain the charge that is levelled
against them, and that is the reason why I am in favour of this postpone-
ment. .

The Honourable Sir Bastl Biackett (Finance Member) : The Auditor
General agrees to this proposal.

An Homowurable Member : He did not in the beginning.

The Honourable Sir Basil Blackett : That is quite true.

Mr. K. C. Neogy : I should not dike to enter into that question just
now because I may blurt out something which my Honourable frien
may not like altogether. I have had an opportunity of comsulting very
many members of the Audit and Accounts Serviee from the highest to the
lowest......

The Honourable Bir Basil Blaokett : I was speaking of the highest
and not of disagreements of his juniors.

Mr. K. 0. Neogy : I come to the highest. I and another friend of
mine, who 18 not here just mow, Mr. Rama Aiyangar, (An Homowrable
Member : ‘“ He is here.””) in our capacity as Members of this Assembly
#ad ‘eonsulted the Auditor Gemeral in his capacity as the Auditor Genoral
of India in regard to these questions ; and his opinion as given to both
of us was quite definite on the point. He thought that the presemat system
eould be so adjusted as to meet all the objections raised......

Mr. President : The Honourable Member is going into the mewits
of this question. He should confine his remarks to the motion before the
House.

Mr. K. 0. Neogy : My point is that the Auditor General should be
examined in this matter by either the Standing Finance ‘Committee or
the Public Accounts Committee or by any other Committee that this
House may appoint before. ..... ' ' '

Mr. President : The Honourable Member has not put down any
motion for that purpose.

Mr. K. C. Neogy : What I say is this that we want to utilise the
time that will be available, if Mr. Kelkar’s motion is accepted, for the
purpose of ascertaining ‘opimion in this matter from the authorities 1
have mentioned, and I think, Sir, I am perfectly in order in making &
reference to that poinmt. _

Now, Sir, I have not heard my Honourable friend Sir Purshotamdas
say that this experiment, whieh I may remind him is Idescribed as an
extperieneyt in the motion dtself, is so very urgent that the heavens will
fall if we do not pass this motion to-day. Sir, I again revert to that
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point which I was dealing with when 1 was interrupted by the Honour-
able the Finance Member, because 1 think it is very essential that you
should not adopt any new-fangled scheme on the er parte statement of
the railway authorities, but that you should have the considered opinion
of the Auditor General—the Acting Auditor (General—and the Accountant
General for Railways, as to whether it is not possible to bring about the
necessary reforms without changing the whole basis of the present
system. Sir Purshotamdas Thakurdas certainly :is not in a position to
assure me that he has considered the point of view of these authorities
either in the Acworth Commitiee or in the Standing Finance Committec.
He has merely accepted as gospel what Mr. Sim put before him in the
note of Mr. Mitra and other papers. My difficulty is this. I am, T
may confess, a little slow-witted as compared with my ITonourable friend
Sir Purshotamdas Thakurdas ; and I want a little more time, and
certainly some more materials, before I can pledge my support to this
proposition. My Honourable friend Mr. Kelkar has referred to the
correspondence that I had with the Honourable the Financial Commis-
gioner with regard to certain notes. Well, Sir, I never expected the
high and mighty officials of Government to oblige a humble Member like
myself with the papers that I wanted, but I very much suspect that the
papers, if.produced, would go apainst their case. And how can you
expect me to support this proposition in such a frame of mind, until and
unless you produce those papers and convince me that the papers contain
nothing against your ease ! Sir, ] have no intention of taking up any
more time of the House on this motion, but | think I have reserved to
myself the right of dealing with the merits of the proposition if this
motion fails.

Mr. G. G. 8im : Sir, 1 hope that the House will not for a moment
consider the motion which has been put forward. This proposal is not
a new proposal. It is a proposal which had been before this House
for the last five years ; it is five years since it was put forward by the
Acworth Committee. It is more than a year since this House agreed to
carry into effect the main proposal of the Acworth Committee for the
separation of the railway finance from the general finances of ‘le;‘
country, and this is merely a -consequential result of that Resolution.
It is more than three -months since all the papers were placed before
the Standing Finance Committee and fully: discusscd with them, and
they unanimously agreed to the proposals. The only argument that has
been put forward to-day for the postponcment of this discussion e-that
Mr. Neogy has asked for certain papers which are referred to in the
note of am officer, Mr. Mitra, who was deputed to work out these pro-

" posals. That note, T may explain to Mr. Neogy, is a note on a Seeretariat
file......
~ Mr. K. C. Neogy : It is a printed note submitted to the Railway
Board.
Mr. G. G. 8im : It is a note on the Secretariat file.
Mr. K. 0. Neogy : Every note is on the Secretariat file.

Mr. G. G. 8im : It is a note on a Secretariat file and such notes are
never put forward as a public document. The papers which I have
placed before the Standing Finance Committee contain a complete state-
ment of the views of the railway authorities, the Finance Department
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and the Auditor General, and there is no point on which either Mr, Kelkur
or Mr. Neogy or any other Member of this House wishes to have informa-
tion that my colleagues and I are not prepared to answer.

Khan Bahadur W. M. Hussanally (Sind :

Muhammadan Rural) :

May I inquire whether Mr. Jukes has reported against the scheme 1

Mr. G. G. 8im : No.

IIe did not report against the scheme.

Mr. President : The question is :
“¢ That the consideration of this Resolution be adjourned till the next Delhi

Bession of the Assembly.'’
The Assembly divided :

.
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Mr, President : The House will now proceed to the general discus-
gion of the Resolution.

Mr. C. B. Chartres (Associated Chambers of Commerce : Nominated
Non-Official) : Before 1 apply myself to the general Resolution I have
first to ask mysclf if the present position is satisfactory. 1 think the
Acworth Committee gave us to understand that it was not and I think
that the organisation, as one knows it from a business point of view,
is not such that we can expeet the very best results from it when it is
compared with up to date business organisations on a similar secaln.
There is one very important analogy which one can draw between the
organisation of the railways in India and a large commercial under-
taking. 1 refer to the United States Steel Corporation of America.
That is a public company with a total capital including ordinary pre-
ference and debentures of a rather higher summ than the total capita)
of all the State Railways in India and it covers a vast amount of ground
with huge works in different parts of the country in a way very similar
10 the railway system in India. Consequently the analogy is very apt.
That organisation in America does not have a central account and
audit system as prevails here. It delegates very large powers to all its
works in different parts of America and not only is the audit separate
from the accounts gervice but it has such a very correct costing systemn
that by the teath of each month they have in the central office of that
organisation a complete record of the actual costs for the previous
month of the whole of the works all over America. Now, Sir, if you
compare that state of affairs with what happens in India to-day on the
railways and their weorkshops you will find an enormous difference.
So long ago as five years the Indian Stores Purchase Committee com-
plained that they could not get an accurate figure of costs from any
of the Government workshops and 1 belicve that is still the position to-
day. Can the people who oppose this Resolution say that this is a
sutisfactory state of affairs ¥ Personally it seems to me a very serious
matter indeed and in my opinion the organisation now proposed in this
Resolution will enable the loeal aceountants to make very much better
arrangements for the whole of the accounting work of the railway
than is now the case and 1 hape that the experiment will wo ‘ancceed on
the East Indian Railway that it will be extended throughout India at
a very early date. The guestion of the cost of this experiment, 1 am
quite sure, is & very small one because the leakage and the fauity alloca-
tien of charges that must be going on at the present moment will prob-
ably amount to very much more than the small extra charge entailed
Ly the system now proposed. 1 .do not know what any commerciai
undertaking would eemsider if it had to wait as Mr. Sim has wld us
the railways wait for several months before they can find out the cost
of any part of the work done by them. The whole tendeney of modern
commercial eonscerns is to perfect their accounting departments and
ensure very accurabe costing. Now, my experience has been that
auditors are mot the best agemcy for instituting an accurate costing
svstem. The man who is in the best position to prepare commercial cost
accounts is one with experience of the commercial side of the business,
and then the auditer comes along to tell him if he has included every-
thing in his costs thaf was necessary. The cost accountant is a specialist
who will arrange the accounts of an undertn-lr!ng and get them out to
<how to the best advantage what the undertaking is really costing and



SEPARATION OF RAILWAY ACCOUNTS AND AUDIT. 1845

from my own knowledge of the railway accounts as they stand ut
present 1 say definitely that this cannot be done in a satisfactory manner.
I think that the organisation of audit and accounts now proposed will
¢nable a vast improvement to be made in the direction of more accuratic
accounting and | therefore support the Resolution very strongly
indeed.

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural) : Sir, I desire to point out
only a few difficulties that are bound to arise by
the acceptanee of the Resolution now before the House. I subseribe
readlily to the proposition that in every administration, whether public
or private, audit should be separated from accounts and 1 ecertainly
would nave subseribed to this Resolution except for the fact that the
principle upon which it is based violates the fundamental position that
we the Assembly and the Government of India oecupy in regard to
railway revenue and railway expenditurer 1 find, 8Bir, in the note on the
question of the improvement of audit of railway expenditure, the later
note as 1 take it, of Sir Frederick Gauntlett on this question,—first
paragravh sayvs this :

4 r.M,

¢ The primary function of audit in ite application to the accounts of railway
transactions is to enfeguard, firstly, the rosponsibilities of the Becretary of State under
the Govermmuent of Indin Aet, and, secondly, the rights of the people of ludia to
reveive from the Railway Board the sumg due to the Government of India under ite
convention with the Railway Bourd when it was agreed to scparate railway finance,’’
The Hoase will reeolleet, Sir, that when the separation of railway from
general finance was effeeted this Assembly made it perfectly clear that it
did not in any scnse relinquish the fullest control which it possessed
over the accounts as well as the audit of railway expenditurc and the
grauts made to Railways by this House. Therefore, Sir, it the aundit
of the Auditor General is to be restricted only to the question as to the
rights of the people of India to receive from the Railway Board the
sums die to the Government of India under its convention with the
Railway Board, the sole work of the Auditor is confined not to the regular
audit of receipts and expenditure in the railways coacermed, hut only
o the yuestion as to whether the balance sheet of each of theme railways
is properly prepared, whether the profits are properly realised and
whether the sleeping partner, as the Government is called, has scevred
its proper share of the profits. 1 say, Sir, however it may be in a contract
between the railway companies and the Government, the position, so
far as the Mtiate Railways are concerned, is perfectly elear,—that this
House has the right and the duty to sanction every expeaditure and
has also the right to serutinise the revenue received from the raillways of
this eountry. Therefore, Sir, in eonsidering the question whether the
Awditor General should exercise merely the powers of an outside guditor
in respeet of the balance-sheet on the revenue and expenditure of State
Railways., we should not, merely because we have entered into a conwen-
tion for the separation of railway from general finunee, leave the railways
free 10 carey on their own sccounts and to have their own internal audit.
What is the position in this respeet is by no means clear from the Re-
solution now before us. On the other hand, clause (b) of the Tesolution
of the Honourable Mr. Sim says :

‘¢ The nccounts stafl under the Finaneiol Commissioner of Railwuys shall perform

dutics practically identieal with those hitberto undertsken on State-worked railways
by the sceounts and audit staff under the Auditor Qeneral”’
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Therefore, 8ir, it is not merely the keeping of the accounts of the rail-
ways but the inside audit, what is called the internal check, the work
done by the chief auditors of these railways, that is left free in the
hands of Railway Administrations. Sir, when the Public Accounts Com-
mittee was dealing with the accounts of the railways, a proposul wae
put before the Public Accounts Committec in regard to the necessity for
making the chief auditors who maintain and pre-audit the accounts
of the Company-worked Railways independent of the administrative
heads of the Railways, so that they may not be in a difficulty in so far as
scrutiny of the expenditure is concerned. As a matter of faet, Sir, the
matter was taken up by the Public Accounts Committee in 1921-22
when the Auditor General drew the attention of the Committee to the
fact that most of the irregularities are found on State Railways, from
which he inferred that as the auditor was not independent of the agent
in companies’ lines, fewer irrdgularities were brought to light. After
discussion the Committee, while not prepared to express a definite opinion
in the matter, desired it to be stated that the question of the auditor
being independent of the agent was one that deserved consideration.
Therefore, Sir, the Railway Board as well as the Finance Department
pursued this matter further and there was a memorandum placed before
the Public Accounts Copmmittee this year to the effect that, however
desirable it might be to make the chief auditors independent of the
Agent, we were not able to imsist upon this being effected thoroughly
satisfactorily so long as the existing contracts with the private compunies
continued. The result is that so far as the audit, internal check as it is
called, in the company lines is cdncerned, we are still in a very un-
satisfactory position.

Now, Sir, let us see what would be the position in regard to the
State lines if the Resolution of the Honourable Mr. Sim was carried 1
Sir, we have been told that Mr. Sim occupies a dual position. In one
sense he is supposed to be independent of the Railway Board ; he is
supposed to be the watech dog of the Finance Department, as he is often
called. He is supposed to represent the Finance Member. At the same
timne, he is a Member of the Railway Board. He is the financial advisor
of the Railway Roard and therefore to that extent he participates in
every set of the Railway Board. He answers questions relating to
railway administration in this House. He defends the Railwuy Board
here in every respect and he is identified with the programme and poliey
of the Railway Board in this House, Therefore, so far as Mr, Sim is
concerned, he is mot in that position of independence which we very
much want the chief auditors in private company lines to be in. He
does not possess that independence notwithstanding the fact that in
certain matters he is under the Finance Member and he can always go
to the Finance Member by way of protesting against the action of the
Departinents concerned, and probably he may find the Finance Depart-
ment supporting him. But, Sir, however capable Mr. S8im may be to fill
this dual position of Jekyll and Hyde, it may not be that Mr. Sim's
successor will ocecupy the same position. He will then either revert to
the position of being a thoroughly independent man, in which case we
may gain, or he will be a thoroughly subservient man, a man who is
the handmaid of the.Railway Board. (Lioud laughter.) Well, it does
happen very often that a maidservant’s duties are done by a man.
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Therefore, Sir, we cannot, merely because of the fact that Mr. Sim is able
to take on his broad shoulders all these functions, found any principle or
any programme or policy thereupon. .

Then, Sir, the other question is the question of internal audit.
I say, Nir, that under the Statute, the Auditor General has the fullest
powers of preseribing any form of accounts and any form of internal
audit or check of accounts. Under the rules framed b the Secretary
of State, the Auditor General has the power, if he choeses or if he thinks
it ncecessary, to audit the whole of the accounts,—to pre-audit as well
as to post-audit. That power cannot be circumseribed, and it would
be most inadvisable to circumseribe the Auditor General’s powers by
any Resolution we may pass to-day. Therefore, Sir, I consider that in
this matter, so far as the provision of this check is concerned, it is not
merely the Railway Standing Finance Committee that has to be con-
sulted ; it is also, I take it, the General Finance Committee, and also if
possible, the Public Accounts Committee. I say so, Sir, because I think
that the audit and the scrutiny of expenditure in the Railway Department
is a8 much a matter of concern to the general tax-payer as the audit and
serutiny of expenditure in other civil departments under the Central
(Government. So far as that is concerned, Sir, I think the General
Standing Finance Committee had a right to be consulted, and the Gov-
ernment had no business to base their proposals merely on the fact that
the Standing Finance Committee on Railways has recommended this.

Then, Sir, the present state of the accounts of the Government of
India and the manner in which they are presented to this House has
been a matter of much investigation in the Finance Department. It
is more than a year ago that the Auditor General was asked to frame
proposals with a view to improve the system of accounts by which the
uccounts could be presented to this House in such a way that the serutiny
of this Ilouse might be more real and the report of the Auditor General
more interesting and more uscful to this House than it has becn so far.
Such a report has been made and in that connection certain proposals
have been made in regard to the central revenues. 1 say, Sir, we must
be in a position to examine also from this point of view railway expendi-
ture as well as revenues ; and therefore it will not do for us to vote for
this Resolution blindly. 1 am not, Sir, against making any experiment
in regard to finding out which is the best system by which this audit of
expenditure on railways could be scrutinised, internally as well as exter-
nally ; but T say, Sir, if the experiment has got to be made, it may be
made and the matter may be reported to the committees duly ; but
1 object to the Government asking this House to accept the principles
embodied in this Resolution altogether and then merely to wait for the
results of the experiment that will be carried on in one railway_after
another. We know what will happen. This thing will go on and the
expenditure will mount up and we will be asked to take it up in one
railway after another. Tﬂ)uy have started it already on the East Indian
Railwday and there are proposals to extend it to the Grea: Indian
Peninsula Railway. | say, Sir, that the whale question of the principles
involved in this Resolution is a matter for this House as a whole when
dealing with railway expenditure in the same way as it deals with
general expenditure, and I submit, Sir, nothing will be lost by adjourning
this and having this matter dealt with in the Delhi Session fully......

Mr. President : Order, order ; the Honourable Member knows that
the adjournment motion has been lost.
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Mr. A. Bangaswami Iyengar : Sir, I know that that motion has
been lost. I am making my observations with a view to induee the
Government to wait for some time more—I know that the ad journment
motion cannot again be reintroduced in this House. I am thercfore
appealing to the Government to see that they do not commit this House
to the principle, although they may be permitted to carry out this
experiment. I think I am making a perfectly reasonable proposul and
T feel therefore that, having regard to the very large issues of finance,
andit and accounts that are involved, the Government should readily
assent to the proposal that I am now making.

Maulvi Mubammad Yakub (Rohilkund and Kumaon Divisions :
Mubammadan Rural) : 8ir, T rise to lend my support to the Resolution
proposed by the Honourable Mr. 8im. There cannot be two opinions
that the present system of railway accounts is subject to serious objections.
As a matter of fact, Sir, we find that on account of this present system
of accountsa huge frauds and misappropriation of public property was
going on in the Stores Department of the Oudh and Rohilkhand Rail-
way for, 1 think, about twelve or fifteen years ; and although these
accounts were audited every year by the Auditor General this misappro-
priation was never detected by him till at last only two years ngo it was
detected by some police agency and not by the Auditor General. A
number of men were prosecuted ; some of them were convicted and some
of them were aecquitted ; but up to this time even the Railway Doard
have not been able to find out who was the real culprit and who was the
really guilty man. A departmental inquiry was instituted subsequently
and some people, without any charges being framed against them and
without any explanations being taken from them,—very oll servants
of the railway—fell vietims to suspicion. This was all on account of this
prescnt system of aecounts. Tt has been said that the Auditor General
wantisx to improve the system. I say, Sir, this system was in vogue for
I do not know how many years, perhaps for the last 20 or 25 years.
If they eould not make any improvement during all this time, what is
the hope that amy improvement will be made if this system is carried
on for some time more ¥ All the Honourable Members who have spoken
on the other side have in a certain manncr admitted that the present
systen: is a faulty system and that it is open to ebjections ; but they
say, ‘‘ Wait.”” Now Bir, when you have found out the malady, it s
Ligh time that it must be remedied as soon as possible. This system
of keeping separate accounts has been proposed and suggested as a
reruedy for the present malady. I say, ‘“ Why do you postpone it 4
Why should you mot apply the remedy at once and give a triel to this
system also 1’7’ If after a trial of ten or fifteen years you find that this
system does not prove succesaful you can abolish it. DBuil there is no
reason why a system which, we all admit, is.open to serious obyections
should be eontinued and why we should wait. In my opinion under
the proposed system of separating the accounts and andit there will be
somebody who will be responsible for it. Now, when this fraud on the
Oudh and Rohilkhand Railway was found ont, the P, W. D. said, ‘‘ We
are not responsible for it ; the aecounts were kept by the Auditor Genoral
and they audited it every year.”’ The Anditor General’s Depariment
says, ‘‘ We are not responsible for ‘the stores ; we ure responsible “only
for putting the accoumts on paper ; the P. W. D. is responsibie for the
wmatter.’”’ This, 8iy, is the speciat faurdt of the present sysiem. 1 say,
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separate the accounts and make somebody responsible for the accounts ;
this will minimise the chances of misappropriation and if misappropria-
tion does take place we will be in a better position to find out who are
the really guilty men instead of dismissing people on mere suspicion.
On these grounds, Sir, I support the Resolution.

The Honourable 8ir Basil Blackett ;: Sir, I am very anxious to carry
the 1Iouse with me and with the Government in this improvement in our
financial system. 1 am very anxious that the House should not feel
in any way that it has been rushed or that this matter has been in-
sufficiently examined. 1 agree with almost every word that was said
by Mr. Rangaswami Iyengar in regard to the principleg, of the proposed
Resolution ; but what I could not understand was why he drew exactly
the opposite conclusions to those which I have tried to draw from the
principles of the Resolution. The great merit of this change, if*it ean be
successfully introduced—and remember we are still only experimenting with
the introduction—the great merit to my mind is that it does give you an
abrolutely independent audit. Tt does not for A moment take away any-
thing from the existing powers of the Auditor General or the powerw given
to him under the Statute. On the other hand it gives him very much
better opportunities of ewrcising them effectively. That ir the first
prineiple on which this reform is founded.

The second principle is that you will get much better (,ontrol over
expenditure within the department if you have officers within that depart-
ment who are themselves responsible up to a point for the accounts. We
are not proposing to make the Railway Department responsible for their
accounts ; we are proposing to make the Iinancial Commissioner with a
staff under him—that staff being responsible ultimately to the Finance
Department—responsible for the accounts of the railways. The result of
that will, I think, almost necessarily be that you will have both your
accounts kept better and your audit better carried out. 'Mr. Rangaswami
Tyengar objected that it was not for the Finance Department but for the
Auditor (General to determine the form of accounts. I entirely agree and
that is one of the proposals which is here involved ; the form of accounts
will remain under the charge of the Auditor General. That is one of his
statutory funections.

Mr. A. Rangaswami Iyengar : And the methods of audit.

The Honourable 8ir Bagil Blackett : The methods of andit will be
entirely in the hands of the Auditor General ; he will not in any way be
influenced by the difficulties which he sometimes finds at present of combin-
ing the work that he likes to do as Auditor General with the work that he
has to do as Accountant General. In his capacity as Accountant General
he is not entirely independent ; in his capacity as Auditor General he is
absolutely independent, and the existence of those account funetions has
in my view to some exten! detracted from. the completeness of his inde-
pendence. Under our new proposals that independence will be absolutely
complete and he will he able to supplement the energetic action of this
MHonse in keeping my friend Mr. 8im in order. .

Now I am very anxious that the House should not feel that it is being
vushed in a direction in which it has not thoroughly explored the ground. *
1 would like to point out that it is exactly for that reason that we have
not to-day simply brought forward ths supplementary estimate.

L194LA =
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If the supplementary estimate had been brought forward, as it
stood, 1 believe that we should probably have had a very short dis-
cussion and money would have been voted, and the House would not
have heen in a zood position, as it i8 now, to know what we are (dning.
The rcason why this Resolution is brought forward is because the
Standing Finance Committee for Railways specifically asked that this
course should be taken, they specifically requested that this should be
deone, and they did this, in view of the statement made by me in the
March Session that before we finally committed ourselves to the poliey
of separation of accounts from audit, full opportunity would be given
to this lHouse to examine the whole situation. We are not finally com-
mitting ourselves at the present moment to separation of -accounts from
audit. {1 have been very anxious in this matter that we shonld proceed
by experiment, because there is a great deal to be learnt by experiment,
before we can arrive at definite conclusions. In this case, this is also an
experimental measure, but the Resolution is brought forward, because
it does certainly commit the Government to going ahead with experi-
ments in this particular direction, and if successful, no doubt eontinuing
in that direction.

Now, Sir, I have only one more thing to say, I do not want to inter-
vene further in the debate or to discuss the whole question of separation
of accounts from audit in its general bearing. All we are dealing

- with here is this special case. But T would like to say that the experiments
that have been conducted in, other directions during the course of the
last year or 18 months have yielded remarkable results. They have, I
may inform my Honourable friend Mr. Neogy, entirely dissipated the
preliminary doubts of the Auditor General as well as of the Acting
-Auditor General. I have personally wished to reserve my final judgment
until I have seen more of the experiments. But I have very little doubt
that they are .on the right lines. There is one rather unfortunate
expericnce. We started an experiment at Bangalore in the separation
of acoounts from audit, and one of the first results discovered by the
Auditor General, when he was free to do his own duty, was thai about
four lakhs a year had been paid by the Madras (Fovernment since 1921
for persions, which ought to have been paid by the Central Government.
1 do not know whether from a narrow stand point that is for me
a recommendation in favour of the change, but it does show that when
the Anditor General is free to do his proper job, he very quickly gets
on to mistakes that might continue quite mdeﬁmtelv when the internal
check and the external andit are in the same hands. [ have intervened
in this debate because I want to assure the House that this is an experi-
ment in which- we are all very much interested, dand that we are not
trying to rush the House to committing itself ’before the thing has been
fully explored.

. Mr. B. Venkatapatiraju (Gunjam cum Vizagapatam : Non-Muham-
madan Rural) : Sir, we are thankful to the Honourable Sir Basil Blackett
for declaring that by passing this Resolution we will not be committing
, ourselves to the poliecy of the deparation of accounts from audit. But i
“have to offer a few observations with refereéhice to what fell from the
Honowrable Sir Basll Blackett that he is not. depriving the Auditor
General of his'powers by thi¥ Reésoldtion. I mhy 1tmg his attention to the
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fact that under the Government of India Act,—the rules framed there-
under were subsequently amended by No. 917, F. G., dated 11th May,
1922,—under the Government of India Act, the Auditor General is -
ed not only as the administrative head of the Indian audit which ke was
before, but he is regarded as the head of the accounts service also.....

The Honourable 8ir Basil Blackett : I did not say that we were
not reducing the Auditor and Accountant General’s functions. It is
quite another matter. My point was that, as Auditor (eneral, we were
not only not taking anything away from him, but we were adding very
much to his capacity for carrying on his function.

Mr. B. Venkatapatiraju : Under the present law the Auditor
General is not only the administrative head of the audit department but
also of the accounts department. When we refer to what was diseussed
in the Public Accounts Committee, we noticed some time back that the
Government of India had an idea of taking a reverse course, because when
they found that the accounts kept by the company-worked lines were not
being properly checked, their suggestion was that the auditors employed
by private companies should be independent of the directors. That was
the view expressed by the Government of India, and they wanted to induce
the company lines to have their own audit department independent of
themselves. But on account of some technical objeetions raised as to
whether the Government of India could interfere in the matter under the
existing contracts, the proposal was not pursued further. But in the very
document supplied by Mr. Sim, we find that in paragraph 37 of the -
Standing Finance Committee’s proceedings for railways, this is what
occurs :

‘ Two questions suggest themselves naturally at this stage—is it not possible
for an outside and independent auditor, working in the Railways, to look at finaneial
questions from the railway point of view also, and to co-operate with and assist the
administrution ¥ And if this is possible, why duplicato the work by a superimposed
audit, which must mean extra cost, and which at best cannot be as effective in the
prevention of irregularities and wasteful expenditure as the preliminary audit ¥ These
points have been dealt with exhaustively by Mr. Jukes and the Auditor General in
printed notes which have been submitted to the Railway Board.’’ .

Now this document the Government are not prepared to place before us
for reasons best known to themselves.

The Honourable 8ir Basil Blackett : I should be very glad to place
that document before the House if it will interest them. It is a polemie
answer, I understand, on a_ polemic issne, and such dbcuments, we do
not care to place before the House. T had not heard of this matter until
this morning, but I should be very glad to put it before the House. But
if I may be allowed to do so, I should like to examine it in order to avoid
putting before the House some needless polemies contained in it between two
departments as regards particular points raised. But I can assure the
House that the document is strongly in favour of the separation of
accounts from audit.

Mr. B. Venkatapatiraju : But unfortunately I read quite a contrary
statement to what in made here. What is stated is that :

‘¢ These points have been exhaustively dealt with by Mr. Jukes and the Auditor
General '’
—perhaps another officer—

¢ in the printed motes which have been submitfed to the Railway Board. The answer
to the fivst question has been held to be In the affirmative.’’
K2
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That is, Mr. Jukes and also the Auditor General found that if they avoid
pre-audit it would increase irregularities and wasteful expenditure.

The Honourable 8ir Basil Blackett : No.

Mr. B. Venkatapatiraju, The answer to the first question has been
held to be in the afirmative. Now what is the question :

¢ Jg it not possible for an outside and independent nuditor, working in the
railways, to look nt flnancinl questions from the railway point of view also, and to
co-operate with and assist the administration t’’ °

The Honourable*Sir Basil Blackett : It is possible.

Mr. B. Venkatapatiraju : I am told that my Honourable friend is
ready to place the document before us. We are only concerned with
what Mr. Jukes and the Auditor General have stated. 1 may just tell
Sir Purshotamdas Thakurdas, who is anxious to defend the Aceworth Com-
mittee. . .. (Str Purshotamdas Thakurdas : ‘‘ 1 have not spoken on it at all
yet, 8ir.”’) Yes, Sir Purshotamdas has referred to it ; he said the Acworth
Committee had recommended this and so we could accept it. And Mr. Sim
also stated that he based his Resolution on the recommendation of the
Acworth Committee. This question was not specifically dealt with. This
is an obiter dicta of the Committee. (A Voice : ** No, no.”’)  Yes. The
witnesses were not asked any questions about it. No reference was made
to it in cross-examination of officers of the audit department. No witness
was specifically asked nor did any person, not even Mr. Tomkins, See-
retary of the Railway Board, who was examined, state anything. The
only statement there is that they prefer that the Audit Department and
the accounts should be separated and the accounts should not be under
the Finance Department but under the Railway Department. That was
what was recommended by the Acworth Committee. But the present

proposal is quite contrary to what was recommended by the Acworth Com-
mittee. What the Acworth Committee said was :

‘¢ But the accounting staff controlling the Indian railways, from the Accountant-
General {Railways) at Delhi down, in the case of the State-managed railway, to the
latest joined clerk in a local offiee, ure officinls, not of the Railway Board, but of the
Finance Department. No doubt thewe officials gradually get to see the failway point of
view, but they must be guided by rules laid down by the Finance Department, framed
largely in view of the requirements of the non-commercial departments of Government,’’

They want that it should not be placed under the Finance Department
but under the Railway Department. That is the recommendation of the
Acworth Committee. Now, I ask whether this proposal is at all in eon-
formity with the recommendation by the Aeworth Committee. On the
other hand, just contrary to what was there recommended, you want ‘1o
place it under the Finance Department. Subsequently also this was

brought before the Inchcape Committee, of which Sir Purshotamdas

Thakurdas was an honoured member. And there it is stated, on page
164 :

‘“ The Auditor General informed us that an attempt had previously been made to
separate audit and accounts, but, that tho eriment broke down as a tesult of the
present system under which payments are audited before they are brought to account.
In our opinion, in view of the constitutional difficulties arising undér the Reforma
Schemo from the fact that n Provincial Government can require thd sudit and accounts
department to maintain an aecount for which the Central Government pay, it is
desirable to re-open the question of the sepsration of the audit and aceounts.’’
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They want to say with reference to this that it should be considered and
inquired into. Now, I can very well understand that all persons whe
have any administrative experience of public bodies know liow we come
under the criticism of auditors. I know as chairman of a municipality
for a number of years, what objection there is to their supervision ; we
feel it a npuisance to be corrected at every step. Similarly you want to
get rid of these things. Now, I find that even in America the question
has come up and they consider that it is absolutely necessary to have pre-
audit to avoid waste. 1 will read just one sentence to show that even in
America they thought it necessary to have what under the present Reso-
lition you want to avoid—namely, pre-uudit. Writing in ** Form and
Functions of American Government '’ Mr. T. H. Reed says :

¢ The California board, which may be taken as fairly typical, has established &
system of pre-audit by which the requisitions of overy institution and department must
be approved by the board of control before supplies may be ordered or contrpets made,
Very notable economies huve been secured as a result of this supcrvision.’’
Now, my simple point is this. Do you want or do you not want pre-audit !
Do you want expenditure made in conformity to rules or against the rules 1
You want to avoid pre-audit. (A Veice : ‘“ No, no.”’) I say definitely
vou want to avoid pre-audit. If Sir Basil Blackett says that pre-audit
by their own men is allowed, 1 say that is not pre-audit at all. I want
pre-audit from a body independent of the spending department. It is
suggested that it would increase wastage and expenditure. Now, we all
know post-audit. The advantage of post-audit is that you go and find out
whether they have committed any mistake. But only by pre-audit will
all the proposals and details be placed before them and then they will
know it thoroughly ; they can check it and carry out the functions of
higher audit. If an officer like Mr. Sim makes a mistake, immediately
the auditor will point out that it was not covered by the rules. Whatever
bis position may be, he must conform to the rules. If it is your own clerk,
you say : ‘‘ Keep quiet, I will pass the order.”” Now my friends are under
the mistaken impression that there will be a pre-audit as before even after
this is accepted. But I submit there is no such possibility. Mr. Sim or
somebody might say : ‘‘ Don’t bother about that.”” Ang then their audit-
ing clerks will not press it. Now, I submit this is an important matter ;
this not only concerns the Railway Department but the expenditure under
the Imperial Government as well as the Provincial Governments. We
have got a pre-audit system. If you once abolish your pre-audit system
by an independent body, you are creating a dangerous innovation. And
1 may also state that yon have also begun another experiment in appoint-
ing one officer in the customs office. Now these experiments are only
gradually to extend the principle of avoiding outside control. When you
once spend the amount, generally we know how we condone irregularities.
We may pass a reprimand but we will not recover the amount. In the
municipalities of the Madras Presidency when any irregularity is com-
mitted the Government impose a surcharge. Are you prepared to impose
a surcharge on Mr. Sim that, whenever he commits an irregularity, it must
be recovered out of his own pocket ? T will only read one more extract—
from an Indian paper like Capital which also condemns it. In April 1925,
it said :

¢ This is not at all worthy to be pursued ’’, and so on.

That is & commercial paper, represents commercial interests and it con-
demns this proposal. And therefore I appeal to all Honourable Members
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that this is an important matter bringing in an innovation to avoid pre-
audit by an independent body and 1 hope that none of them will cummit

himself to any such dangerous thing which in course of time will prove very
harmful to the interests of the country.

Mr, Jamnadas M. Mehta (Bombay Northern Division : Non-Mubam-
mudan Rural) : Sir, it is with very great hesitation (Cries of ‘‘ Hear,
hear ’’) that I rise to support this proposition—mnot because I am not
convinced of the absolute wisdom of the step which is proposed in the
Resolution but because I find my great leader, Mr. Kelkar, and the
Honourable Mr. Neogy are not yet fully persuaded of its necessity. I
really find myself unable to understand their pathetic faith and their
touching comnfidence in the existing system. What is it at best ¥—a
mere brake. In all the literature that I-have read about it I find that
it is supposed to be a very efficient machinery for preventing waste and
extravagance. That is about all.

Sir, I do not say that it has succeeded in doing so, but that is the
greatest result that can be achieved by continuing it. I submit, Bir, that
the railways ag commercial bodies, are not concerned merely in preventing.
waste and extravagance, although that is one very important part of their
activities. They have other functions besides, and it is these functions
which the present system of accounts will not and cannot bring into
existence. That has been conclusively established by the Aeworth Com-
mitiee in the paragraphs quoted in the Memorandum of the Railway
Board. If you commercialise the railways, the Agents must be in a
position closely to watch the expenditure from day to day, chase every
rupee that has gone out of the railway treasury, to find out where it has
gone and how it is working, and thus to evolve in course of time, by em-
ploying commercial as against budget methods, a system of accounting
which exists in commercial bodies, but which it is impossible to have under
the present rigid system (An Honourable Member : *“ Why 1’’) which
has to conform to the budget form of accounting and has little or nothing
to do with the business side of the working of the railways. DPreven-
tion of waste is ®qually possible, and even more possible, in the pro-
posed system. Let us see how the present system works. Supposi
there is a lakh of rupeks to be paid for buffers. A bill is presented.
Under the present system they will ind out whether delivery is given,
then whether it is within the sanctioned amount, then whether it is
to be debited either to capital or to revenue. All these tests are em-
ployed before payment. Very well. But once that is done it is not
the business of the accounts and audit staff to see how the expenditure
will affect the financial working of the railway concerned ; when the
Department which keeps the accounts also audits them, the super-
audit is bound to be less exact than it ought to be. The existing pre-
audit makes the super-audit nominal ; the proposed system will make
both the pre-audit and post-audit equally searching because each is done
by separate organisations.

Mr. B. Das: You do not want pre-audit ¢

Mr. Jamnadas M, Mehta : There will be pre-audit.

Mr. A. Rangaswami Iyengar : There are more irregularities in the
Btate Railway Companies’ accounts than in Company-managed Rail-
ways.
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Mr. Jamnadas M. Mehta : Then support this proposition, because
practically the same system prevails in the Company-managed Railways
as we are now proposing.

Mr. A. Rangaswami Iyengar : No.

Mr. Jamnadas M. Mehta : Yes, Sir. Well, let me proceed. The
Press campaign against this proposition has been singularly ill-informed
and unfair. I will not be far wrong if I say that my Honourable friend
Mr. Neogy is both the mother and father of this Press campaign. Sir,
it has been said that the Financial Commissioner under whom the new
accounts staff will work is not an independent functionary but only a
railway officer and that by having this experiment we will be giving
up the control of the Assembly into the hands of the Agent in the matier
of accounts. Each of these propositions is incorreet as I shall attempt
to show hereafter. Any Honourable Member who opposed the separa-
tion of railway finance from general finance would be logicul if he
made this complaint. But it should not be possible for any man who
supported that separation to run away from its implications.

Mr. N. M. Joshi : What has that got to do with this:?

Mr. Jamnadas M. Mehta : The implications of that separation are
that the Railway Agent shall be primarily responsible for the accounts,
because now we hold the Railway Agent responsible for the successful
working of the Railway. He is responsible for making the Railways
pay and we have laid it down that Rail%ays shall earn a certain per-
centage over the capital invested in them. If you expect the Railway
Agent to give you a certain return over the capital, then certainly he is
entitled under the control of the Financial Commissioner to see from
day to day how the accounts are being kept and whether they cannot
be kept in a different manner. It does not affect the control of the
Assembly in the least. The Soint was discussed in the Standing Finance
Committee for Railways and it was unanimously agreed by that body
that the Assembly’s control would remain unaffected first through the
Financial Commissioner and secondly through the Standing Finance Com-
mittee which is elected by this House.

My Honourable friend Mr. Raju referred to two questions raised in
Mr. Mitra’s note : (1) whether the seme thing which we propose cannot
be done under the existing system, and (2) whether the expenditure
would be justified. The reply to the first question was that it could be
done under the present system. But greater emphasis is laid on the
reply to the second question. B8ir, the observations of Mr. Mitra are
entitled to the greatest weight in this matter. He says :

‘‘ The answer to the second tlueation is that u.ndoubtadl;r audit will be considerably
improved in efficiency, both by being more independent....."’

(An Honourable Member : *“ How 1'’) DBecause the man who audits is
not the same as the man who keeps the accounts.

Mr. Chaman Lall : Yet he is under the Agent.

Mr. Jamnadas M. Mehta : No. To-day, the man who keeps the
accounts is also the man who audits them. It is not so in the proposed
system.

Mr, Chaman Lall : Is he not under the Agent ?
Hr. K. C. Neogy : In future, test audit will be of 15 per cent.
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....when it is absolutely uncontrolled by the executive, and by being enubled to

devote more attention to its higher functions of preventing wasteful und extravugant
expenditure, when it is relieved of the mumerous mechanical processes of check which
it has to exercise at present. An officer, whose primary and bounden duty is to criticise
the work of others from the point of view of the tax-payer and to watch on behulf
of the Becretary of Btate that the orders restricting the financial powers of authorities
in India are duly observed in every case, loses much of his independence, even without
owing allegiance to the Rallway Department, when in addition to his duty as a eritic

~he has to see and administer financial rules from a railway point of view, to act as
the Financial Adviser of the Railway Agent, and to give precedence to udministrative
considerutions over financial rules and regulations.’’

Mr, K. C. Neogy : What about Mr, Sim, then ?

Mr. Jamnadas M. Mehta : This is what is being done now, and Mr.
Mitra says that if you once remove the audit from these trammels, audit
will be more independent and more efficient.

Mr., Chaman Lall : Under the Agent.

Mr. Jamnadas M. Mehta : The further observations of Mr, Mitra
will be found on page 6. He says :

‘‘ An officer, who has not to undergo the mechanical processes of caleulating,
posting, totalling, uur?ﬁng forward, reconciling, comparing signatures and so forth,
except to check a small percentage of these processes and to test that they are being
done correctly and eficiently, can do far more effective and intelligent review of

expenditure in the direction of preventing waste and extravagance, than he would
otherwise be able to do. Buch an offjeer will undoubtedly repay...."’

~—this is an answer to the charge of extravagance—

‘¢ _...will undoubtedly repay more than the cost of himeelf and his staff, if he is
given adequate facilities and assistance in his work.’’

Mr. Chaman Lall : How does he know ¢

Mr. Jamnadas M. Mehta : The whole of Mr. Mitra’s report is re-
plete with observations that the audit which is now proposed will be more
independent, more effective, and therefore more desirable, and that
in the long run the cost of the internal check will be reduced and so
even this added expenditure may not be felt. That is what Mr. Mitra
BAYS.

i

Then let me come to the question of the independence of the
Financial Commissioner, my friend Mr. Sim. Some people who bave
referred to this matter appear to have foregotten that under the new sys-
tem the control that we have got to-day remains absolutely untouched,
and that since the separation of railway finance from general finance,
whatever control there was has been greatly expanded. That cannot
be questioned. Sir, people talk without remembering what was said
last year when the separation of railway finance was under considers-
tion. 1 have in my hand a note of my friend Mr. Parsons, dated the
28th August, 1924, which was available to Honourable Members. He
says that the Financial Commissioner will have the same powers to-day
that the Advisor had before, and that in essentials the Agent is not so
free or untrammelled as some people imagine. Mr. Parsons points out
that Mr. Sim, i.e.,, the Financial Commissioner, will control under this
system even the grant of an allowance to an employee, the addition of
a clerk to an office and of course he will control large expenditure in-
volving lakhs of rupees. In matters of difference of opinion with the
Chief Commissioner of the Railway Department he has the right to refer
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them to the Finance Member. He has also the right of free access to
the Finance Member and all financial proposals are discussed before
the initiative is taken, and whatever he taboos cannot be undertaken. All
matters of major importance are discussed by him with the Finance
Member in the initial stages. The independent control exercised is,
therefore, much greater than before. Then the other advantage is that
as Mr. Sim is associated with the Railway Board, he is in close touch
with railway affairs and he knows at first hand what is being done and
what is not being done. What is the use of our knowing months after
the thing has been done, and when the horse has been stolen ¥ To-day
in enforcing that control the Financial Commissioner is helped by the
Standing Finance Committee.

Mr. K. 0. Neogy : Helped by Mr. Jamnadas Mehta.

Mr. Jamnadas M. Mehta : Yes, Sir, as 8 member of the Committee
I am glad to help him and he deserves every help of the Standing
Finance Committee. We have the greatest confidenee in Mr, Sim, and
if all Government Committees were run as he is running the Standing
Finance Committee very little cause for complaint would remain.
Well, Sir, the whole thing at the bottom is suspicion. Suspicion is writ
large on the opposition which Mr. Neogy has engineered against this
proposition—engineered because there is no foundation or justification
for the opposition which he has been leading with great ability. The
rea) test is this : does the House believe in the commercialisation of railways?
If it does not, 1 will not ask it to support this proposition. But, Sir,
Members of the House' who believe in commercialisation will, 1 trust,
allow the Agent the fullest liberty to keep and to control his accounts
from day to day ; he would be further controlled by the Financial Com-
missioner in consultation with the Standing Finance Committee, and
the House'’s control at the top remains absolutely untouched. As [
said bhefore, not even an allowance can.be granted to an employee by the
Agent without Mr. Sim’s consent, and therefore the argument of the
so-called independence of the Agent from Mr. Sim, i.e., from the Finan-
cial Commissioner, is absolutely unfounded.

One word more and T have done. It is unfortunate that the system
of Government to-day is such as to arouse our suspicion in their bona fidcs,
This i the greatest difficulty and it is because Government as constituted
to-day excite our suspicion, that even when they do a good thing the
suspicion continues. That is the real weason of the opposition to this
motion ; but the proposed change in the system of accounts and audit
exists in Belgium which is a self-governing country, where there is no
bureaucratic system and where separation of railway finance has becn
carried out under a Statute and audit is being done exactly as is pro-
posed in this Resolution. And what is being done in independent
countries is certainly the right thing to do in this country ; why object
to a good thing simply because it is being achieved through a machinery
of which we are suspicious. (An Honourable Member : ‘“ We have not
got self-government.’’) Will you reject a good thing and be better off
because we have not got self-government ?

Mr. K. C. Neogy : Mr. Jamnadas Mehta has got self-government !

Mr. Jamnadas M. Mehta : This irrelevant interruption will not pre-
vent me from giving-my whole-hearted support to this motion because I
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feel that Mr. Neogy and those who have engineered this opposition ar8
absolutely innocent of the great merit of this proposition, and 1 further
say that they have not cared to understand this question from the rail-
way point of view.

Mr. K. O. Neogy : From Mr. Jamnadas’s point of view.

Mr. Jamnadas M. Mehta : You can go on interrupting me, but you
will not deter me for a single moment from supporting this proposition.

Mr. President : The Honourable Member has exceeded his time.

Mr. Jamnadas M. Mehta : The fault, as you will have observed,
Sir, is not mine, but if you will permit me, I will wind uwp with one
gentence. If the House wants to accept the position that railway finance
should remain separate from the general finances, that the railways
should be commercialised and that the State management of railways
must be a success and not a failure, then, 8ir, they have got no alter.
native but to try this experiment and watch the results until we can
pronounce a final judgment on the scheme which is before the House,
I have great pleasure in supporting the Resolution.

Scveral Honourable Members : I move that the question be now
put.
Mr. President : Order, order.

Some Honourable Members have an idea that because they have put
down amendments on the paper they have cast a duty on the Chair to
look at them and call upon them. That is a mistaken view. That has
never been the practice of the House under my predecessor, and I warn
those Honourable Members who have put down amendments on the
paper to rise in their places and try to eatch the eye of the Chair in
order to get a chance to move the amendments standing in their names.
Otherwise they will lose their chance, in case they do not do so before the
closure is moved and ecarried.

Mr, K. C. Neogy : On a point of personal explanation, Sir. My
Honourable friend Mr, Jamnadas Mehta referred to me as having heen
the parent of the Press agitation that has been carried on against this
proposition. (An Honourable Member : ‘‘ Engineered.’”’) 8ir, I did not
know that an Honourable Member of this House would make such an
observation, when particularly I was not in my seat. I addressed an
open letter to the Members of this House, and I am certainly responsible
for the publication of that letter. But apart from that, a good deal
has appeared in the papers criticising this scheme adversely. It is
of course an index of the suspicious character of my Honourable friend’s
mind, that he thinks that I am responsible for carrying on that agitation.
Sir, I am not going to follow my Honourable friend, and I will not say
what is being stated outside as to the actual motive which has actuated
him in supporting the Government’s motion to-day so vehemently.

Mr. Jamnadas M. Mehta : May I say a word in regard to what has
fallen from my Honourable friend ¢

Mr. President : There should be no explanation to an explanation.
Such procedure is highly undesirable. Dr. Lohokare.

Dr. K, G. Lohokare : The amendment that I have given notice of
runs as follows : .



BEPARATION OF RAILWAY ACCOUNTS AND AUDIT. 1359

¢ That in clause ga) for all the words beginning with the words ¢ On each railway
Ly ' to the end of the clause the following be substituted :
" ¥ On each railway system, the head of the accounting staff will be dircetly under

the orders of the Financial Commissioner....."’

Mr. President : Does the Honourable Member move the amendment
8s it stands ?

Dr. K. G. Lohokare : No. I am just coming to it.

Mr. President : I understand that Mr. Sim and the IHonourable
‘Member. have agreed that the amendment should be in a modified form and
the Government are prepared to accept it. If that is so, the Honourable
Member may straight off move the amendment in that modified form

agreed upon.
Dr. K. @. Lohokare : The amendment thus medified would run as

follows :

‘On each railway system the accounting staff will be under the orders of the
Financial Commissioner of Railways for the purpese of appointment, transfer, promo-
ﬁon’ etel? " .

That is the corrected amendment.
Mr. President : Promotions, transfers, etc. That is the wording,

Dr. K. G. Lohokare : Yes, Sir. That is the amendment. in the modi-
fled form and agreed to by the Financial Commissioner of Railways. 1
need not explain these things in detail since my Honourable friend has
already accepted the principle and all my Honourable friends know that
this is desirable in the interests of the separation of the accounts and
andit. 1 commend the amendment to the acceptance of the House.

Mr. President : Amendment moved :

‘¢ That in clause (a) for all the words beginning with the words ¢ On each
ratlway system ’ to the end of the clause the following be substituted :

'6:1 ench railwgy system the accounting staff will be under tho orders of the
Financial Commissioner of Railways for the purpose of appointments, promotions,
transfers, etc.’’’

The question is that that amendment be made.

The motion was adopted.

Mr. M. K. Acharya : Sir, I beg also to move a gmall amendment :
‘* That at the end of clause (a) the following be inserted : »’

-—I will read the amendment as suggested to me by the Financial (.‘ommi—
sivner of Railways ; it runs as follows—

‘¢ ¢ reporting, however, to the Financinl Commissioner any differences of opinion

which may arise from time to time between himself and the Agent. Such difforences
of opinion shall, in due course, be made available for-inspection by the Standing
Finance Committee for Railways ’.'’
T just wish to add a few words of explanation. The proposal here is that
the accounting staff in each railway system should be answerable to the
Agent and should carry out his orders, It is needless for me to say that
in"a general way I support the motion before the House, as an experi-
mental measure.

Ag you have already given your ruling that enough has been said
about the general character of the Resolution to

5 »u. enable Members to come to a right decision I
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shall not waste the time of the House on any general arﬁuments but will go
straight to the point as to what will happen in case the chief accounting
officer on the railway happens to differ from the Agent. This Resolution
as worded says that he should be answerable to the Agent and should
carry out the orders of the Agent, even if the chief accounting officer
differs or holds a contrary view to what the Ageut thinks is necessary.
In such cases it is only right after all that we have heard from the Mover
of the Resolution as to the way in which the accounting staff will be res-,
pousible to the Financial Commissioner for the work that they do, that
the chief accounting officer shall report the faet of his disagreement be-
tween himself and the Agent to the Financial Commissioner and keep the
Fipnaneial Commissioner fully informed. And in order that difficulties
may not arise such as the one that was reported a little while ago as hav-
ing arisen with respect to some papers which a member of the Standing
Finance Committee wanted and which were supposed to be part of some
official file and could not therefore be produced for the inspection of the
~Member in question, T wish to add this further proviso here that all such
“differences nf opinion as arise between the chief accountant of the railway
on the one hand and the Agent on the other and aré reported to the
Finaneial Commissioner ought to be made available to the representatives
of this House Therefore I say that such differences shall in due course
he made gvailable for the inspection of the members of the Standing
Finance Committec for Railways. This will keep the House informed
through the Standing Finance Committee.of all such differences of opinion,
1 hope that we are all agreed that this House must get more and more
control over the activities of the Railway Department, chicfly of the
Agents. I am one of those who have always felt that the Agent is con-
sidered a kind of supcrior god whose actions are never questioned in
practice. 1'he Railway Board seems to exist only for upholding what-
ever the Agent does. The Commerce Member is there only for uphold-
ing what the Agent does. Indeed T do not believe that in practice there
is anybody under the sun who thinks he can suy that the Agent has done
wrong and that he shall be pulled up. It-is therefore very desirable that
in this matter of accounts particularly the House should see that no
wasteful cxpenditure is incurred, that no officers are employed simply
because the Agents want them. We have already had one instance of
that kind of eaprici(:m appointment of a Deputy Superintendent of Watch
and Ward, and I give notice that I shall take the earliest opportunity to
gve for such reduction in expenditure as has been incurred by the
ilway Board without, the sanction of the Finance Committee when the
time comes for the Railway Budget. And I say that this House through

the Standing Finance Committee must be kept informed of all the guestion-
able actions of these Agents.

I am glad that Mr. Sim, although T may have my quarrels with him
in other respeets, so far at least as the question of accounts on the rail-
ways is concerned, is keeping a careful eve. T am glad also that a very
capable officer has been appointed to help him, the Director of Accounts,
who possesces very large experience in the matter of accounting. Wlth
his large experiences as Chief Auditor and as chief accounting officer on
more Railways than one we hope that nothmg will escape the scrutmy of
the special officer who has recently been appointed and who I am glad to

find is an Indian. Tt is very necessary that this House through the
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Director of Accounts, the Financial Commissioner and the Standing
Finance Committee, should keep itself informed completely of all that takes
place in the way of spending the railway moneys of the country. We must
get control over the autocracy of the Railway Department, for I believe
the amount of autocracy that is now exercised on Railways is colossal : and
this amendment will be a means of getting some control. I therefore
propose this additional amendment that the chief accounting officer should
report to the Financial Commissioner any difference of opinion that might
arise between him and the Agent, and these differences of opinion shall be
made available for the inspection of the Standing Finance Committee.

1 am glad that the Honourable Mr. Sim is agrecable to this amend-
ment,

Mr. Chaman Lall (West Punjab : Non-Mubammadan) : 1 rise to
support this amendment. I admit every word that Mr. Jamnadas Mehta
has said regarding the suspicion that we have on this side of the House in
connection with this matter. It is because we are suspicious that I rise
to support the amendment moved by my friend Mr. Acharya to the effect
that the Stunding Finance Committee shall be kept informed of all
differences of opinion that may arise between the agent and the account-
ing authorities. We have been charged in this House with being an
ignorant lot. } am afraid my friend Mr. Jamnadas is suffering from
intellectual indigestion !  (Laughter). (An  Honourable Member :
* Swelled head ’.) Ile quoted a large number of Dblue-books which he
does not understand and he got up on this oceasion 1o quote from this
blue-book which 1 hold in my hand a sentence which is utterly meaning-
lesy it he attempts to construe it in favour of his argument.

Mr. President : T will not allow the Honourable Member under the
guise of supporting this amendment to go into other matters. 1f the
Honourable Member wishes to say anything on the merits of the amend-
meni he may do so but he should not use this opportunity for the purpose
of answering the arguments of Mr. Jamnadas Mehta or otherwise criticising
him on matters quite irrelevant to the subject matter of the amendment.

Mr. Chaman Lall : It is on the merits of the amendment that 1 bring
this point in support of this amendment. My argument is that we are
really very suspicious in regard to this particular mafter and that we do
not want to place the destiny of railway finance in the hands of the Agent.
1f you do not aceept this amendment which has been moved by Mr.

. Acharya you will be placing your entire financial control in the hands
of the Agent. There are gentlemen here who have great faith in the
Agents and yet these are the very gentlemen who get up here and put
numerous questions to my Honourable friend Mr. Sim about the mis-
management and the zulum that is evidenced under the aegis of the Agents’
system. We have no faith in the Agents as they are constituted at
present. They are irresponsible. They have no sense of public responsi-
bility at all. By placing the finances of the railways in their hands
without any sort of independent control, you will not be doing your duty

by the tax-payer. For these reasons I would ask Honourable Members
to support this amendment.

8ir Purshotamdas Thakurdas : I see that my Honourable friend’s
amendment says that they should be ‘‘ made available to the Finanace
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Clommittee ’’, 1.e., they should be reported to the Finance Committee from
time to time.

Mr. President : They will be available for inspection.

8ir Purshotamdas Thakurdas : I asked my friend, the Mover
of the amendment, and he says that he expects them to be placed before the
Finance Committee.

.Mr. President : The wording is that such difference shall be made
available for inspection of the Standing Finance Committee for railways.

Mr. Jamnadas M. Mehta : Will they have the right of copy also 1

8ir Purshotamdas Thakurdas : I expect my friend Mr. Sim will
perhaps explain exactly what he proposes to do by accepting this amend-
ment.

Mr. G. G. 8im (Financial Commissioner, Railways) : I willingly
accept this amendment because it carries out the intentions of the Standing
Finance Committec. When Mr. Acharya showed me his amendment first,
I pointed out to him that there are a very large number of cases where
differences of opinion arise betwen an Agent and the financial authorities
regarding small matters such as the amount of pension or leave a man
ix entitled to, the amount of gratuity that is payable to a man and -cases
of that kind. I do not consider that the Standing I'inance Committee
would care to be flooded with these petty cases. If Honourable Members
will refer to the proceedings of the Standing Finance Committee they
will find that, at the instance of Mr. Rama Aiyangar, I agreod that all
general instructions circulated to all the chief accounting officers in our
railways should be placed before the Stunding Finance Committee.

8ir Purshotamdas Thakurdas : That is in regard to (g). What

?bout (h) on page 77 You agreed to (g) and seid that you will consider
h)?

Mr. G. G. Bim: That is rather a different matter. Mr. Rama
Aiyangar raised the question of whether the Standing Finance Committee
should not 1ake the place of the Public Accounts Committee in regard
tn certain functions, a suggestion which cannot be immediately settled.
But as regards this amendment the position is simply this. 1 do not want
to flood the Standing Finance Committee with all these small cases. I
do not think they want to see them. But I shall place, T have agreed to
place, before them all these general questions—any case where an Agent
and a Chief Auditor differ on an important principle would naturally be
the subject of a general letter to all the different railways and that, Sir,
will cover all big questions. But in order to cover any other cases which
would not be covered by general letters, I suggest that we should pass
the amendment in this form, that the papers should be made available for
inspection by any member of the Standing Finance Committce. I am
quite agreeable to placing before them any cases which the Finanece Com-
mittee consider suitable ; only I do not think they want their proceedings
flooded out with these small cases.

8ir Purshotamdas Thakurdas : I understand from the Honourable
Mr. Sim that he would be quite prepared to put such details before the
Standing Finanee Committee as they might desire.

Mr. G. G. Bim : Yes, it will be for the Standing Finance Committee
to settle what cases they wish to look at.
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8ir Purshotamdas Thakurdas : And you agree to abide by the de-
cision of the Standing Finance Commiftee

Mr. G. G. 8im : Yes, Bir.
Mr. President : Amendment moved :
‘“ That at the end of clause (a) the following be inserted :

‘ reporting, however, to the Financial Qo'mmiusioner any differences of . opinion
that may arise from time to time between himself and the Agent. Such differences shall
in due course be made availnble for inspection by the SBtanding Finance Committee for

Railways .’
The question is that that amendment be made.
The motion was adopted.

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistna : Non-
Mubammadan Rural) : Sir, I should like to ask one small question of
the Honourable Sir Basil Blackett and Mr. Sim. I should like to know
whether, when this Resolution is carried, there will be any abrogation of
any rules framed under section 96-B or whether Mr. Sim himself will be
bound by any satisfactory rules framed under the Government of India
Act ¢ Does it involve any statutory rules or will this be carried out by

an executive order f

The Honourable Sir Basil Blackett (Finance Member) : Entirely
by executive order, I think, though I confess I am not an authority on

the question of statutory rules.

Mr. President : The question is :
‘¢ That the Resolution,* as amended, be accepted.’’

*¢¢ Thig Assembly recommends to the Governor Gemeral in Council that with a
view to improving the system of audit and accounting on railways, a reorganisation
in the direction stated below be introduced forthwith as an experimental measure on the

East Indian Railway :

(a) The Auditor General shall in future be responsible for audit alone. He
should no longer be required to maintain the accounts of the railways or
to control their accounts staff. Buch control should pass, not to the
Railway Board as such, but to the Financial Commissionor of Railways.
On ench railway system the accounting staff will be under tho orders of
the Financial Commissioner of BRailways for the purpose of appointments,
promotions, transfers, ete., reporting, however, to the Financial Commis-
sioner any differences that may arise from time to time between himaglf
and the Agent. Buch differences shall in due coursc be made available
for inspection by the Standing Finance Committee for Railways.

(b) The accounts staff under the Financial Commissioner of Railways shall
rform duties practically identical with those hitherto undertaken on
tate-worked railways by the accounts and audit staff under the Auditor

General. Where the latter exercised an audit properly so called, the new
ugl‘ncy will conduct an ¢ internal check '; but the nature and extent
of the serutiny will be epproximately the same in both cases.

(¢) The Auditor General sball, in order to enable him to fulfil his statutory
responsibilitics, be provided with a sufficient staff to make a satisfactory

sudit of the work of the accounts offices.’’
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Abdul Mumin, Khan Bahadur Muhammad.
Abul Knsem, Maulvi.

Acharya, Mr. M. K.

Ahmad Ali Khan, Mr.
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Alimuzzaman Chowdhry, Khan Bahadur.
Aney, Mr. M. B. .
Ashworth, Mr. E. H.

Ayyar, Mr. C. V. Krishnaswami.
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Bhat, Mr, K. Sadasiva.

Bhore, Mr. J. W.

Blackett, The Honourable Sir Basil.
Bruy, 8ir Denys.

Burdon, Mr. E.

Carcy, Sir Willoughby.

Chalmers, Mr, T. A.

Chartres, Mr. C. B.

Chetty, Mr. R, K. Bhanmukham.
Clow, Mr. A, G.

Cocke, Mr, II. G.

Cosgrave, Mr. W, A,

Crawford, Colonel J. D.

Dalal, Bardar B. A.

Dumasia, Mr. N, M.

Fleming, Mr. E. G.

Ghazanfar Ali Khan, Raja.

Ghulam Bari, Khan Bahadur.
Gordon, Mr. E.

Gordon, Mr. R. G.

Grabham, Mr. L.

Gurner, Mr. C. W.

Hira Sll"ll%lh Brar, Bardar Bahadur Captain.
Innes e Honourable Bir Charles.

Langley, Mr. A.
Lindeay, B8ir Darey.
Lloyd, Mr. A. H.
Lohokare, Dr. K. G.
Macphail, Rev. Dr. E. M.
Maguire, Mr. L. T.
Mahmood SBchamnad Sahib Bahadur, Mr.
Makan, Mr. M. E.
Malaviya, Pandit Madan Mohan.
Mehta, Mr, Jamnadas M.
Misra, Pandit Harkaran Nath,
Mitra, The Honourable Bir Bhupendra
Nath.
Muddiman, The Honourable Bir Alexander.
Muhammad Ismail, Khan Bahadur Baiyid.
Murtuza Sahib Bahadur, Maulvi Bay
Naidu, Mr. M, C.
Nehru, Pandit Shamlal,
Pandurangn Rao, Mr. V.
Purshotamdas Thakurdas, Sir.
Reddi, Mr. K. Venkataramanu.
Roy, Mr. G. .
Eammllah Khan, Mr. M.
Sarfaraz Hussain Khan, Khan Bahadur.
8imy Mr. G. G. o
BinE , Rai Bahadur B, N.
a, Mr. Ambika Prasad.
Sinba, Mr. Devaki Prasad.
Btlnyon, Golonel Bir Henry.

’I'{m.kmmn, Mr. H
V:Ja.ya.rughn.vacharyn., Diwan Bahadur T.
Webb, Mr. M.

Yakub, Maulvi Muhammad.

NOES—I14.

Abhyankar, Mr. M. V.
Chaman Lall, Mr.

Das, Mr. B.

Duni Chand, Lala.
Dutt, Mr. Amar Nath.
Hank Raj, Lala.

Joshi, Mr. N. M,

The motion was adopted.

Kelkar, Mr. N. C.
Majid Baksh, Syed.
Nehru, Dr. Kishenlal.
Neogy, Mr. K. C.
Ranga Iyer, Mr. C. B.
Venkatapatiraju, Mr. B.
Yusuf Imam, Mr. M.

DEMANDS FOR SUPPLEMENTARY GRANTS IN RESPECT OF
RAILWAYS.

Avpir,

Mr. G. G. 8im (Financial Commissioner, Railways)

: 8ir, I move :

‘‘ That a supplementary sum not exceeding Re. 1,30,000 be granted to the Governor

General in Council to defra
the year ending the 31st

the charges which will come in course of payment during
arch, 1026, in respect of ¢ Audit '.”’

. This proposal is supplementary to the last and I am happy to say
that on this particular occasion I have the wupport of my Honoyrable

friend, Mr. Neogy.

Mr. K. 0. Neogy : Mr. Jamnadas Mehta's mpport onght to he

enough.
The motion was adopted.
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ComMpaNIES’ AND INDIAN StaTES’ SHARE OF SURPLUs ProrFiTs oN NET
EARNINGS.

Mr. G. G. 8im : Sir, I beg to move :

¢/ That & supplementary sum not exceeding Ras. 38,00,000 be granted to the Governor
General in Council to defray the charges which will come in course of payment during
the year ending the 31sf March, 1926, in rcspoct of “ Companies’ and Indian States’

¥ 1y

share of surplus profits on net earnings ’.

This, Sir, as explained in the note attached and sent to Honourable
Members, is a purely formal Resolution. Every year we work out the
amount due to the companies and Indian States in respeet of the. profits
of the last year and this is the figure that is due to them on last year’s

profits,

Mr. M. K. Acharya (South Arcot cum Chingleput : Non-Muham-
madan Rural): Sir, beg to move the following amendment :

¢ That the supplementary demand in respect of ‘ Companies’ and Indian Btates’
share of surplus profits on net ocurnings ’ be feduced by rupees one bhundred with a view
to draw the attention of the Railway Companies and BStates concerned to the desir-
ability of reducing their third class fares.’’
(Cries of ‘‘ Withdraw.”’) 1 am sure, Sir, that the cause I am plead-
ing—no I am not going to withdraw unless you, Sir, command me to do
it—I should be very glad if Honourable Members will stand up and
say that the case of the poor passengers who travel in the third class
does not deserve consideration at the hands of this House. I would
like to have a division on it. I was quite prepared to accept the sugges-
tion made by the Honourable Mr. Sim that he would himself be agree-
able to take the necessary steps to see that as early as possible this
subjecti is taken into consideration and gomething definite is done.
That is something reasonable, but I am not going to be.......

Mr. President : But the Honourable Member does not seem to have
been satisfied with that reasonable offer of Mr. Sim.

Mr, M. K. Acharya : I want to have an offer on the floor of this
House, Sir ; I do not want to be satisfied with a private talk......,..

Mr. President : Does the Honourable Member move his amendment
formally ¢ ,

Mr. G G. Bim: I am quite willing, Sir, to make the Honourable
Member a definite promise, to repeat the promise which was given by the
Honourable Sir Charles Innes during the budget' debate, that this ques-
tion will be definitely considered by the Standimg Finance Committee
within the next two or three months. The question is at present being
thrashed out in every individual railway system and necessary information
is being collected, and the whole question will be placed before the
Standing Finance Committee.

Mr. M. K. Acharya : In view of the assurance given by the Financial
Commissioner, I beg to withdraw this amendment.

The amendment was, by leave of the Assembly, withdrawn.

Mr. President : The question is :

‘¢ That a supplementary sum not exceeding Ra. 38,00,000 be granted to the Governor
General in Oouncil to defray the charges which will come in course of payment duri.n‘
the year ending the 31st Mareh, 1926, in respect of ‘ Companies’ and Indian Stiates
share of surplus profits on net earnings '.’’

The motion was adopted.
L194LA i



DEMANDS FOB SUPPLEMENTARY GRANTS (EXCLUDING
RAILWAYS).

UrIumM.

The Honourable Bir Basil Blackett (Finance Member) : Sir, T am
anxious 1o study the convenience of the Ilouse and T am in some doubt
as 1o how far they would desire me to give an explanation of the various
supplementary votes which follow, The motion that I have to make
now is :

“* That a supplementary sum not exceeding Rs. 50,96,000 be granted to the Governor

General in Council to defray the charges which will come in course of payment during
the year ending the 31st March, 1926, in respect of ¢ Opium "'’

This is a sum which we have to pay to the cultivators for opium
actually dekivered by them, and the reason for the supplementary demand
is that God has been very bountiful and there has been a very much
larger erop than we estimated when we introduced the original estimates.
T am prepared to answer any questions if they are desired, but in order

to study the time of the Iouse I will leave the motion at that for the
moment.

Mr. A. Rangaswami Iyengar : May I know, Sir, how it would affect
the budget fizures under the head of Opium for the next year if this
Rs. 50 lakhs were granted ?

The Honourable 8ir RBasil Blackett : It will have no direct effect
om mext year’s figures at all.  As regards this year's figures it does mean
that there is an addition to our expenditure of this ameunt. But it is to
a larve extent, | think counterbalanced by increases in our revenue.
Of eourse we took a very conservative estimate of revenue.

Mr. A. Rangaswami Iyengar : Does that mean that the (Government
are not going te restrict the output and supply of opium ?

The Homourable Bir Basil Blackett : Government kave already taken
steps to restrict very severcly the area to be cultivated next year. We
caunol of course restrict the extent of the production in that area, espe-
cially if the weather is fortunate, as it was this year ; but we have re-
duced the area, I think, frow 116,000 bighas to 72,000 bighas, to be eulti-
vated next year.

Mr. A. Rangaswami Iyengar : May I know, Sir, if there is such a
thing as intensive cultivation to make up for the reduction in the extent
of cultivation ?

The Honourable 8ir Basil Blackett : We have taken that into ae-
count, Sir.

Mr. B. K. 8Shanmukham Chetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural) : May I ask the Honourable the
Eii.nam:e Member whether he hag examined if it is not possible to keep
the accounts relating to Opium on a better basis than at present, so that
Honourable Members may know exactly what the position of Opium ia
in respect of receipts and expenditure.

The Honourable Bir Basil Blackett : It is a subject to which I have
given very careful attention. As the Ionourable Member knows, it was
raised in the Standing Financec Committee, and as soon as we can get
to anything like a commercial account of our Opinm Departmeont, 1
think we shall be in a position to place the accounts on a better foating.
But we shall not be ahle to avoid the necessity of coming in for supple-
mentary estimates unless we get these payments made statutory.

(1366 )
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Diwan Bahadur M. Ramachandra Rao (Godavary cuwm Kistna ;
Non-Muhammadan Rural) : May 1 ask the Honourable Member whether
he will be prepared to tell us something about the financial position for
1925-26. 1 thought he might usefully make some statement on one of
these supplementary grants. 1 once asked him for information on thie
matter, but he very skilfully avoided telling me.

The Honourable 8ir Bagil Blackett : The only reason why T avoided
telling the Honourable Member is that 1 have no information. T can only
say thut the progress of both the revenue and expenditure this year
appears to be following very closely the budget estimates. But I cannot
guarantee the llouse against the risk of a surplus, nor yet can 1 say
that we are safe from a possible deficit. I have really no better figures
than those contained in the original estimates for the year. It is true that
in one or two cases, for instance, in Customs, we are doing a lirtle
better, but in Income-tax we are doing a little worse, so that all I cab
say a1 the moment is that the estimated surplus, 1 think, of 24 lakhs
that was originally in the budget estimate will be reduced by the 18}
inkhs that has been voted to-day for steel, and that the remainder of
the surplus, 1 hope, we shall not fail to realise.

8ir Purshotamdas Thakurdas (Indian Merchants’ Chamber : Indian
Commerce) : Will the Honvurable Member be pleased to say something
about the actuals of the last financial year ¢

The Honourable 8ir Basil Blackett : I have not got the exacr figures.
_ Bir Purshotamdas Thakurdas : Approximate figures ?

The Honourable 8ir Basil Blackett : 1 will try and bring them to-
morrow.

Mr. President : The question is :

“* That o supplementary sum not exceeding Ru. 50,96,000 be granted to the Goverant
General in Council to defray the charges which will come in course of payment during
the yoar vnding the 81st March, 1926, in respect of ¢ Opium .’

The motion was adopted.

STAMIH,

The Honourable 8ir Basil Blackett : Sir, 1 beg to move :

¢ That a supplementary sum not exceediny Ra, 17,00,000 be graunted to the Governor
General in Council to defray the churges which will come in course of pnyment Quring
tho yeur euding the 81st March, 1928, in respect of ¢ Stamps *.''

This sum is required for the continuance and completion of the new stamp
factory at Nasik. The House will remember that by a small majority in
the last Sewsion, it redueced this vote by 17 lakhs with a view to thie particu-
lar item in question being charged against capital instead of against reve-
nue. The Government of India have earefully looked into the position.
Without raising the general question, 1 would like 1o draw the atiention
of the Ilouse to the position in this particular case. This factory was ae-
tually started a year ago, and there was charged agdinst revenue in the
year 1924-25 a sum of, I think, 8 lakhs, "The amoutit required to eom-
plete it was included in the budget estimates for this year. It does not
seém a very suitable moment to change over from revenue to capital in
the middle of the construction of the building, and as there is no particular
reason why we should at this moment change over from revenue to capi-
tal, we are indisposed to find this sum out of cupital, and we have decided
to come back to the House and ask them to vote it as a charge against
rovenue. The position is that, if we have a surplus, it will be 4 surplus
L194LA 12
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of 17 lakhs more, if we charged this sum to capital than if we charged it
to revenue. If there is a surplus of 17 lakhs or more, that sum will pre-
sumably go to reduction of dcbt, and so we shall be simply borrowing with
one hand and producing debt with another. If there is a deficit, in any
case this sum will be borrowed. So, in the middle of the year, I think it
would probably be undesirable to make a change in this particular case.
1 do not wish to go into the general question of the desirability of charg-
ing this particular building or buildings in general to capital. I am willing
to admit that this is onme of those cases which is fairly near the border
line, and it was on that basis that the House voted that it should be charged
to capital, having the day before come to a contrary decision in regard
to buildings included in the salt vote. But I am quite willing to admit
that this is somewhat nearer the border line than other cases. It is how-
ever a building which is being put up for administrative purposes, and
the rule that we have hitherto followed is that buildings for administrative
purposes should be charged to revenue, and that we should borrow, only
for purposes of what is reully reproductive capital expenditure such as
Irrigation, Railways, etc.

8ir Purshotamdas Thakurdas : I am afraid, Sir, I must oppose this
motion, and I wish that the Honourable the Finance Member would not
press this to a division. There is no reason adduced by him as to why
the Assembly should change the opinion which it recorded after what I
consider to be a very full discussion of this subjeet last March. The only
ground advanced by the Honourable the Finance Member is that a sam
of 8 lakhs and odd has already been debited to revenue in connection with
this building, and therefore this second instalment of 17 lakhs should be
allowed to be so debited. May I ask him, Sir, if the total cost of the
buildings is not—I am speaking from memory—approximately 50 lakhs ?

The Honourable 8ir Basil Blackett : These two sums, 17 lakhs and
about 8 lakhs are the total.

501 asklll;s Purshotamdas Thakurdas : With the machinery it comes to abous

(An Honourable Member : It is about 50 lakhs.)

8ir Purshotamdas Thakurdas : One Honourable friend on my right
says it is about 50 lakhs. But whatever the amount may be, as far as we
are concerned, it is certainly not going to end with these 17 lakhs,

The Honourable 8ir Bagil Blackett : Yes, it ends for this year.

Bir Purshotamdas Thakurdas : With the machinery included ?

The Honourable 8ir Basil Blackett : I do not think that anybody has
ever raised that question at all.

B8ir Purshotamdas Thakurdas : Would you charge the machinery to
capital and buildings to revenue { '

The Honourable 8ir Basil Blackett : Machinery is always charged
to revenue.

8ir Purshotamdas Thakurdas : What is the difference ¥ This, Sir,
is not a building for administrative purposes. This is a building put up
for a department which, we are told, is going to be run on a commercial
basis. Why charge either the machinery or the building to revenue
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account? I feel, Sir, that the Assembly would be making a great mistake
in complying with the Honourable Member's suggestion at this stage even,
and I suggest it to my llonourable friend that the right course would be to
debit the 8 lakhs 53 thousand also to the capital account, so that we may
know exactly how far the estimates on which this scheme has been based
turn out to be correct. I do not think I need say anything more. No fresh
reason has been adduced by the Finance Member as to why the Asserubly
should change its previous verdict and I am afraid the Finance Member's
is a very wrong policy. The Finance Member said, Sir, that in March last
the Assembly turned down this demand of 17 lakhs after having voted for
some buildings, etc., in connection with salt works. 1 am sure that he
will agree very readily that the two questions are very wide apart. In
connection with the Salt Department, the works may not be good enough
even for some years. They have to be renewed at short intervals and are
liable to be washed out. In the case before us to-day we are putting up a
substantial building and the whole thing was reported by the Standi
Finance Committee to be an absolutely commercial proposition, and I thilra.lﬁ
that if ever there was a case in which the Assembly should insist that the
cost should be debited to eapital, it is in this case. This demand of 17 lakhs
may well be turned down and the Finance Member should debit the first
8 lakhs also to capital, so that we may have our capital account for this
part of the Government’s enterprise accurate. I oppose the motion,

Mr. A. Rangaswami Iyengar (Tanjore cum Trichinopoly : Non-
Muhammadan Rural): Sir, I must say that I am surprised at the plea
which the Finance Member has put forward for bringing forward a reject-
ed grant again for the vote of the House. I know, Sir, that the rules of
procedure have been changed by the exercise of those extraordinary powers
which the Viceroy possesses enabling. ...

Mr. H. Tonkinson (Home Department : Nominated Official) : Sir, the
rules were amended by no extraordinary powers of His Excelleney the
Viceroy. The amendments had nothing to do with the special powers of
His Excellency the Viceroy.

Mr. A. Rangaswami : I beg Mr. Tonkinson’s pardon. It is
by the Governor General in Council. They were made as an emergency
measure last year, Sir, when we first rejected the votes, to enable the
Government not merely here, but in the Provineial Councils, to bring
forward rejected votes again and again before these Houses. And 1 say,
8ir, that this is purely and simply an attempt to get the House back to vote
against its own vote on a previous occasion—it is nothing else than that—
and I say, Sir, that a supplementary grant is not the proper way of doing
that. The proper way is for him frankly to tell us : You voted against
this on the last occasion. We think you were wrong. At any rate, we
are more sure of votes on this occasion than we were on the last oceasion,
and therefore we are trying to put it through at a time when we are sure
of a better attendance on our side or a poorer attendance on your side.
And that I say, Sir, would be a fair way of putting this to the House.
I feel on that ground that these motions asking the House to retrace its
own decisions arrived at in March last, should be opposed. The rest of the
arguments of the Finance Member about this becoming capital expenditure
eventually and as to the position that when a surplus is realised owing to
the reduction it will go into capital aceount in reduction of debt and that
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when a deficit comes, you will have to make up the deficit by means of
capital borrowing—all this I say, Sir, is mere camouflage to get this House
to go back on its decision.

The Honourable Bir Basil Blackett : Sir, I do not know what it is
to which Mr. Rangaswami Iyengar objects, but he is very clever at finding
objections. This vote was, as I said, rejected by the House last March,
The Government of India had the option of restoration. They did mnot
restore it. Does he object to that 1

Mr. A. Rangaswami Iyengar : Yes, they did not restore it, but they
come 1o the House again to get it to reverse its own decision when the
time seemed favourable to the Government.

The Honourable 8ir Basil Blackett : That was the Honourable Mem-
ber’s first objection, that we did not use our powers to restore this grant,
but that, instead, we come back to the House and give them an opportunity
to discuss the thing again. The building is in course of construction. We
had three alternatives. One was to restore the grant and to continue the
building. The other was to accept the decision of the House and charge
to capital. But even in that case we had no authority from the House
because nothing had been voted. We should have had to come back to the
House and bring forward a supplementary grant for the charge to capi-
tal. But in the meanwhile we should have had to go on with the building.
What we have done is that, in view of the fact that the House did not want
the building to stop, which was the net effect of its vote, we have given
it a further opportunity of restoring the grant,

8ir Purshotamdas Thakurdas : I think the Government would not
have correctly understood the speeches that were made then. We wanted
the expenditure to be out of capital.

The Honourable Bir Basil Blackett : Certainly, but we were still
without any formal authority from the House to spend the money. We
have therefore come back to the House to ask them to reconsider their
decision. T do not deny that. That is the one purpose of our coming back,
I do not know why Mr. Rangaswami Iyengar should object to our giving
the House an opportunity to reconsider their decision. He says that we
are doing it at an opportunity which is favourable to us. This item on the
agenda has been on the agenda sinee I think last Thursday. We are still
dealing with last Thursday’s agenda and I think it would have been very
clever of the Government if they had managed to keep the House with a
majority all the time to secure that when this particular item happened to
come on for decision the Government should be able to carry it their way.
We have come before the House perfectly plainly and put before them this
proposal. I was careful, when I got up, to ask the House to take this deci-
sion on practical grounds, that whatever our view on its merits nfay be as
regards the desirability of charging this to capital or not, we should in this
case charge it to revenue, because it was started under revenue, and because
the only effect of charging it to capital would be a purely book-keeping one,
except that we should have to include next year a sum for amortisation of
this charge. If the House wish me to discuss the whole question on its
merits at this time I am perfectly willing to do so. I still hold the view,
and I wish to give an opportunity to the House to hold the view, that this
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building ought to be charged to revenue. I was rather interested to get
put into my hands the other day a report by the Commissioner General
of the League of Nations for Hungary who is representing the League of
Nations in the business of reconstruction and I came across this passage :

‘¢ It is noticeable that the Post, Telegraphs, and Telephones have adopted the
sound principle of including in their budget items for capital outlay. The management
of the Posts, Telegraphe and Telephones is to be congratulated on having included in
it all its capital exepnditure and meeting the expenditure from its own receipts.’’

There is much to be said on both sides on the general question as to whether
or not you should charge such an item to capital. I deliberately did not
raise that question now. 1 asked the House to come to a decision on
nothing else except that, for practical reasons, it is advisable that this
charge should continue to be charged to revenue and I submit that they
should, in view of the explanation, pass this vote and not raise the general
1881e.

*Mr. R. K. Bhanmukham Ohetty : May 1 know what would be the
possible difficulty if this is charged to capital account and not to revenue
account ¥ Why should the Finance Member take the trouble to say to the
House that on practical grounds this should be charged to revenue ¥ May
I know what would be the diffieulty in charging it to capital ¥

The Honourable 8ir Basil Blackett : If I was to carry out the sng-
gestion of Sir Purshotamdas Thakurdas it would mean re-opening last
year’s account which is rather a difficult thing to do. If this ix charged
to capital it would be doing what has not hitherto been done and the only
practical effect would be, if it has any practical effect at all, that the 192¢-27
estimate would be increased by a sum of approximately two lakhs, repre-
senting amortisation on this charge.

*Mr. R. K. Shanmukham Chetty : Sir, the fact that 8 lakhs which has
already been spent on this has been charged to revenue is not a very serious
objection to including this item now in the capital portion, for this reason
that there is still 15 lakhs of rupees to be spent in the purchase of paper,
ete., which 1 suppose might be spent either during the course of next year
or the year following. Now, Sir Purshotamdas suggested that 8 lakhs
out of this might be transferred to capital account. The whole of the
money that is to be spent would then appear: in. the capital accouunt and we
would know exactly how things stand.

The Honourable 8ir Basil Blackett : If the Government do make an
adjustment I think they ought to do it in a straightforward manner and
not arrive at it in a round-about way which would amount almost to
misappropriation in form though not in intention. I said the Government
asked the House for practical reasons not to press the charging of it to
capital. I am quite prepared, if the House so desire, to defend the case
on principle, but I do not now put the case on financial grounds of prin-
ciple.

Mr. President : The question is :
‘ That a supplementary sum not exceeding Rs. 17,00,000 bo granted to the

Governor General in Couneil to defray the charges which will come in course of paymont
during the year ending the 31st March, 1926, in respect of ¢ SBtamps *.’’

* Interruptions not corrected by the Honourable Member.
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The Assembly divided:

AYES—38,
Abdul Mumin, Khan Bahadur Muhaimad,, Hira SBingh Brar, Bardar Bahadur Captain.
Akram Iussain, Prince A. M. M. lunes, The Honourable Sir Charles.
Ashwos:h, Mro E. H. Langley, Mr. A.
Ayyar, Mr. C. V. Krishnaswami. Lloyd Ur. A, H.
Bujpai, Mr. B. 8. Maucphail, Rev. Dr. E. M.
Bhore, Mr. J. W, Maguire, Mr. L. T.
Blackott, The Honourable Sir Baail. Mitru, The Honourable Sir Bhupendra
Bray, Sir Denys. Nati.
Burdon, Mr. K. Muddiman, The Honourable 8ir Alexander.
Chalmers, Mr. T. A. Muhammud lsmail, Khan Bahadur Salyid.
Chartres, Mr. C. B. Naidu, Mr. M. C.
Clow, Mr. A. G. Pnndurn;{gu Rao, Mr, V
Cosgrave, Mr. W, A, Reddi, Mr. K. Venkataramana.
Dalal, Sardar B. A. Roy, Mr. G. P.
Fleming, Mr. E. G. Bim, Mr, G. G.
Ghulam Bari, Khan Bahadur. Singh, Rai Bahadur 8. N.
Gordon, Mr. E. Tonkinson, Mr. H.
Gordon, Mr. R. G. Vijaga.raghavacha.ryu, Diwan Babadur T,
Graham, Mr. L. Webb, Mr. M.
Gurner, Mr. C. W,
NOEBS—42. =

Abhyankar, Mr. M. V., Malaviya, Pandit Madan Mohan.
Acharya, Mr. M. K, Mehta, Mr. Jamnadas M.
Aney, Mr, M. B, Misra, Pandit Harkaran Nath.
Carcy, Bir Willoughby. Murtuza Bahib Bahadur, Maulvi Sayad.
Chaman Lall, Mr., Mutalik, Bardar V. N.
Chetty, Mr. B. K. Shanmukham. Nehru, Dr. Kishenlal.
Cocke, Mr. H. G. Nehru, Pandit Shamlal. |
Crawford, Colonel J. D. Neogy, Mr. K. C.
Das, Mr. B. Phookun, Mr. Tarun Ram.
Duni Chand, Lala. Purshotamdas Thakurdas, 8ir.
Dutt, Mr. Amar Nath, Ramachandra Rao, Diwan Bahadur M.
Goviud Das, Beth. Bamiullah Khan, Mr. M,
Hans Raj, Lala. Barfaraz Hussain Khan, Khan Bahadur.
Iyengar, Mr. A. Rangaswami. Bingh, Mr. Gayn Prasad.
Joshi, Mr. N. M, Binha, Mr. Ambika Prasad.
Kasturbhai Lalbhai, Mr, 8inha, Mr. Devaki Prasad.
Kelkar, Mr. N, C. Sinha, Kumar Gan . A
Lindsay, Bir Darey. Stanyon, Colonel Bir Henry, ;
Lohokare, Dr. K. G. Byamacharan T,
Msahmood Schamnad Sshib Bahsdur, Mr.| Sykes, Mr. E. F. ;
Majid Bakeh, Byed. usuf Imam, Mr, M. ot

The motion was negatived. i

AGRICULTURE,

Mr. J. W. Bhore (Secretary, Department of Education, Health and
Lands): Sir, I beg to move :
‘¢ That a su Flemantary sum not excee Ra, 2,44,000 be granted to the Governor

General in Council to defray the charges which will come in ecourse of payment during
the year ending the 31st March, 1926, in respect of ‘ Agriculture *.’’

This demand, Sir, consists of three items which have been explained in
the note which has already been circulated to Honourable Mémbers. The
only point that I would like to emphasise is that the receipts in all these
cases are anticipated to more than cover the expenditure. If there are
any further points upon which Honourable Members would like to have
information I shall be happy to give it. I beg to move the motion.

The motion was adopted.
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CAPITAL QUTLAY ON VIZAGAPATAM Porr,
The Honourable 8ir Charles Innes : I beg to move :

¢ That a supplementary sum not exceeding Rs. 90,47,000 be granted to the Govornor
General in Connr.i? to defray the churges which will come in course of payment during
the year ending the 31st March, 1926, in respect of  Cupital oiit lay on Vizagapatam

Port. %"’

The House will remember that in the last Session they approved, on the
recommendation of the Railway IPinance Com-
mittee, of the construction of a railway from Rai-
pur to Vizianagram. They agreed to this railway on the aysumption that
the Vizagapatam Ilarbour would be constructed, and that is why I move
this motion.

The motion was adopted.

6 P.M.

THE OUDIT COURTS (SUPPLEMENTARY ; DILL.

Mr. H. Tonkinson (I{ome Department : Nominated Official): Sir, I
move that the Bill to supplement the Oudh Courts Act, 1925, as passed by
the Council of State, be taken into consideration.

The Aect, Sir, which this Bill proposes to supplement is an Aet which
was passed by the United Provinces Legislative Council. Section 49 of
that Aet provides for the amendment of certain Aects of the Governor
General in Council which are specified in Part 1 of the First Schedule
to that Aet, Driefly those amendments propose as a general rule to confer
upon the (‘hief Court which is established by the Oudh Courts Act powers
which are now excreiseable by lligh Courts of Judicature established by
Letters Patent.  In the Bill before us the Schedule is identical with Part I
of the TFirst Schedule to the Oudh Courts Act as passed by the local =
Council. In some respeets these amendm:nts can, so far as the United
Provinees is concerned, be made by the local Council, but even as regards
those aumendments it would be impossible for us, because of an Act passed
by a local Legislature, to make amendments in our cditions of Aets of
general application. In other cases, for example, in the case of the
Indian Divorce Act, 1869, the amendments made by the local Council may
take away jurisdiction from the High Court of Judicature in Allahabad,
and are thus beyond the competence of the local Legislature. In another
case, the first amendment to the Code of Criminal P’rocedure, the approval
of the Secretary of State in Council is required under the provisions of the
Government of India Aect and that approval which has been obtained only
extends and could only extend to legislation by the Indian Legislature.
Sir, until the Bill which has been passed by the Council of State is passed
by the Indian Legislature we shall be unable to make the improvement in
the judicial administration of Qudh which is expected from the constitu-
tion of the proposed Chief Court. Sir, T move.

Mr. R. K. S8hanmukham Chetty : I move that the motion be ad-
journed till Thursday next.

The Honourable 8ir Alexander Muddiman : Sir, I dislike very much
bringing forward legislation at the end of a day like this. But this Bill
is one of great importance. We must establish this Court at once and I
beg the House to pass this Bill. I will not take any other ((overnment
business to-night.

Mr. R. K. SBhanmukham Chetty : I beg to withdraw my motion.
L1s4LA K
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The motion was, by leave of the Assembly, withdrawn.
Mr. President : The question is :

‘¢ That the Bill to supplement the Oudh Courts Act, 1925, as passed by the Couneil
of State, be taken into consideration.’’

The motion was adopted.

Clause 2 was added to the Bill,

Clause 1 was added to the Bill.

The Title and Preamble were added to the Bill.

Mr, H. Tonkinson : Sir, I move that the Bill to supplement th: Oudh
Courts Act, 1925, as passed by the Council of State, be passed.

The motion was adopted.

The Honourable Bir Alexander Muddiman : I have already informed
the House that we will not take any further Government business to-night.

The Assembly then adjourned till Eleven of the Clock on Wednesday,
the 16th September 1925,
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